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CENTRAL ADMINISTRAT IVE TRIBUNAL
GJWAHATI BENCH:

9,,3.,,Q.§;B.$.;.§. HE ET

1. Originalv Application No. ng_/ﬁ':}—
2, Mise Petition No. ____ - / B
3, Contempt Petition No, ‘ ./ o
4. Review Applicantion No. . ./

+ .

Applecant(s)gm\w 2 W@va«mmgtg% VS. Union of India & Ors

Advecate for the Appllcantsv- A JA- PWLQN\ \A . ML'?\A?L ™. M
M. C))/\ouwduw

" Mdvocate for the Respondants:QcQ,@ e G -Po- /@N\'L
“Fotes of THe Registry """ Date Grder "6f the Tribunal
1 [
. Thes "n‘tcatmfl is in form 21 9P7 " The ﬁpnhcants are employees serving in the
- T C,. - :
' ‘d° SRS . /:V:;,) % ‘office of [the Principal Accountant {Audit),
AN '1 l_j Vi L > ! . . . . .
=N (]\ 2A6. QL;: 9\6 { Meghalaya. chal Pradesh and Mizoram which

Datcu..,..(_g,,,_,_?)__.__,Q,, " has its officg at Shillong, in the state of Meghalaya
) in the pdsts of Senior Auditors, Auditors,
élprk/’[‘y:pis{ and Record Keeper falling under the

"Group “C’ Jand “D” cadres. Pursuant to the a

1@ ch:straj

' ' decision for} separation of the combined Group “C’
‘Fﬁ:‘lﬂ ‘L—\.e’W) Q<]Y\8- 1;0%—— | and “D” cagres of Audit offices at Meghalaya and
W Assam anQ for creation of the _new offices for
Mizoram Arunachal Pradesh, the office of the
Principal Aécountant General {Audit). Meghalaya, |
Arunachal Pradesh and Mizoram. Shillong has
issued a Cikcular dated 06.03.2006 {Annexure-1).
The circulaj has called for opﬁon for choice for

!
{
!
%

5.
-
3t
7
v
23,
E

)§§
ﬁ\‘
5

;?{J,
:
e e am;ﬂé

posting woujd also be required to go on deputation
to any of thé four offices in order of preference. But
it appears that many of the employee has given the
option in thé four offices. The Circular directed that
each official is required to exercise his option in the -
option form and the said clause is required to be

filed in case the employee is not initially allocated

7



o L o

N/ Contd/-
21.9.07

at the first instance to the otﬁce of hus first option
.exerclsed under clause 7 for want of vacancy they
1 may ‘be-alidcated” to the said office, be sent to the
'ofﬁces in order of preference. Vide impugned order
;vdated 09 06 2006 lAnneque -7) it was stated that'_
' oonseuuent uoon the seoara’tmn of Gmun ‘C” and “D”
* cadres of “the’ office of the ' Prmelpal Accountant
General fAudlt\ Meszhalava. Amnachal Pradesh and
. -_ Mlzoram Sh]llomz ini ‘to four ofﬁces of the Guwahatl,
o | o at Shillong at Itanagar and at AlzawaL the officials
| L | had been placed on depu’aanon to the deﬁc1t oﬁicesi'
on the bams of semontvl ontxons and t.he hst hag -
| been ore'oared on that basis. A'oohcants are hlghlv
e aggrieved by the sa1d order " .

1 have heard Mr.M. Bhuyan learned counsel

; /for_\, the ,apﬁﬁcmt and _Mr. G. Baishya, learned

. Sr. C.G. SC ‘fer Vthe feenendents Counsel for the

Resoondents has subm1tted that by cadre separatzon '

in any ofﬁcers and emolovees has to be emploved in

=i+ ... - Shillong one, therefore consequence of the cadre
separation Wh.lch xs inevitable in_such situation.

However, counsel for the aonhcant has submltted

: that there is some discrimination and the matter to
, be adludlcated by the Division Bench. Counsel for
" the resnondents has submrtted that notice may be

) : A issued to the resnondents Issue notice on the
Noblee 5 orete s Sod-t, OIS
t . - ¢ s . . ) ' ,
'"D/ ﬁc_eﬁ W%c%o Wr\g/ Ty in the meantime , by way of interim order
Regp- 7203 % é IAZ ~ Status ouowﬂlbe maintained in so far the a'onhcant
s concerned provlded that no substitute have been ‘

)G)quﬁ o’} 3'/ 7‘11‘151’10\01‘ {:6‘0'5;’ posted there Post the matter A15A 11.07.
&= Is]ie)o?- . -
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OP.258/20C ' 3 -
o

05.11.2007 None appears for the Applicant.
Awaits service report. Mr.G.Baishyaq,
learmed Sr. Standing counsel for the
Union of India undertakes to file reply
statement within the next six weeks

time.

Cadll this matter on 17.12.2007.
_ !

Member (A)
/bb/

15.11.2007 This case, by order dated
21.002007, was to be listed on
15.11.200%/today, but wrongly the same
was listed on 05.11.2007; when the
matter was adjourned to be taken up on —_
17.12.2007. |

Today, on being mentioned by Mr /~
. Baishya, learned Senior Central
. X Apfaeoniorp
g Government Standing Counsel, for the
Union of India, the records are put up.

Mr G. Raishya files written statement for

2 ! B A Tl !'\, AR
"o ‘ the respondente in Court today (at?er
R LI SR S A S AN TRt
serving tedad on Mr M. Choudhury,
Ny ' fal Rt e

learned Counsel for the Applicanf; who
is permitted to file rejoinder by

YRS IS FRPR AR 17.12.2()0?'

CTLE UL 200 ‘
;ks. ez . . Call this matter on 17.12.2007.
BT ?“L/
ouJU{’—ﬁ (Khugiram)
e R Member (A)
Q,.S‘7 ))/Q&Y\)z_o“ nkm

| R ajormelin mok Ld.
%

18 120}

(M. R. Mokay)
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O.A. No. 258/2007 N B

17.12.2007

[ob/

07.01.2008

25.01.2008

Pg

- A rejoinder has been filed in fhié‘tcose |
in Courf) after serving a copy thereof on

Mr.G.Baishyaq, learned 35r. Standing counsel

appearing for the Respondents.

Subject to legal pleas to be
examined at the final hearing, this case is
qdmi’rfed and sﬂﬁ for hearing on
07.01.2008; & whick)\o‘rher similar cases are

stated to have been posted.

(M.R.Mohanty)
Vice-Chairman

Call this matter on 25.01.2008.

_
(@ffﬁ/ram) '

—(M.R. Mohanty)
Membher{A) Vice-Chairman

(Khushiram

Heard Dr. J.L.Sarkar, learned
counsel appearing for the Applicants and
Mr G.Baishya, learned Sr. Standing
counsel and Miss U. Das, leémed Addl
Standing counsel appearing for the
Respondents.

Call this part heard matter on
15.02.2008 for final disposal.

(M.R.Mohanty)
Member(A) o - Vice-Chairman
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O.A. 258/07 . {
15.02.2008 ~ On the prayer of the counsel for

both the parties call this matter on
20.03.200 for hearing.

- (QXM (M.R.Mohanty)
: ember(A) Vice-Chairman
. PSS |
20.03.2008 Adjourned to 24.04.2008 for hearing.
A

(m

» ‘ (M.R.Mohanty)-
) Member (A) . Vice-Chairman
&or lmmsu»'va—», /bb/ ' -
7 % , -
23 Y@ ' 24.04.2008 . s Call this Part heard matter on
“ ' ‘May, 2008.
bor  heasewy, !
. (M.R.Mohanty)
= S'&Q' . _ | | | Vice-Chanman _,f“
22.05.2008

Heard further in part. Call this matter

© .+ 0n:12.6.2008 for further hearing.

(Km/jhiua(

Member(A)

(M.R.Mohanty))
Vice-Chairman
12.06.2008

- Heard further in part.-Call this matter =~
on 22.07.2008 for further hearing.

- (Khushiram) -~ - . (M.R-Mohanty)
~ Member(A) - -7 . . Vice-Chairman ™~

¥

nkm



- O 2\3‘2/0} /z - |
- - N i . - . -l"_l’g,, i
| e |
C nE P
' 22.07.08. Mr K. Mumr, learned - e
. it j ;Zif-l.’: e
' appearing for the Applicant 1s Qmsént;
Heanng of this case stands adgounned |
o to be taken up on 29.07. 2008 "
fhe page g 1@;21143%
' ush1ram) (M R. Mohanty)'
: Member(A) Vice-Chairman
28 %03 . : e
' P8
o
-+29:07.2008 . Heard Mr M. Bhuyan, learned
“Counsel appearing for the Applicants and __
T ME G Baishya, learned Sr._ Standing
e - * Counsel for the Umon of lndia, an.d peruspd
Y | the matermlb on record.
vofer gt T TR A I
_ Hearing cgnciudeéﬁ.&gg‘dez{s__ g;esegygd .
L Khushiram} - {M.R. Mohanty)
i Member(A). ... .. ‘Jme-Chazrman
Sao-nkm.C i T
01.08.2008. Judgmerﬁ pronounced ine open . cour’r
kept in seporcde sh@ets : ;'__~ R
ST The'O.A. is disniissedf-irj terms of the order
with- a cost of Rs.1000/-, levied: on- each .-
os® | Applicant. R |
Jlr [&’ P V ' w - ‘ ’ ' . . B . .
i N M (Khushiram) 7 {MRMohanty)
o o - Member {A} “ " Vice-Chairman
| . o .
/% fbb/
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CENTRAL ADMIHISIRATIVE TRIBUMAL :
GUWAHAT BENCH

~ Original Application No.189/2007 8 M.P. No.105/2007
3
Ongmol Applic:ation Ho. )'m/ 2007.

" Date of Order: this, tha 151 Doy of /\\musl 7()()8

. nmineTaalR - - Ly 4

HHE HON' BLE MR MAFORATTIALE RO IANIY, VIC o H/\lPM/\H ,'

T

THE HON'BLE MR KI-IUSHH AR, ADIIRISTRATIVE MEMBER

O.A. 167/2007 & M.P.105/2007

1.Smtii Gita Dhar Sr. Audnor ,

2.Shri Ranjit Barua, Sr. Auditor

3.Smti Medalin Sohtun, Sr. Auditor

-4.Smti Namar Bahun Marwein, St. Auditor
5.5mti Moreen Kharmudai, Sr. Auditor
6.5Smii Nalibon Wanshong, Sr. Auclitor
7.Smiti Jeanita Wajri, Sr. Audilor

8.Shri Rojesh Kamdl Rajput, Sr. Auditor
9.Shri Baiar Kupar Lyngdoh, Sr. Audlito
10.Smii Fuplwasie Nongkyniih, Sr. Audilor
11.Shii Khlainabor Wenjii, St Audilon
12.8mii Yuritia Kharumnuid, St. Auclilen
13.5Mvi Rishollre Pyibot, Si. Auditor _ s _ :
14.Shri Ricky Pyngrope, Sr. Auditor ' S
15.8hri Marius Swer, St. Auditor I
16.Shii Harilal Panthi, Sr. Auditor

17.5hii Edmund Khakongor, S1. Auddifon

18. Shri Eusebio Lyngdoh, St. Auditor

19.5hii Kyrshanborlang Rance, St. Auclitor
20. Shri Jespar Khongsdam, Sr. Auditor

21. Smii Merinda Kharkongor, Sr. Auditor
22. Smti Stalyneda Kharbuki, Sr. Auditor

23. Shii Baniaphira Manik Syiem, St. Accliton
24. Shri Saban Kumar, Sr. Auditor

25. Shii Allwinson Dkhar, Sr. Auditor

26. Shri Seimang Toulhang, Audilor

27. Shii Sujeet Kumar Das, Clerk/Typist

28. Shii Joshuoluke Ranee, Record Keeper:

........ Applicants ' : J
All the Applicants are waorking in thee office ol the B

Piincipal Accounlonl Generct (Audit),

Meghalaya ele. Shillong.
‘ By Sr. Advoco!e Mr.A K Phukan unr! Adcvocates M. Bhuyon, MrK, Iv\unu » _
& Mr.M.Choudhury _ : _ 5 ) E
o) ' ’ )
///(,,, -




- Versus -
1. The Union of India
5 The Complroller 8 Auditor ( sencial of india,

10 Bahadur Shah Zafar Mo,
Now Dethi - 110002,

3. the Piincipal Accountant Geneted (Aucit)
Meghalaya, Aunacl ol Pre e oty ondd Mizorom
Shillong - 793 001, Meghalayo

4. The Deputy Accountant Genetol (Administralion) -
0/o the The Principal Accounlant Generd (Aucit)
Meghalaya, Arunachal Pradesh and Mizorom
Shillong — 793 001, Meghalaytt.

........... Respondents

By Mr. G. Baishya, Sr. C.G.5. C.
Q.7 258/2007

1. Smii Sandalyna Kohongwir, 51. Aucitor
2. Smti Panora Nongsiej, Sr. Auditot
3. smti Phailin Thangkhiew, Sr. Auditor

4. Shri Bijoy Chetri, Sr. Auditor
5. Smii Ribiwla Kharmawphlang, Sr. Auditor
6. Shri Kamalesh Chakraborty, Sr. Auditor
7.Smii Persara Mary Nongbri, Sr. Audiior
8. Smti Virginia Pyngrope., Sr. Audilor
9. Shri Individual Talang, Sr. Auditor
10. Shii Gordon Mark S. Rynjah, Sr. Auditor
11. Smti Hunlinmon Ajar Tongper, ST Auditor
12. Smili Chenryline Longdoh, Sr. Auclitor
13. Smti Amita Diengdoh, Sr. Auditor
14. Stnli Lisamai Syiem, St. Audilct
15. Shri Altafani Lyngwa, Sr. Auditor
16. Shii Naina Kamal Gurung, Sr. Audilor
17. Smti Camelia Sohtun, St. Audlitor
18. Shii Deepiqj Limbu, 5r. Auditor
19. Smii Shiuli Das, Auditor
20. Smiti Daphira Kharbangar, Audlitor
21. St Puspita Deshmukhya, Claik/Typis!
2. Shii Malook Singh, Clerk/Typist ‘
23. Shii Govinda Sharma, Record Keeper

........ Applicants

All the Appliconts aie vranking in the office of ihe
Principal Accountant Genetol {Audif),
Meghataya ele. Shitona. ‘



By Sr. Advocale Mr.AK.P hulrun(mtl/\l}\"w ealos FALIML l\lwyrm I K lAtnm o
& Mr.M, Choudhu«y

- Versus -
1. - The Union of India.

2. The Compfrolier & Audlitor Geneod of India,
10 Bahadur Shoh Zafar Marg,
“New Delhi - 110.002. '

3. The Piincipal Accountant Genaial (Audlit)
Meghalaya, Arunachal Pradesh and Mvoram
Shillong - 793 001, Meghalaya.

4, The Principal Accountant General (Audit)
Assam, Maidamgaon, Bellala
Guwahati-781 029, Assam.

By Advocate Mr. G. Bczishyo, St (. (. 5. C.

ORDER

SalLA 4

KHUSHIRAM. (MEMBER-A)

since both the applications inwvolve common queslions
of law and almost similar facts, both the cases are being disposed of -

by this common order with the consent ol {he patlies.

- 2. | 25 Senior Auditors, 1 Audiitor, | C!erk/l.ypist and 1 Record
Keeper (in O.A. No.'l 89 of 2007) «udl 18 Senior /»\t.rdilors, 2/\Udﬂ0l$, 1
Clerk/Typist ond 1 Record Keepar (in O.A. No. 268 of 2007) who are
serving under 1he Principal /\<No' 1n|tu W General  (Audil) ot

Meghalaya, Arunachal Praxcdeshy o et Mizotam howving heodqwmﬂms :

at Shilong in the stale of tMechelaya) cre Appliconts hefore us.
Pursuant to a decision for sa wulion ol the combined Group . cmd '
D cadies of Audit offices al Shillong aned Guve hati ond for crealion

of the new ofifices for Mizotcaim i ol Anmachol Pradesh, the otfice of-

U N‘j



lhe Puincip(tﬂ Accouniant Genercd (Anclit) for r§.("\{»<.1| i oyer, Arvmenly '
Pradesh  and | Mizoram  al  Shillong izsued a circular
(No.EsH.l/Audit/10~93/4502) dotec‘j_ (J6.()3.'2:()()6 in respecl "ol‘ |
separation of common Group € r‘n \ LD r:(..idm helween Meghalaya |

et Asso-m c.)lvlices. Ihe chculon shordes ol s e 1«::)1..'«;!'\ officials riﬂ%_..ﬁ‘it .

not be available in all the cadies win would apl for the offices ol ‘('i‘)_

‘l‘sincipol Accountant Geneial (Audit), Assenn al (';ll\N(.ﬂﬁ(,]ii-,.. (ii) -
Frincipal Achuntont'Generd (Audit), Meghalaya al Shiﬂoﬁg, {iit)
Principal ACcouhtont Genercﬂ (Audit), Anunachal  Pradesh cﬂ
Shillong/ltanagar, and (iv) l"rinc;:ipq! ,/\CC:f;\)unlti‘n\I Genen ('v/i\z,a,di’l),'_
rMizotam: ol vS!"uil|0n(.;1//\izc‘1vvl, cach oflicial i { ihe f*.:m\.xp C: f.::uf_hr}s
l‘,)esides‘indicoﬁng an oplion in the "Option _l’on'n", for choice .Ic)r
posting wbuld also be requir.ec.l fo indicale an oplion 1o go Qh
deputation to any »of fhe four oflices in osc.:i'.er. of preference. T e
circular fuﬂhér stales that in case the employee is not ihitialiy' |
allocated at the first instance fo the oflicé ol‘"l'xis iirs{ opﬁor’w exer-cisé
above under Clause 7 f_or “wan! of vc;c:dnc&"", hefshe may, fill su,c;l"w -
lime he/she is finally olloéoted lo Ihe saidd oltice, be ct:xllcx::mlﬁ«ji ,té

one of the other offices in the otder of praforence. The Respomclents

> Vide Office Order No.24 datect 02.06,2006 slatec thal consecent

&

*fpon the separation of Gioup T andd D caches of the 'ot'ﬁce of'!hé
mwa“ I"rincipdl /\ccoOniom Gérwercxl (Auchil) of Arsam «d Guwahali cand
Frincipal /\ccouhtont General (Audil) .oI -Aeghedaya, ‘/_\t‘unc:u::l'm-
Pradesh and Mizéro'm fo the four oiflées al Guwahall, S!'ni!IOng,

Hanagar and Aizawl, the officials had been placedt on "'r;leputdﬁon“__

-
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lo Ihe deticit offices on the basiz of sarionty/options. On raceip! of
ihe alotesald order, 1he Applicants Hwough thei association
submitled reprasentation seeking C oty o bonitieolton /e it cliom
on 16.06.2006. it has been alizaad thal when the /\;v)plic:qnls were
awaiting positive action on yerfiletion of their g:iev@ﬁces and
seeking claritications il wouglt heir associatiion, Ihe Respondents, all
of a sudden, issued an Qifice Order (|'~-Io.Esit.|/Audit/78) dated
06.07.2007 {Annexure-10 of ON189/2007) 1efieving 44 officers and
staff (including Applicants of 109 of 2007) ol their duties fiorm Ihe
olfice of the Principal Accon mlcnt General (Auctit) of Medhalaya at -
shillong (w.e.f. 09.07.2006) directing them io report the ltice of the'
Accountant General {Audil) ol Mizorenn al Aizawl. Hence, the
O.A.189 of 2007 has been filed by the first 28 Applicants under
section 19 of the Administrative Tribunals Act, 1985 seeking mainly
the follbwing relief:-
“g.1 To sel wside and/or quash impugned Order
beaing I‘\lq.EsH.l//\udHNB daled 06.07.2008
(Anhexine-10),  wi ereby, the respondents
have sought to ielieve ihe applicants of thel
dulies tom e office of ihe Principal
Accountcnl  Genearal (Auchl), Meghalaya,
Shillong wilh effect irom 09.07.2007 (F/N),
declaning  the  whole action  of  ihe

respone lants as ilegal, b |, cnbilrany émd null
e fvein o

The Applicants in O.A258 i %! 07 are Lichly aagrieved by The Order
dated 09.06.2006 in as much the Appliconts have been serving in

Group C and D codres, who (al the time ol ~xacising the option)

P
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wete posted in the office of Diincipol Acaormtant Generod {Audit) of -

Meghalaya, Arunachal Pradesh and Mizoram ol Shillong,. -have
been freated in a disciiminatory and aibitieny marmer. »hile giving
preletential realment 1o e ooy \Ir\y«'.-ns of oy Coangd 1D ecodhes,
who al the lime of exercising the oplion were posted in the r,)lfir;e_ of
the Principal Accountant Generel (Avctit) of Assam ol Guwehiali.
Applicants alleged that the cforsaicl fm_lm-is cleagly confrary 1o the
circular dated 06.03.2006 and the entire 2xearcise is being canied oul
in a hush-hush and clendestine manner, withoul the maethod and
proceduie adopled baihg not e 1;3 Fniown 1o themn, aned e mﬂif(-)
exercise suffers from Ihe vice of aibitiarinass andl discriminalion and
is violalive of Article 14 of the Conslilulion of India. The Applicants

dlleged thai they became awae of the disciiminaloty healmend

meted out to them only on 27.07.2007; when the details of the

options exercised by all the employees were made known to fhe
Applicanls. The proceduie cdopled by 1he Rospondents 1o etfecl
he cacie sepaiation cnd the cllocation of Grovp Coond 1) cadres
was kept under wiaps by the Respondctents il 27 07,2007 despile
Applicants making cpplicetion ey (roviding

information/claritication.  Ageriovaed by the o aclion ol the

Respondenis the Applicants in 0y A, 258 of 2007 have filed the said

applicalion under Seclion 19 of the Adminishalive ftibu s Act,

1985 seeking mainly the followiig reliefs:-

“8.1 To sl wicle aixljor ¢prosh impugned Ordet
<~"/7 beating Pl d sty oncdar . e 24 cdated
= _

-

n-'.w-?‘
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09.06.2006 (Athexana-/) and the Atnexaos:
LIL L 1V, V& v o Anmesure-7 whereby the
respondents  had  eflecled the alleged

separation of the common Group C and D

cadres of the office of the Principal
Accounlanl  General  (Audil),  Assam,

Guwahali and  the  Prncipal Accountant -

General  (Audiil}, iMeghoaiaya,  Shillung
declaiing  the whole aclion of fthe
respondanls s discriminatory; arbitrary,
ilegal, bad, nul and  void and
unconslilulional being violalive of Atlicle 14
and 21 of the Conslitution of India;

8.2 To diec! the respondents authoilies 1o call

for the Oplion Foim (Annexure-2) afresh from

al the employees of lhe common and
unseparated Group C ond D cadres seving
in the ollice of the Principal Accountant
General {Audif), Assam, Guwahali and the
Piincipad  Accotmlemt  General  {Auddit),
Meghalayw,  Arunachal Pradesh and
Mizoram, Shillong as on 06-03-2006, in shict
compliance of the  Circular No.Esit-
1/Audit/10-93/4502 dated 06.03.2006
{Annexure-1) and Clause 7 and Clause 8 -of
the Opfion Form  (Annexure-2) and,

~{hereafler, publish fhe Lisls fike Annexures-|, I,
I, 1V, V and Vi to Annexure-7 afresh.”

3. The Respondents have filed fheir wiillen stalement In
boih the cases, separalely, denying and dispuling ihe contentions
made in the iwo O.As. The Responclents in their wiitlen statements
stated that a poiicy decision was faken by the Cormvh"oller and

Auditor General of India willhout cmny malice to man the four ollices

of the (i) Principal Accountant Geneial (Audit). of Assam al

Guwahatli, (i) Principal Accountemt Goneral (A ety ol Meghalaya,
at Shillong, (li) Accountant Genaral (Auclil) of Arvmachal Pradesh, at

Hanagar and (iv) Accountant General (Audit) ol Mizotaim at Aizawl

-/.

/
!/-/ L— -
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by the existing manpower availabe in the olfices of he Princlpol

Accountant General (Audil) of Assam ot Guwahali and Principal

Accountant General (Audit) ot Meghalaya at shilong and the
tfransfer of the officials of Grorp ¢ cadlie fiom ﬂ'\e office of the
Principal Accountant General (Auclit) of Meghalaya elc. to the
newly created office of the Piincipal Accountant General (Audit) of
Assam was made on the basis of heir seniotity and oplion oblained
from the o.fﬁciols and on the barin of proportionate "person -'ih
position”®. The sanclioned shiendily has no 1elevance 1o the issué in

view of the ban order issued by th» Govl. of India on recruitment

and that, therefore, the “men-in position” was eated as 1elevent

factor. The moddiiies to be adopted to sepaiale the common
Group C and D cadres was circuldied vide chrculor doled

06.03.2006 though which opflions were called for. Respondeijis have

slated in the wiilten slatement hat sanclioned shenghy of Sr.

Auditor of office of the Piincipel Accountant General (A(Jdil_)' pf

Meghalaya are 175 which inclided sanctioned  strength of'

Atunachal Pradesh and Mizoran, which was hifurcaled as under:-

°

Meghalaya 74

Arunachal Pradesh he

Mizoram 39
folal 1 /5

Similarly, men-in-position as on 01.03.2006 v 155 cndd were also
hifurcated as under:-

Meghalaya 66
Arunachal Pradesh 50



¥ . | § -
- Mizoram 39 N\

Total 155

Respondents stated that public policy always takes prece'denc“e |
over bersonol interest of employees and they have tried to bcnlcmcé |
the public intere's'r and personal interest of the employees. In o,ff,i_ces
whel‘e requlred number of oplees are not avalable, oplions were
obtoined for sending the staff on deputchon and such person would

be ollocoted to 1he office of his/her choice on occurrenc:e of

‘1 e

vacancies in that office. Placeiment of officials on “deputation” was
required 1o run the deficit offices smoothly. Respondents oséeried
that decision _of ;seporoﬁon of Group C and D cadres and their
ollocahon was taken in the best interest of the people of fhe ¢ ;
Arunanchol Prodesh and Mizoram and there is no queshon of

violcmon of ‘Articles 14 and 21 of the Constitution of India and 1he.'”.:f I

pnnciples of natural justice. Regarding the oNeqohon telclmg o the
case of Applicant No.1 in O.A. No.189 of 2007 - Smii Gita Dhqr, it has
been claiified in the wrilten stalement filed in the said O.A. that she o
could not be permanenily dllocated at Shillong as there were éiher
seniors to her ondv “seniority plus option” being the yardstick for
aliocation, though subsequenlly, she had been adjusted at Shi'nlcmg

in view of the fact that she is superannualing on 30.11.2008. i has

also been clarified that Shri Bijoy Chhetri, though junior 1o Smti Gita
Dhar, was pldced in Arunachal Pradesh on the basis of his first
option and by the time allocation on the basis of second oplion

7

4
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slarted, the slols in Arunachal frackesh list were exhuuslod and us

such smii Gita Dhar was placed in Mizorcam lisl hased on her 3¢

preference.

A, Applicants have fiter ) their 1ejoindar it both the O.AS

and the Respondents also filed iheir 1eplies hereof.

5. We have heard MriM.Bhuyan, leaimned counsel
appeaiing for the Applicards el b 3 Peishiyes, laomed St Slanding

counsel appaanineg lor the Respone fenls,

Learned counsel for the Applicont, ciling the case of

smti Gita Dhar, first Applicant of Q.A. No.189 of 2007, liied to prove -

the Violotidn of principles of natural justice in allocation of staff. He

also submitted that period of deputation is not clear and the-

Respondents have tied to confuse ithe issue by using phrases like
"person-in—position", and ‘required slrength’ in place ol ‘sanclioned
strength’. }H'\erefore, he tied 1o make oul a case thet the enlire
exercise is colourable and has been implemented in a way to

favour the chosen few persons close 1o some of ihe Respondents.

~ Leamed Sr. Standiing counsal for the Union of india, while -

denying the charges on the hosis of the wiillen siatements, filed by

the Respondents, submitied thal meximuin petind of deputaltion has

been stipulated as 4 years and il is part of ihe dated policy. Since

re-allocation of the staff to mun the newly croaled oftice of the

Principal Accountant General (Auciif) of rizoram et Aizowt and ihe
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Piincipal Accountont Gpr\orol (Anfhl) of Anmachal Pracash ot

~llanagar was nec:essnoled in view ol the facl that new recrunmem
has been loonned by the Govt of indic rmd the axcess slalf In the
~ offices of the Pnnmpol Accounian! (; eneral (Audit) of Assam ond

Megholoya could have been v«wly hnnsk—nnd lo lhe newly

created oflices without seeking their consent. Bu\ Hw !\espondenis o

have taken exira precaution 1o alicil 1he approval of the stalf 1o
amplement the policy and re- <1||0f*ohon of staff to man the newly

created offices and to make the package allraclive by oifenng

deputation ollOWonce on being iqur\sfenec:i 1o the newly created |

offices. Leomed counsel lar 1he Respondents  subimitied ihat

tronsfelor/le-ollocohon is an execulive decision and not subject to-

judicial review by 1his Tribunal. Boih the O.A5 have been filed only to
delay the: process of setting up of 1he newly created omces to the
detnment of 1he pubhc policy and pubh(‘ interest. Leomed counsel

for the Respondents also submmed 1hol Qome of Ihe Apphconts.

meanwhile dun'ng pendency of the cases have been adjusted

against the vacancies caused in oflices of Iheit tits! choice so in.

®

case of Smh Gita Dhar is specilict z!ly pointed oul by e !\pphc,ums is
also based on policy and uncnon adopted o u!lorchon of 1he

staff and no malafide is made oul .'

6. We have considered ihe arcauments rwlvnncert hy the -

leamed counsel for the rival poulms el rmm et the mutenol

respect of such Applicants the OAs have become intn. ;rluous. The .



2.

placed boiore us. W@ have nol come nc*:cvs o Iy Spec mr* cmse‘

-~ where critetia adopled for allocalion <>l the uiuli covld W* saildd to

be abitrary and not based on principles ot naturat, ]uch e.
Respondents were sensifive enough lo accommodate the stalf o | 5
the extent possible even duiing pondency of these cases.and 1he‘- -A
opphcoﬂon in respect of such staff have c;:lrec:dy_ become
onfructuous Even first Appllmnl ol O. /\ 189/2007 Smh Gila Dhar has
been adjusted by the Respondenis ot Shillong ollice itself beccnuse'
of her superonnuoﬁon in the monlh of Hoverber, 2008, Though
allocation of staff is based on seniotity and oplion, her case misd is
based oh rationale and carnol be said 10 be discriminatory. -
sending staff to the newly created four offices to meet the
requirement of the public interest is qexecuﬁve decision and this
Tibunal is' not Inclined to interfere wilth the dacision. of the
Respondents. Thjs Tribunal has alieady moditied ihe st(;:iué QUO _ovdver -
passed on 10.07.2007 in O.A. Mo 189 of 2007 vide ils order dated |

03.12.2007 as undér:

K1

Notwithstanding pendency  of this = case, .
Respondenis shall reincin lree io ask the Applicants
to go on duly o different stations/States  of
N.E.Region of India, on lour basis. The interitn order,
pcwspd Porlqer i this cose, stands modified fo this

extenl.”
The Apex Court in the case ol 5.C.Sarena vs, LO a, s, (teporied

in (2006) ¢ SCC 586 -panci6), heled | :f!_i"ig_:; l“‘-‘yjy_(-\.u\u)c-;_ni ;@_u_gg)i_

cannotl _disobey a hranster_ovdet by ol jepoing. al_the place_ of

posting and then go to a couul,_._\_,_c,>___v<~nhh:1!n his «mmnu WS L e thqi
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it is his duly 1o firs’r report for woik wheie he is wamstened and make g

representalion as to what may be his personal problems and 1hcﬂ

ihe "tendency of noi reportina_at_the place of D_Qshnq and

indulaing in litigation needs 1o be_cubed”. Since opening of four

offices is in public interesh andt comalter of public policy emed fremsfer -
being an incident of sewvine and tha Appliconts have nol
individually availed of the opporunily for rechessal of 1heir
grievances within the system, Ihe Tiibunal has No reason 1o interfere
wilh the matler and we feel thal Applicemis, by misuse the process
of ihe Coutt, have held the calite systerm o ransonin ﬂwé inlerast of
their oWn personal benelils frilhout any reaard for Ihe condition of
service laid down in their own oppoiniient lellers making them
liable to be transterred/posted to their exishng o any new olffices to
be set up (in future in Norih Eastern Region and the requiremeht of
public ser\/ice) by filing applications without availing the -available
remedies for redressoll of their quievdm:es uncler Section 20 _of‘ the
Administrative Tribunals Act, 1985 We nm of the considered opinion
that 1he§e cases are devoid of oy metil, as we have found that ihe.
scheme for redeployment of staiff by oblcining their opﬁon {cind fo
deploy them on deputation) 1o be outcome of a hedllhy petsonnel
management; and, il any of Applicants sl have goi any
grievances, then he/she should represent 1o the authorilies only
alter joining ot the new stalion in' feims of the At ox L._oinf decisionin

$.C.Saxena vs. 1.0.1 & Ors, {=upre).
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

0.AN0.2585 OF 2007

BETWEEN
Smti Sandalyna Khongwir and others......... Applicants
Versus-
Union of Indiaand others ..., Respondents

Synopsis of the case: ~

The applicants are employees serving in the office of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram which has its office at
Shillong ~ 793001 in the state of Meghalaya in the posts of Senior Auditors, Auditors,
Clerk / Typist and Record Keeper falling under the Group ‘C’ and ‘D’ cadres.

Pursuant to the a decision for separation of the combined Group ‘C’ and ‘D’
cadres of Audit offices at Meghalaya and Assam and for creation of the new offices
for Mizoram and Arunachal Pradesh, the office of the Principal Accountant General
(Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong has issued a Circular
being Circular No. Estt. ~ 1/ Audit/ 10-93/ 4502 dated 06-03-2006 (Annexure-1) in
respect of separation of Common Group ‘C’ and ‘D’ cadre between Meghalaya and
Assam offices.

The Circular further states that as enough officials might not be
available in all the cadres who would opt for the office of Audit Offices at Guwahati,
at Shillong, at Arunachal Pradesh and at Mizoram, each official in the Group ‘C’
cadres besides indicating an option in the “Option Form”, for choice for posting
would also be required to indicate an option to go on deputation to any of the four
offices in order of preference. The Circular further directed that each official is
required to exercise his / her option in the ”Oﬁﬁon Form” to be supplied to him /
her. In Clause 8 of the Option Form, the employee has to indicate the four offices in
the order of preference. The said clause is required to be filled in case the employee is
not initially allocated at the first instance to the office of his first option exercised -



A

under Clause 7 for “want of vacancy”, he / she may, till such time he/she is finally
allocated to the said office, be sent to the offices in order of preference. Vide the
impugned Office Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006
(Annexure - 7), it was stated that consequent upon the separation of Group ‘C’ and
‘D’ cadres of the office of the Principal Accountant General (Audit), Assam,
Guwahati and the Principal Accountant General (Audit), Meghalaya, Arunachal
Pradesh and Mizoram, Shillong into the four offices of the Guwahati, at Shillong, at
Itanagar and at Aizawal, the officials had been placed on deputation to the deficit
offices on the basis of seniority / options and the lists had been prepared on that
basis vide Annexure - V and VI. The names of the applicants were found in
Annexure - V.

The applicants are highly &ggrieved by the said Order dated 09-06-2006
inasmuch as the applicants who have been serving in the Group ‘C’ and ‘D’ cadre
posts, more particularly, the Senior Auditors / Auditors / Clerk / Typist / Record
Keeper, who at the time of exercising the option were posted in the office of the
Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong, have been treated in a discriminatory and arbitrary mannet, while giving
preferential treatment to the employees of Group ‘C’ and ‘D’ cadres, who at the time
of exercising the option were posted in the office of the Principal Accountant General
(Audit), Assam, Guwahati. The aforesaid Order being clearly contrary to the Circular
dated 06-03-2006 and the entire exercise being carried out in a hush-hush and
clandestine manner without the method and procedure adopted there being not
made known to the applicants to their disadvantages and to the advantages of the
employees of Group ‘C’ and ‘D’ cadres, who at the time of exercising the option were
posted in the office of the Principal Accountant General (Audit), Assam, Guwahati.
The entire exercise of the so-called separation of the Group ‘C’ and ‘D’ cadres of the
office of the Principal Accountant General (Audit), Assam, Guwahati and the
Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong, is violative of the Article 14 of the Constitution. In view of the aforesaid
premises, the entire exercise of separation of the combined Group ‘C’ and ‘D’ cadres
in the offices of the Principal Accountant General (Audit), Meghalaya, Arunachal
Pradesh and Mizoram, Shillong and Principal Accountant General (Audit), Assam,
suffers from the vice of arbitrariness and discrimination. The applicants have become
aware of the discriminatory treatment meted out to them only on 27-07-2007 when



the details of the options exercised by all the employees were made known to the
| ~ applicants. The procedure adopted by the respondent authorities to effect the so-
called separation of cadres and the allocation of the Group ‘C’ and ‘D’ cadres vide the
Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006 (Annexure - 7) was kept
under wraps by the respondent _authoﬁtiw till 27-07-2007 despite the applicants
making application to inform / clarify the criteria adopted while effecting such
separation of cadres and the allocation vide Annexure - 7. |

The applicants are aggrieved by the arbitrary procedure adopted by the respondents
in posting the épplicants to various offices of the Accountant Generals contrary to the
options exercised by them pursuant to the circular contained in the Office Order
dated 06-03-2006 (Annexure ~ 1).

;
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI

Q.A.NO.Q\S&) OF 2007

BETWEEN

1. Smti. Sandalyna Khongwir,

I pplicant Ho.18

D/o B. Khongwir,
Resident of Kench Trace, Shillong.

Senior Auditor, O/o. The Principal

,dt‘f

FiLd by~

Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. |

2. Smti. Panora Nongsiej,
D/o Late K. Lyngkhoj,
Resident of Mawlai, Shillong.
_Senior Auditor, O/o. The Principal
Accountant General (Audit), Meghalaya,
- Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

3. Smti. Phailin Thangkhiew,
D/o P. Mukhim,
Resident of Mawlai, Shillong.
Senior Auditor, O/o. The Principal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.




4. Shri Bijoy Chetri,
~ $/0RC. Chetri,
Resident of 4'h Furlong, Shillong - 1.
Senior Auditor, O/ 0. The Principal
" Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. |

5. Smti. Ribiwla Kharmawphlang,
. D/o Late D. Kharmujai,
R/0. Pohktieh, Nongthymmai, Shillong,
Senior Auditor, O/0. The Principal
meral (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. |

6. Shri Kamalesh Chakrabarty,
S/o Late K.P. Chakrabarty,
Resident of Jail Road, Shillong,
Senior Auditor, O/o. The Principal
~ Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. |

7. Smti. Persara Mary Nongbri,
D/o. (LyH. Warlarpih,
Resident of Malki, Shillong.
_Senior Auditor, O/o. The Principal
.- Accountant Gene?al (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -

793001, Meghalaya.

8. Smti. Virginia Pyngrope,



D/o P.Nongbri,

Resident of Umpling, Shillong,

Senior Auditor, O/ 0. The Principal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

S/o. (L) E. Lamin,
Resident of Mawkhar, Shillong,
"Senior Auditor, O/o. The Principal
< " .
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

T
?. Shri Individual Talang, ' ?
(%

10. Shri Gordon Mark S. Rynjah,
S/0. W.]J.B. Sturgeon,
Resident of Mawlai, Shillong,
_ Senior Auditor, Of . The Principal
" Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

11. Smti Hunlinmon Ajar Tongper,
D/o. (L) OS. Ajar,
Resident of Mawlai, Shillong,
Senior Auditor, O/o. The Principal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

12. Smti Cherryline Lyngdoh,



" D/o. (L) KS. Diengdoh,
Resident of Mawlai, Shillong,

' Sinior Auditor, O /o. The Prmupal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

13. Smti Amita Diengdoh,
“D/o. E.F. Sumer,
Resident of Lumparing, Shillong,
Senior Auditor,. O/ o. The Principal
“Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -

793001, Meghalaya.

14. Smti Lisamai Syiem,
D/o. EF. Lyngdoh,
Resident of Mawlai, Shillong,

_Senior Auditor,O/o. The Principal
Accountant Gen'er_al (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. | |

15. Shri Altafani Lyngwa,
S/o. P. Syiemiong,
Resident of Nongthymmai, Shillong,
Senior Auditor, O/o. The Principal
"Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -

793001, Meghalaya.

16. Shri Naina Kamal Gurung,
- S/0.P.B. Gurung,



Resident of Happy Valley, Shillong,

Senior Auditor, O/, The Principal
Accountant General (Audit), Meghalaya,
' Arunachal Pradesh and Mizoram, Sl\illong -
793001, Meghalaya.

17. Smti Camelia Sohtun,
D/o. (L) L. Nongmalieh,
Resident of Motinagar, Shillong,
_ Senior Auditor, O/o. The Principal
~ Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya. '

18. Shri Deepraj Limbu,
S/o. (L) BR. Limbu, ‘
Residentof Lawsohtun, Shillong,
Senior Auditor, O/o. The Principal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.. |

/19.Smti Shiuli Das,

D/o. (L) S.M. Mohan Biswas,
Resident of A.G. Quarter, Shillong,
Auditor, O/o. The Principal Accountant
Generél (Audit), Meghalaya, Arunachal

| Pradesh and Mizoram, Shillong -
Meghalaya. | |

'20.Smti Daphira Kharbangar, |
D/o.S.M. Pdah,
Resident of Nongthymmai, Shillong,



'Auditor, O/o. The Principal Accountant
General (Audit), Meghalaya, Arunachal
Pradesh and Mizoram, Shillong - 793001,

Meghalaya.

21. Smti Puspita Deshmukhya,

D/o. (L) A.C. Bhattacharjee,

Resident of. 4t Furlong, Shillong,
WO /0. The Principal

Accountant General (Audit), Meghalaya,

Arunachal Pradesh and Mizoram, Shillong -

793001, Meghalaya.

22. Shri Malook Singh,
S/o.R. Singh,
Resident of Laitumkhrah, Shillong,
Clerk/ Typist, O/ o. The Principal
Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -

793001, Meghalaya.

23. Shri Govinda Sharma,
S/o0. N. Sharma,
Resident of. Motinagar, Shillong,
Record Keeper, O/ 0. The Principal

~ Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong -
793001, Meghalaya.

-AND-

1. The Union of India,



2. The Comptroller & Auditor General of
~ India, 10, Bahadurshah Zafar Marg, New
Delhi - 110002

3. The Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and
Mizoram, Shillong - 793001, Meghalaya.

4. The Principal Accountant General (Audit),
Assam, Maidamgaon,, Beltola, Guwahati ~
781029, Assam. ’

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS
MADE: ~ |

This application is filed against the impugned Office Order bearing No.
Estt. I/ Order No. 24 dated 09-06-2006 (Annexure - 7) issued under the hand of
the Principal Accountant ‘General (Administration), O/o The Prmcnpal
Accountant General (Audit), Meghalaya, Shillong - 793001, wherein it was stated
that consequent upon the separation of Group ‘C’ and ‘D’ cadres of the office of
the Principal Accountant General (Audit), Assam, Guwahati and the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong into the (i) office of the Principal Accountant General (Audit), Assam,
Guwabhati; (ii) office of the Principal Accountant General (Audit), Meghalaya,
Shillong; (iii) office of the Principal -Accountant General (Audit), Arunachal
Pradesh, Hanagar and (iv) office of the Principal Accountant General (Audit),
Mizoram, Aizawal, the officials had been placed on deputation to the deficit

@%%j dutobas



offices on the basis of seniority / options and the lists had been prepared on that
basis. It was further stated that the officials who were presently on deputation to
other offices would be posted on their repatriation to the offices to which they are
permanently allocated as per their seniority and option exercised by them. It
further stated that if no vacancy is available in such office on the date of
repatriation, the junior most person in the concerned cadre in that office would be
sent on deputation to deficit offices.

The applicants are highly aggrieved by the said Order dated 09-06-2006
inasmuch as the applicants who have been serving in the Group ‘C’ and ‘D’ cadre
posts, more particularly, the Senior Auditors / Auditors / Clerk / Typist /
Record Keeper, who at the time of exercising the option were posted in the office
of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and
Mizoram, Shillong, have been treated in a discriminatory and arbitrary manner,
while giving preferential treatment to the employees of Group ‘C’ and ‘D’ cadres,
who at the time of exercising the option were posted in the office of the Principal
Accountant General (Audit), Assam, Guwahati. The aforesaid Order being clearly

* contrary to the Circular dated 06-03-2006 and the entire exercise being carried out

in a hush-hush and clandestine manner without the method and procedure
adopted there being not made known to the applicants to their disadvantages and
to the advantages of the employees of Group ‘C’ and ‘D’ cadres, who at the time
of exercising the option were posted in the office of the Principal Accountant
General (Audit), Assam, Guwahati. The entire exercise of the so-called separation
of the Group ‘C’ and ‘D’ cadres of the office of the Principal Accountant General
(Audit), Assam, Guwahati and the Principal Accountant General (Audit),

. Meghalaya, Arunachal Pradesh and Mizoram, Shillong, is violative of the Article

14 of the Constitution. In view of the aforesaid premises, the entire exercise of
separation of the combined Group ‘C’ and ‘D’ cadres in the offices of the Principal
Accountant General (Audit) Meghalaya, Arunachal Pradesh and Mizoram,
Shillong and Principal Accountant General (Audit), Assam, suffers from the vice
of arbitrariness and discrimination. The applicants have become aware of the
discriminatory treatment meted out to them only on 27-07-2007. The procedure
adopted by the respondent authorities to effect the so-called séparation of cadres



and the allocation of the Group ‘C’ and ‘D’ cadres vide the Order bearing No.
Estt. I/ Order No. 24 dated 09-06-2006 (Annexure - 7) was kept under wraps by
the respondent authorities despite the applicants making application to inform /
clarify the criterioa adopted while effecting such separation of cadres and the
allocation vide Annexure - 7. |

The applicants are also aggrieved by the arbitrary procedure Adopted by
the respondents in posting the applicants to various offices of the Accountant
Generals contiary to the options exercised by them pursuant to the circular
contained in the Office Order dated 06-03-2006 (Annexure - 1).

2. LIMITATION: ~

The applicants declare that the instant application has been filed within the
limitation period prescribed under Section 21 of the Central Administrative
Tribunal Act, 1985 as will be evident from the facts stated hereunder.

3. JURISDICTION: ~

The applicants further declare that the subject matter of the case is within
the jurisdiction of the Administrative Tribunal.

4. FACTS OF THE CASE: ~

41. That the applicants before the Hon'ble Tribunal are citizens of India and
 residents of the state of Meghalaya and as such, they are entitled to all the
rights and privileges as guaranteed to the citizens under the Constitution of
India and other laws for the time being in force.

42. The applicants are employees serving in the office of the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram
which has its office at Shillong - 793001 in the state of Meghalaya. The
applicant Nos. 1 to 18 are Senior Auditors in the office of the Principal

Y



10

Accountant General (Aildit), Meghalaya, Arunachal Pradesh and Mizoram at
Shillong, Meghalaya. The applicants Nos. 19 and 20 are presently serving in
the post of Auditor whereas the applicant Nos. 21 and 22 are presently serving
as clerk /typist. The applicants No. 23 is working in the post of Record
Keeper. All the applicants are also members of the Civil Audit Association
(Category ~ M), O/o the Principal Accountant General (Audit), Meghalay,
Arunachal Pradesh & Mizoram, Shillomg - 793001.

43. That the applicants have approached this Hon’ble Court jointly having
common cause of action against the common action of the respondents
authorities which have violated their fundamental and other legal rights. The
reliefs sought for in the application are also common and identical in nature. It
is further stated that the applicants have not filed any other application and as
such, the applicants beg to prefer this joint application praying for common

relief.

44. Thatit is stated that the Group - ‘C” and ‘D’ cadre employees in the office
of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh
and Mizoram comprises of the employees serving in the posts of Senior
Auditors, Auditors, Welfare Assistants, Supervisors, Stenographers, Hindi
posts, and few other miscellaneous posts.

45. Thatit is stated that earlier all the employees in the office of the Principal
Accountant General (Audit), Shillong were in the common cadre. Till the year
1997, there was only one office of the Principal Accountant General (Audit) for
the states of Assam and Meghalaya and the same was functioning from
Shillong. In the year 1997, the authority decided to set up an office at
Guwahati, Assam to look after the relevant works for the state of Assam.
Accordingly, the office of the Principal Accountant General (Audit), Assam
was set up in Guwahati in the year 1997, thereby, bifurcating the concerned
audit works of the state of Assam from the office of the Principal Accountant
General (Audit), Meghalaya. Prior to the said bifurcation, the office of the
Principal Accountant General (Audit) at Shillong was looking after the audit
works of the states of Assam, Meghalaya, Arunachal Pradesh and Mizoram.
On being bifurcated, the office of the Principal Accountant General (Audit),
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Assam, Guwahati became an independent and separate office under the
Comptroller and Auditor General (CAG) of India. From then onwards, the .
office of the Principal Accountant General (Audit), Assam, Guwahati was no
longer under the direct superintendence of the office of the Principal
Accountant General (Audit) office at Shillong.

46. That it is stated that with the setting up of the office of the Principal “2
Accountant General (Audit), Assam at Guwahati, the respondent authorities
took the decision to man the said office of the Principal Accountant General 7
(Audit), Assam at Guwahati with the employees of the Principal Accountant
General (Audit) office at Shillong. Accordingly, the authorities concerned had
transferred a number of employees of the Group ‘C’ cadre from the Shillong '
office to the office of the Principal Accountant General (Audit), Assam at '
Guwahati. While sending the said employees in the year 1997 to the office of
the Principal Accountant General (Audit), Assam at Guwahati, it was decided
that their tenure and service would be treated as on deputation. But no
separation of the combined Group ‘C’ and ‘D’ cadres in the Audit offices at
Shillong and Guwahati was made at that time which means that there was
only one combined cadre of Group ‘C’ and ‘D’ employees

4.7. That it is stated that it was only in December, 2005, the respondent
authorities initiated the proposal for separation of the combined Group ‘C’
and ‘D’ cadres of Audit offices at Shillong and Guwahati. While initiating the
said proposal for separation, the authorities decided to finalize the terms and _
conditions for separation on which the combined Group ‘C’ and ‘D’ cadres of .-
A & E offices had been separated with éffect from 01-12-2005. The aforesaid
proposal for separation of the combined Group ‘C’ and ‘D’ cadres of Audit
offices at Shillong and Guwahati was initiated vide the letter dated 16-12-2005
of the respondent No. 2 issued under the hand of the Assistant Comptroller
and Auditor General (N) written to the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram at Shillong. Vide the said letter
No. 724-NGE(App)/17-2004 dated 16-12-2005, Assistant Comptroller and
Auditor General had requested the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram at Shillong to send the proposal
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for separation of the combined Group ‘C’ and ‘D’ cadres of Audit offices at
Shillong and Guwahati to the office of the Comptroller and Auditor General of
India for approval. It was further stated that while sending the said proposal,
the sanctioned strength, persons-in-position and number of optees in each
Group ‘C’ & ‘D’ cadre for each office may also be furnished with . |

That it is stated that thereafter during the pendency of the proposal for
separation of the combined Group ‘C’ and ‘D’ cadres of Audit offices at
Shillong and Guwahati, the Comptroller and Auditor General of India had
given ‘in principle’ approval for creation of new offices of Senior Deputy
Accountant General (Sr. DAG) / Deputy Accountant General (DAG) (Audit &
Accounts) in Mizoram and Arunachal Pradesh from 01-04-2006. It was further
stated that Notification for creation of the new offices for Mizoram and
Arunachal Pradesh would be issued from the Director General (Audit) Wing
of the office of the Comptroller and Auditor General of India. The above
decision of the Comptroller and Auditor General of India had been reflected
in the letter dated 27-02-2006 of the office Comptroller and Auditor General of
India issued by the Principal Director (Staff) and sent to the Principal
Accountant General (Audit), Meghalaya, etc., Shillong. Vide the said letter
dated 27-02-2006, it was requested that the proposal for separation of Group
‘C’ & ‘D’ cadres for the above offices, that is, Principal Accountant General
(Audit), Meghalaya, etc., Shillong, proposed offices of the Senior Accountant
General (Sr. DAG) / Deputy Accountant General (DAG) (Audit & Accounts)
in Mizoram and Arunachal Pradesh and the office of the Accountant General
(Audit), Assam, Guwahati may be sent to the said office for approval. It may
be mentioned that the copies of the aforesaid two letters dated 16-12-2005 and
27-02-2006 were furnished to the Civil Audit Association (Category - IIl), O/o
The Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh
and Mizoram, Shillong - 793001, an association of persons formed by the
Category - I employees serving in the office of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, on request on
20-03-2006. o
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That it is stated that pursuant to the aforesaid decision of proposal for
separation of the combined Group ‘C’ and ‘D’ cadres of Audit offices at
Shillong and Guwahati and for creation of the new offices for Mizoram and
Arunachal Pradesh, the office of the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong has issued a Circular
being Circular No. Estt. - 1/ Audit/ 10-93/ 4502 dated 06-03-2006 in respect of
separation of Common Group ‘C’ and ‘D’ cadre between Meghalaya and
Assam offices. ‘

A copy of the aforesaid Circular dated 06-03-

2006 is annexed heréwith and marked as
“Annexure - 1”.

4.10. That it is stated that the said Circular has intimated that the separation of

the common cadre Group ‘C’ and ‘D’ cadres in the office of the Principal

Accountant General (Audit), Assam, Guwahati and the Principal Accountant

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong was
under active consideration. Along with the said separation, the offices of the
Accountant General (Audit), Arunachal Pradesh and Accountant General
(Audit), Mizoram would also be set up. The offices of the Accountant General
(Audit), Arunachal Pradesh and Accountant General (Audit), Mizoram would
however continue to function from Shillong till such time that office spaée and
staff quarters are made available in Itanagar and Aizawal respectively.

The Circular further states that as enough officials might not be
available in all the cadres who would opt for the office of (1) Principal
Accountant General (Audit), Assam at Guwahati, (2) Principal Accountant
General (Audit), Meghalaya at Shillong, (3) Principal Accountant General
(Audit), Arunachal Pradesh at Shillong / Itanagar, and (4) Principal
Accountant General (Audit), Mizoram at Shillong / Aizawl, each official in the
Group ‘C’ and Group ‘D’ cadres besides ihdicating an option in the “Option
Form”, for choice for posting would also be required to indicate an option to
go on deputation to the offices of: ~

’;@“f%g EANY
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(1)  Principal Accountant General (Audit), Arunachal Pradesh, Shillong /
Hanagar, '

(2)  Principal Accountant General (Audit), Mizoram, Shillong / Aizawl,
(3) Principal Accountant General (Audit), Assam, Guwahati,

(4)  Principal Accountant General (Audit), Meghalaya, Shillong,

In order of preference.

It is stated that the officials who are finally allocated to the office of
their choice would not be paid any deputation allowance. On the other hand,
the officials who are finally allocated to one office, but are temporarily
allocated to another office would not be paid deputation allowance when
working in the same station. However, if the deputation involves a change of
station, deputation allowance would be paid from the date the station is
changed as per rules.

The Circular further directed that each official is required to exercise
his / her option in the “Option Form” to be supplied to him / her by the
Administrative Section by 10/04/2006. It was further informed that if any
official fails to exercise his / her option as indicated above by this date, the
cadre controller will allocate such official permanently to either the office of
the Principal Accountant General (Audit), Meghalaya at Shillong or Principal

Accountant General (Audit), Assam at Guwahati or Principal Accountant

General (Audit), Arunachal Pradesh at Shillong / Itanagar or Principal
Accountant General (Audit), Mizoram at Shillong / Aizawl. It is clearly stated
in the Circular dated 06-03-2006 that the Option once exrcised will be final.

4.11. That pursuant to the said Circular dated 06-03-2006, all the employees of

the Group ‘C’ and ‘D’ cadres including the applicants had been supplied with
the Option Form as stated in the Circular. An employee is to fill in the Clause
7 of the option form by opting a particular office out of the 4 (four) offices as
mentioned in the Circular, two of which are proposed to be set up in Itanagar,
Arunachal Pradesh and Aizawal, Mizoram respectively. In exercising the

SRI—
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option, the employee has to undertake that the option exercised will be final
and in no case what so ever it would be changed.

412. That it is stated that in Clause 8 of the Option Form, the employee has to

indicate the four offices in the order of preference. The said clause is required

to be filled in case the employee is not initially allocated at the first instance to

the office of his first option exercised above under Clause 7 for want of

vacancy, he / she may, till such time he/she is finally allocated to the said
office, be allocated to one of the other offices in the order of preference.

A copy of the Option Form is annexed herewith
and marked as “ Annexure - 2”

—_———— D

4.13. That it is stated that on receiving the said Circular dated 06-03-2006, the

applicants though their Association, namely, Civil Audit Association
(Category - ), O/o the Principal Accountant General (Audit), Meghalaya,
Arunachal Pradesh & Mizoram, Shillong - 793001 expressed their reservations
about the modalities regarding separation and option to be exercised before
the authority concerned. Thereafter, a meeting was held on 20-03-2006 in the
office chamber of the Principal Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong with the representatives of the
Association. In the said meeting, the representatives of the Association
expressed their deep resentment over the manner as regards separation of
Group ‘C’ and ‘D’ cadres and the manner in which the options were called for
by issuing the Circular dated 06-03-2006 without taking the employees
including the Association into confidence as the views of the Association was
not taken before issuance of the Circular dated 06-03-2006. The Association
further requested the authority to discuss with them regarding the policy for
manning the staff in the proposed offices before finalizing the same. The
respondent No. 3 expressed that due to paucity of time the Association’s view
could not be taken in advance before issue of Circular calling options. But the
respondent No. 3 regretted his inability to withdraw the Circular and
appraised the Association that the modalities would be finalized only when

options were received.
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414. That it is stated that on 23-03-2006, the Civil Audit on behalf its members,
vide its letter bearing No. CAA/Pr. AG/ 2005-06/9 wrote to the respondent
No. 3 requested him to provide information to the Association on the

following queries: ~

(1) Whether in the instant case the cadre separation is being made between
Assam and Meghalaya offices only or the cadres are also separated for
Mizoram and Arunachal Pradesh offices ?

(2) Whether the staff will be sent on deputation or tour basis along with terms,

conditions and tenure of such posting ?
(3) Rate of deputation allowance, if sent on deputation ? ‘ ' ?
(4) Whether staff quarters will be provided ?

(5) Security, education, health and communication facilities proposed for the
staff ? |

(6) State wise sanctioned strength and men-in-position (PIP) of Group C and D
cadres of all four states ?

A copy of the said letter and No. CAA/Pr. AG/
2005-06/9 dated 23-03-2006 are annexed
herewith and marked as “Annexure ~ 3”.

et daockdhtcm e .~

4.15. That in response to the aforesaid letter dated 23-03-2007, the respondents
replied vide its letter bearing No. Estt. I/ Audit/ 5-6/ Association/ 2005-
2006/ 13 signed on 28-03-2007 furnishing the following information: ~

1. Separation of cadres of Groups ‘C’ and ‘D’ are being made for all four
offices i.e. O/o the Pr. A.G. (Audit), Assam / Meghalaya, O/o0 the A.G.
Arunachal Pradesh and Mizoram.

2. The modalities will be decided on receipts of options exercised by the
officials concerned with the approval by the Head Quarters Office.
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. If the staff is sent on deputation, all will be provided deputation allowance

as per existing Rules and Orders of the Government of India from time to
time.

. The staff quarters will be provided to the officials.

. The proposed shifting of offices will be in the capitals of Arunachal

Pradesh and Mizoram. No separate security for the staff will be required
there. As regards, Education, Health and Communication, sufficient
infrastructure are available in the aforesaid places.

. Sanctioned strength and men-on-roll for each office has been calculated on

the basis of Staff proposal and already furnished to the Head Quarters
Office for their approval. The same will be intimated as and when
approved by them.

Aldng with the copy of the said letter, the proposal submitted to Head
Quarters regarding staff requirements in the said offices was enclosed.

A copy of the said letter and No. Estt. I/ Audit/

. 5-6/ Association/ 20052006/ 13 signed on 28-
03-2007 are annexed herewith and marked as
“ Annexure - 4”. |

'4.16. That it is stated that as per the proposal, the proposed sanctioned strength,

existing sanctioned strength and Men-in-position as on 01-03-2006 for the
three offices of the Principal Accountant General (Audit), Meghalaya,
Accountant General (Audit), Arunachal Pradesh and Accountant General
(Audit), Mizoram were indicated as below: ~ : |

Category of Proposed Sanctioned Strength Existing Men-in-position as
Posts Sanctioned on 01-03-2006
Meghalaya AP. | Mizoram | Strength

. | Auditor , 35 27 21 2 11

Senior Auditor 142 106 83 175 __155

Clerks 14 1 9 4 7

Q2N )
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Record Keeper 4 3 3 6 6

It is worthwhile to mention that the proposed sanctioned strength have been
based on the workloads of the said three states.

4.17. That it is stated that aggrieved by the non-furnishing of information as
regards the office of the Principal Accountant General (Audit), Assam,
Guwahati, the applicants’ through its Association had requested the
respondents vide its letter No. CAA/ Pr/ AG/ 2005-2006/ 10 dated 30-03-
2006 to provide information as regards the following: ~

(1) Sanctioned strength and Men-in-Position in respect of the Group C and D
of the office of the Principal Accountant General (Audit), Assam,
Guwabhati, without which it has become difficult to take a decision on the
subject of separation of Group C and D cadres between Meghalaya and

Assam offices. %
(2) Whether any revised sanctioned strength in respect of Assam office has S

also been proposed to the Head Quarters for approval. If so, the

Association has requested the respondents to furnish a copy of the said

proposal.

It was further requested that as a fresh proposal for sanctioned strength for
the concerned offices had been sent to the Head Quarters office for approval,
the separation of cadres may be kept in abeyance. ‘

A copy of the said letter and No. CAA/ Pr/
AG/ 2005-2006/ 10 dated 30-03-2006 is annexed
herewith and marked as “ Annexure - 5”.

~ 4.18. That in reply to the letter dated 30-03-2006, the respondents had furnished
the information vide its letter No. Estt. I/ Audit/ 5-6/ Association/ 2005-2006
dated 04-04-2006 as regards the Sanctioned Strength and Men-in-Position in
respect of Group C and D cadres in respect of the office of the Principal
Accountant General (Audit), Assam, Guwahati. But the vrespondents had
refrained to divulge the information regarding any revised sanctioned



1§ | J

N\
strength proposal in respect of Assam office stating that the same was
irrelevant and being dealt with by the Assam office separately.

The existing sanctioned strength and Men-in-Position as on 01-03-2006 for
the office of the Principal Accountant General (Audit), Assam, Guwahati was
as under: ~

Category of Posts | Existing Sanctioned | Men-in-position as on | Vacancy

Strength 01-03-2006
Senior Auditor 31 %3 -+l
Auditor ] 61 15 - 46 ) ;g:
Clerks 38 , , 7 -31
Record Keeper 4 ) 3 -1

Thus, it is clear that there were 61 Nos. and 46 Nos. of vacancies in the
posts of Senior Auditors and Auditors in the c‘)fﬁce of the Principal Accountant Q
General (Audit), Assam, Guwahati on 01-03-2006. Similarly, there were 31
Nos. of vacant posts of Clerks and 1 No. of vacancy in Record Keeper.

A copy of the said letter No. Estt. I/ Audit/
5-6/ Association/ 2005-2006 dated 04-04-
2006 is annexed herewith and marked as
“ Annexure - 6”.

4.19. That it is stated that in the meantime, the respondents ha ffmmshed vide
its letter dated 27-03-2006 to the Association the Headquarters Notification
No. 64-Audit/ M7C/ 208-1997/ Notification/ 01 and No. 66-Audit/ M7C/
208-1997/ Notification/ 02 dated 14-03-2006 whereby the respondents had
decided to create independent offices of the Accountant General (Audit),
Arunachal Pradesh and Accountant General (Audit), Mizoram with effect
from 01-04-2006.

420. That it is respectfully stated that the respondent had all on a sudden,
issued an Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006 wherein it
had stated that consequent upon the separation of Group ‘C’ and ‘D’ cadres of
the office of the Principal Accountant General (Audit), Assam, Guwahati and
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the Principal Accountant General (Audit), Meghalaya, Shillong into the office
of the Principal Accountant General (Audit), Assam, Guwahati; office of the
Principal Accountant General (Audit), Meghalaya, Shillong; office of the
Principal Accountant General (Audit), Arunachal Pradesh, Itanagar, office of
the Principal Accountant General (Audit), Mizora, Aizawal, the officials had
been placed on deputation to the deficit offices on the basis of seniority /
options and the lists had been prepared on that basis. It was further stated that
the officials who were presenﬂy on deputation to other offices would be
posted on their repatriation to the offices to which they are permanently
allocated as per their seniority and option exercised by them. It further stated
that if no vacancy is available in such office on the date of repatriation, the
junior most person in the concerned cadre in that office would be sent on
deputation to deficit offices.

A copy of the said Order bearing No. Estt. I/
Order No. 24 dated 09-06-2006 along with
the enclosures are annexed herewith and

marked as “ Annexure - 7”.

421. That it is stated that along with the aforesaid said Order bearing No. Estt.

1/ Order No. 24 dated 09-06-2006, the respondents had enclosed the lists of the
employees allocated office-wise. The Annexures - I, I, Il and IV shows the
officials placed permanently in the (I) the office of the Principal Accountant
General (Audit), Assam, Guwahati, (I) office of the Principal Accountant
General (Audit), Meghalaya, Shillong, (IIl) office of the Principal Accountant
General (Audit), Arunachal Pradesh, Itanagar and (IV) office of the Principal
Accountant General (Audit), Mizora, Aizawal. The Annexure - V to the Order
bearing No. Estt. I/ Order No. 24 dated 09-06-2006 has listed the officials
placed on deputation to the office of the Accountant General (Audit),
Arunachal Pradesh, Itanagar on the basis of option exercised by them while
the Annexure - VI to the Order bearing No. Estt. I/ Order No. 24 dated 09-06-
2006 has listed the officials placed on deputation to the office of the
Accountant General (Audit), Mizoram, Aizawal on the basis of opiion
exercised by them. The applicants to their shock and surprise, have found
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their names in Annexure - V to the Order bearing No. Estt. I/ Order No. 24
dated 09-06-2006 which means that they would be required to go to Arunachal
Pradesh on deputation despite their objections.

422. That pursuant to the aforesaid Order dated 09-06-2006, the respondents had
issued another Order bearing No. Estt. I/ Order No. 27 dated 20-06-2006
making some correction by way incorporation of few names in the Annexure -
V and Annexure - VI of the Order bearing No. Estt. I/ Order No. 24 dated 09-
06-2006. |

423. That it is stated that immediately on receipt of the Order dated 09-06-2006,
the applicants though their Association vide letter dated 16-06-2006 had
requested the respondents to furnish certain clarification / modiﬁcation. The
Association, inter-alia, had sought information / clarification in respect of the
following: ~

(a) the criteria followed for allocation on deputation to the concerned
" offices; _
(b) the period of deputation to the other Accountant General offices;

A copy of the said letter dated 16-06-2006 is
annexed herewith and marked as
“ Annexure - 8”.

4.24. That it is respectfully stated that the respondents until 27-07-2007 did not
sent the clarification on the points as had been sought for by the applicants in
their letter dated 16-06-2006 but always assuring them to provide the clear
information. This action of proceeding in an hush-hush manner on the part of
the respondents in the entire matter of allocation, deputation, etc. which has
cumulative effect on the service as well as in the family lives of the applicants’
is arbitrary, illegal and unjustified.
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4.25. That it is stated that despite ventilating the grievances of the applicants
through the representations submitted by the Civil Audit Association
(Category ~ III), O/o the Principal Accountant General (Audit), Meghalaya,
Arunachal Pradesh & Mizoram, to intimate the modalities to be adopted to
separate the common Group ‘C’ and ‘D’ cadres of the offices of the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong and the Principal Accountant General (Audit), Assam, Guwahati, the
respondent authorities had deliberately refrained from the divulging the
actual facts.

4.26. That it is respectfully stated that aggrieved by the aforesaid Order dated 09-
06-2006, the applicants’ through their Association had submitted a
Representation dated 07-08-2006 to the respondents No. 2 through the
respondents No. 3 after adoption of resolution in their meeting on 31-07-2006.
In the representation, the Association of which the applicants are members,
inter-alia, requested the respondents that the entire matter is to be considered
reasonably and sympathetically. The period of deputation, both minimum and
maximum, should be specified and if at all necessary, staff may be transferred
to the other offices only after construction of the office building and suitable
staff quarters.

A copy of the said representation dated 07-
08-2006 is annexed herewith and marked as
“ Annexure ~ 9”.

4.27. That it is reiterated that the Circular dated 06-03-2006 was issued in respect of
separation of Common Group ‘C’ and ‘D’ cadres between Meghalaya and
Assam offices and it was the stand of the respondents that the offices of the
Accountant General (Audit), Arunachal Pradesh and Accountant General
(Audit), Mizoram would however continue to function from Shillong till such
time that office space and staff quarters were made available in Hanagar and
Aizwal respectively. But the respondents by making a complete turnaround,
have stated that only transit accommodation would be provided to the staff on
permanent allocation / on deputation in Aizwal. The applicants state that the

&m-gsuﬁ G}Lnlmbu
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Circular dated 06-03-2006 speaks of adoption of same yardstick for the
employees of the offices of the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong and the Principal
Accountant General (Audit), Assam, Guwahati, for the Group ‘C’ and ‘D’
employees as the cadres were not separated until then, in filling up the Option
Form (Annexure-2 to the application). But the respondents have adopted a
different yardstick as regards the filling in and submission of the Option Form
for the employees of the two offices of the Principal Accountant General
(Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong and the
Principal Accountant General (Audit), Assam, Guwahati, which ultimately
has adversely effected the service career and the permanent allocation as well
as the deputation aspects of the applicants. |

The said different stands adopted by the respondents have become
apparent from the Statements furnished by the respondent authorities vide
their letter bearing No. Estt-1/ Audit/ 5-2/ Part-1I/ 2007-08/ 1802 dated 27-07-
2007 containing the Options exercised by the employees of the Common

Group ‘C’ and ‘D’ cadres in the two offices of the Principal Accountant

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong and
the Principal Accountant General (Audit), Assam, Guwahati, pursuant to the
Circular dated 06-03-2006. It may be mentioned that the said Statement has
been made available to the Civil Audit Association (Category - III) only after
making an application dated 20-07-2007 though in the normal course, the
same ought to have been furnished to the Association in view of its various
representations made to that effect, more particularly, the representation
dated 16-06-2006 (Annexure - 8 to the application). The applicants have
received the letter dated 27-07-2007 only through their Association.

A bare perusal of the Statements furnished to the applicants makes it clear
that while the Group ‘C’ and ‘D’ employees in the office of the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong had been made to fill in Clause 8 of the Option Form indicating their
options to go on deputation, the Group ‘C’ and ‘D’ employees in the office of

the Principal Accountant General (Audit), Assam, Guwahati, had been

Iy
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-
allowed to fill in the Clause 8 of the Option Form and submit the same in a
manner which was absolutely against the conditions mentioned in the
Circular dated 06-03-2006 (Annexure - 1 to the application). The distinction
would be apparent from a combined reading of the Gradation List as on 01-03-
2006, the said Statements and the Order dated 09-06-2006 (Annexure - 7 . -
~). The following extracts from the aforesaid documents would
make the distinction amply clear.
The applicant Nos. 1 to 10 of the instant application have submitted the
Option Forms in the following manner: ~
TABLE-1
ISt [ Name of the Employee in | Option Preferences
No- | the post of Sr. Auditor. First Second Third
240 | SmtiSandalyne Khongwir | Meghalaya | AP Assam Mizoram
241 | Smti Panora Nongsiej Meghalaya | AP Assam Mizoram
243 | Smti Phailin Thangkhiew | Meghalaya | AP Assam Mizoram
247 | Shri Bijoy Chetri Meghalaya | AP Assam Mizoram
| 248 | Smti Ribiwla Kharmawphlang | Meghalaya | AP Assam Mizoram
250 | Shri Kamalesh Chakrabarty | Meghalaya | AP Assam | Mizoram
252 | Smti Persara Mary Nongbri | Meghalaya | AP Assam | Mizoram
258 | Smti Virginia Pyngrope | Meghalaya | AP Assam Mizoram
260 | ShriIndividual Talang Meghalaya | AP Assam Mizoram
261 | Shri Gordon Mark S. Ryrjah | Meghalaya | AP Assam | Mizoram

On the other hand the following persons who were junior to the above-ndted
applicant Nos. 1 to 10 had exercised their Option in the Option Form and had
been allowed to submit the same as under and the respondent authorities had
accepted the Option Forms of these employees, who at the relevant time were
serving in the office of the Principal Accountant General (Audit), Assam,
Guwahati, as under: ~

Rlesgonn
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TABLE-2

Sr. | Name of the Employee in | Option _ Preferences

Ne. the post of Sr. Auditor. First Second | Third
263 | Sri Debabrata Kalita Assam Assam Assam Assam
265 | Sri Manoranjan Deka Assam Assam Assam Assam
267 | Sri Bishnu Ganguly Assam Assam Assam Assam
269 | Manish Dey Assam Assam Assam Assam
271 | Rafikuddin Ahmed Assam Assam Assam Assam
272 | Shri Sanjiv Kumar Assam Assam Assam Assam
273 | Shri Biswajit Ghosh Assam Assam Assam Assam
276 | Sri Arup Kar Assam Assam Assam Assam
277 | Shri jayanta Sarma Assam Assam Assam Assam
278 | SriSubrata Biswas Assam Assam Assam Assam

A perusal of the aforesaid Tables, which is only an extract of the entire records,
make it amply clear that the employees of Group ‘C’ and ‘D’ cadres, more
particularly, the Senior Auditors including the applicants who at the time of
exercising the option were posted in the office of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong, have
been treated in a discriminatory and arbitrary manner, while giving preferential
treatment to the employees of Group ‘C’ and ‘D’ cadres, who at the time of
exercising the option were posted in the office of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram. In view of the
aforesaid premises, the entire exercise of separation of the combined Group ‘C’
and ‘D’ cadres in the offices of the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong and Principal Accountant
General (Audit), Assam, suffers from the vice of arbitrariness and discrimination.
Had the respondent authorities informed the applicants’that the respondents
would determine the fate of the employees of Group ‘C’ and ‘D’ cadres, including
the applicants, who at the time of exercising the option were posted in the office
of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and
Mizoram in the manner as had been done, the applicants would have approached
and filled in the Option Manner in a differe’nt manner.
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Copies of the letter bearing No. Estt-I/ Audit/
5-2/ Part-Il/ 2007-08/ 1802 dated 27-07-2007
and the said Statements furnished by the
respondent authorities vide their letter bearing
No. Estt-I/ Audit/ 5-2/ Part-1I/ 2007-08/ 1802
dated 27-07-2007 containing the Options
exercised by the employees of the Common
Group ‘C’ and ‘D’ are annexed herewith and
marked as “ANNEXURE - 10” “ANNEXURE -
11”. . .

The applicants crave leave of the Hon’ble Court
to produce the Gradation List as on 01-03-2006
as and when called upon to do so.

4.28. That it is stated and submitted that vide its Order dated 09-06-2006, the

respondents had stated in clear terms that the separation of Group ‘C’ and ‘D’
cadres of the office of the Principal Accountant General (Audit), Assam,
Guwahati and the Principal Accountant General (Audit), Meghalaya, Shillong
had been made for the offices of the Principal Accountant General (Audit),
Assam, Guwahati; the Principal Accountant General (Audit), Meghalaya,
Shillong; the Principal Accountant General (Audit), Arunachal Pradesh,
Itanagar and the Principal Accountant General (Audit), Mizoram, Aizawal,
but while passing selecting and preparing the list of employees for the
purpose of deputation, the respondents had taken only the employees of the
Meghalaya office into consideration. The aforesaid exercise had not affected
the office of the Principal Accountant General (Audit), Assam, Guwahati in
any manner whatsoever which is arbitrary and unjustified. The applicants
were under the bonafide belief that the separation of cadres had been effected
by the respondent authorities in an unbiased and impartial manner even
when the alleged separation had not effected the posting of the employees
serving in the office of the Principal Accountant General (Audit), Assam,
Guwabhati as the State is expected to behave in a fair and unbiased manner.

H
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4.29. That it is stated and submitted that the applicants had come to know that

the respondents had acted in an discriminatory manner and they became
aware of the method and manner of implementing the alleged separation only
when the they had received a copy of the letter bearing No. Esttl/ Audit/ 5-
2/ Part-Il/ 2007-08/ 1802 dated 27-07-2007 (Annexure - 11) wherefrom they
became aware that their colleagues in the office of the Principal Accountant
General (Audit), Assam, Guwahati, had been allowed to fill in and submit the
Option Form in a manner contrary to the mandatory condition laid down
therein. As such, the entire exercise to separate the Group ‘C’ and ‘D’ cadres in
the offices of the Principal Accountant General (Audit), Assam, Guwahati and
the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and
Mizoram. The entire exercise had been undertaken by the respondents at their
whims and caprice without any reasonable basis. It is stated that the
sanctioned strength of employees is far more than the employees manning the
posts in the establishments in Meghalaya office and, as such, the applicants
could have been easily accommodated. For example, the sanctioned strength
of Senior Auditor is 175 whereas the employees manning the said posts as on
01-03-2006 was 155 which means that there were shortfalls of 20 employees as
on that date. Interesting while furnishing the proposal by the respondent No.
3 as regards the existing sanctioned strength and men-in-position for the
offices, the respondent No. 3 had furnished information only regarding the
three offices of the Principal Accountant General (Audit), Meghalaya,
Accountant General (Audit), Arunachal Pradesh and Accountant General
(Audit), Mizoram leaving out the office of the Principal Accountant General
(Audit), Assam at Guwahati. It is pertinent to mention that the same
respondents have informed that the separation of cadres of Groups ‘C’ and ‘D’
are being made for all four offices ie. O/0 the Pr. AG. (Audit), Assam /
Meghalaya, O/o the A.G. Arunachal Pradesh and Mizoram.

4.30. That it is respectfully stated that the lists in Annexure - 1, 11, 111, IV, V and

VI prepared by the respondents as regards permanent allocation and
deputation of the officials to the respective offices are also faulty, defective,
arbitrary and inconsistent with the earlier letter dated 09-03-2006 inasmuch as

the officials who had exercised option as regards the final allocation must be

ey
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and bound to be placed in the List of persons who were allocated for that
particular office. For example, any employee who had opted for Meghalaya
office must and bound to be accommodated in the cadre separated for the
Meghalaya office. In the instant case, the names of such employees are not
found place in the list prepared by the respondents on the alleged purported
ground that their positions in the seniority list do not merit inclusion in the

cadre of employees in the office of their choice.

431. That it is stated that it is settled principle of law that no employee should
be sent on deputation without his/her consent. But in the instant case, the
.respondents have sought to send the applicants and other persons to send on
deputation without their consent. As such, impugned Order dated 06-07-2007

do not stand the scrutiny of law and is liable to be interfered with. .

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: ~

5.1.  For that the impugned Order dated 09-06-2006 (Annexure - 7) is illegal,
arbitrary and discriminatory inasmuch as the same do not conform to the
manner and method provided in the circular dated 06-03-2006 (Annexure - 1).
The impugned Order having made a mockery of the options exercised by the
applicants as well as the administrative order contained in the Circular dated
06-03-2006 is, therefore, illegal, bad and liable to be set aside and/or be
quashed;

5.2.  For that the impugned Order dated 09-06-2006 (Annexure - 7) is illegal and
arbitrary inasmuch as the applicants are sought to be posted out on
deputation to the office of the Accountant General (Audit), Arunachal
Pradesh, Itanagar the whims and caprices of the respondents. The options
exercised by the applicants have been ignored in order to cause undue
harassment and to suit the vested interests of the respondents concerned. On
this ground alone, impugned Order dated 09-06-2006 is liable to be set aside

and/or set aside;

-
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53. For that the impugned Order dated 09-06-2006 is illegal and not

sustainable in law inasmuch as the applicants having exercised their options
for permanent allocation at the Principal Accountant General (Audit),
Meghalaya, Shillong, could not have been legally shifted / posted out on
deputation to any other office, particularly, to the office of the Accountant
General (Audit), Arunachal Pradesh, Ianagar, save and except the
administrative necessity arising in terms of Clause 8 of the Option Form. This
vital aspect having been totally ignored from due consideration prior to the
issuance of the impugned order dated 09-06-2006, renders the same as null

and void and non-est in law;

54.  For that the impugned Order dated 09-06-2006 is wholly illegal and

arbitrary being contrary to the administrative order dated 06-03-2006
(Annexure ~ 1) vis-a-vis the administrative order dated 09-06-2006 (Annexure
- 7) wherein in Annexure - II thereof the Sanctioned Strength and Person-in-
Position (PIP) in respect of the office of the Principal Accountant General
(Audit), Meghalaya, Shillong are concerned. The ‘Option Form’ (Annexure -
2) enclosed to the administrative order dated 06-03-2006 having,
unequivocally, at Clause 8 thereof provided for deputation only in the event
of want of vacancy at the office of first option, ie. final allocation, the
impugned Order dated 09-06-2006 could not have been legally issued in
violation of said Clause 8 thereof. To buttress the plea of illegality of
impugned Order, the same also finds support from the administrative order
dated 09-06-2006 (Annexure - 7) read with Annexure - II thereof where
admittedly the Person-in-Position (PIP) has been shown to be less than the
Sanctioned Strength in respect of Senior Auditors, Auditors, Clerks, etc, there
being no case whatsoever of “want of vacancy” in terms of Clause 8 to the
aforesaid administrative order dated 06-03-2006, therefore, the impugned
Order dated 09-06-2006 has no legs to stand on, being wholly illegal and so
passed without due application of mind.

For that the impugned Order dated 09-06-2006 (Annexure - 7) is illegal,
arbitrary and void as the same has been passed by ignoring the options so
exercised and inter-se seniority of the applicants. A bare perusal and
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comparative assessment of Annexure - V and Annexure - VI to the aforesaid _
administrative order dated 09-06-2006 (Annexure - 7) read with the concerned
Gradation List will go to show that options and seniority has not been
maintained in posting out employees serving at the office of the Principal
Accountant General (Audit), Meghalaya, Shillong in order of preference
exercised vis-a-vis the employees serving at the office of the Principal
Accountant General (Audit), Assam, Guwahati. The said illegal action in
posting out employees on pick and choose basis and/or without any
reasonable basis renders the impugned Order dated 09-06-2006 as null and

void and non-est in law;

5.6. For that the impugned Order dated 09-06-2006 (Annexure - 7) is illegal and
arbitrary inasmuch as by a stroke of pen the applicants are sought to be driven
out from the hearth and home to an unknown place where no arrangement
whomsoever has been made for accommodation, security, etc. and without
specifying the tenure of the deputation period. The impugned Order having
been passed contrary to the aforesaid administrative orders dated 06-03-2006
and 09-06-2006 and also without considering the human factor, renders the

same as illegal and non-est in law;

5.7.  For that in the instant case, no opportunity of whatsoever nature, has been
given to the applicants prior to passing of the impugned Orders and as such,
the same is violative of the principles of natural justice and the same has
caused immense prejudice to the applicants;

5.8.  For that the impugned Order dated 09-06-2006 is contrary to the principle
of promissory estoppel in that the respondents haviilg promised by the
administrative order dated 06-03-2006 to provide permanent allocation at the
office of their first choice and to send on deputation only in the event of want
of vacancy at the office of their first choice is now estopped from resiling from
their promise after the applicants have acted on the administrative order
dated 06-03-2006 and had dulyfully exercised their options in the ‘Option
Form’ (Annexure - 2) enclosed in the administrative order dated 06-03-2006
(Annexure -1 ).In the instant case, the promise extended by the respondents
vide the administrative order dated 06-03-2006 was clear and unambiguous.
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But when the respondents had allowed a section of the employees then
serving in the office of the Principal Accountant General (Audit), Assam,
Guwahati and who were of the same cadre as like the applicants, to exercise
their options contrary to the administrative order dated 06-03-2006 and the
terms and conditions of the ‘Option Form’ (Annexure - 2) enclosed in the
administrative order dated 06-03-2006 (Annexure -1 ) is not sustainable and is
liable to be set aside and/or be quashed.

5.9.  For that all such representations of the applicants have failed to evoke any
positive response from the respondents till date. The said action of the
respondents is violative of the applicants’ right under Article 14 and 21 of the
Constitution besides being violative of the principles of natural justice.
Seeking appropriate remedy, the instant application is being filed by the
petitioner.

5.10. For that that while posting the employees of Group ‘C’ and ‘D’ cadres to
the office of the Principal Accountant General (Audit), Assam, Guwahati, no
separation of the combined Group ‘C’ and ‘D’ cadres in the Audit offices at
Shillong and Guwahati was effected, which fact is also admitted by the
respondents. In the said premises, the permission granted by the respondents
to fill in and submit the so called ‘Option Form’ by adopting a different
yardstick as regards the employees of the two offices of the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong and the Principal Accountant General (Audit), Assam, Guwahati,
cannot stand the scrutiny of law and is liablr to be set aside and/or be
quashed.

5.11. For that the contention of the respondents that the sanctioned strength of
the various offices has no relevance to the issue in view of the ban order
issued by the Government of India on recruitment is unsustainable for the
simple reason that in the instant case, there is no question of any recruitment
in respect of the applicants to the vacant posts since they are already serving
in the equivalent posts.
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5.12. For that though the process of separation and creation of the new offices

was started in April, 2006, the respondents have deliberately refrained from
divulging the modalities by stating that the modalities would be decided on
receipts of options exercised by the officials with the approval of the
Headquarters. But, thereafter, the respondents have not informed the
applicants as well as the organization representing the applicants about the
modalities to be followed until this date despite numerous representations.
The respondents thus prevented the employees from raising their gennine
grievances as regards their placement on deputation as they were not
informed of the options exercised by the other employees and their final
placement as reflected in the Order dated 09-06-2006. 1t was only on 27-07-2007,
the respondents vide their letter bearing No. Estt-I/ Audit/ 5-2/ Part-Il/ 2007-08/
1802 dated 27-07-2007 had forwarded the details of the Options exercised by all the
employees of the common and unseparated Group “C” and “D” cadres in the Audit
offices at Shillong and Guwahati from which the applicants came to know
about the discriminatory treatment meted out to the applicants. As such, the
whole decision making process of separation of the common and unseparated
Group “C” and “D” cadres in the Audit offices at Shillong and Guwahati suffers
from the vice of arbitrariness, illegality and discrimination. On that ground
alone, the impugned Order bearing No. Estt. 1/ Order No. 24 dated 09-06-2006
(Annexure - 7) and the Annexures - I, II, 11T, IV, V and VI to Annexure - 7 are
liable to be set aside and/or be quashed.

513. For that as the applicants were not informed of the options exercised by

the other employees and their final placement as reflected in the Order dated
09-06-2006 despite their representations and it was only on 27-07-2007, the
respondents vide their letter bearing No. Estt-I/ Audit/ 5-2/ Part-11/ 2007-08/
1802 dated 27-07-2007 (Annexure - 10 and 11) had forwarded the details of the
Options exercised by all the employees of the common and unseparated
Group “C” and “D” cadres in the Audit offices at Shillong and Guwahati from
which the applicants came to know about the discriminatory treatment meted
out to the applicants, the instant application cannot, by any stretch of
imagination, be termed as barred by limitation. Had the respondent
authorities informed the applicants that the respondents would determine the

Ry
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fate of the employees of Group ‘C’ and ‘D’ cadres, including the applicants,
who at the time of exercising the option were posted in the office of the
Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and
Mizoram in the manner as had been done, the applicants would have
approached and filled in the Option Manner in a different manner. The
application cannot be treated as barred by Limitation for the fact that no person
has been sent / required to go to Arunachal Pradesh / Mizoram as on till this
date. The discriminatory treatment meted out to the applicants have
prejudicially affected the applicants and, as such, the entire exercise
undertaken pursuant to the Circular being Circular No. Estt. - 1/ Audit/ 10-
93/ 4502 dated 06-03-2006 in respect of separation of Common Group ‘C’ and
‘D’ cadre between Meghalaya and Assam offices, is required to be undertaken
afresh. Otherwise immense hardship and irreparable loss will be caused to the
applicants which cannot be compensated in terms of money or otherwise.

9.14. For that the manner and method adopted by the respondents in seeking to

victimize the applicants leaving the employees of the Principal Accountant
General (Audit), Assam, Guwahati and other employees unaffected are
absolutely illegal and arbitrary which cannot be sustained in the eye of law.

5.15. For that it is one imperative of the Constitution of India implicit in Article

14 is that if the State announces any policy, it must do so fairly and should not
give the impression that it is acting by any ulterior criteria or arbitrarily. When
a policy decision is made, the manner and method of implementing the said
policy decision must also be made known. After all, what is done in secret is
often suspected of being capricious or malafide. So, whatever policy is made
should be done fairly and made known to those concerned. In the instant case,
the respondents have not followed the above conditions but proceeded in an
hush-hush manner and only informed the manner and method of
implementing the same vide their letter bearing No. Estt-I/ Audit/ 5-2/ Part-
11/ 2007-08/ 1802 dated 27-07-2007 (Annexure - 10 and 11). As such, the entire
decisions making process of the respondents and the manner and method of
implementing the same is liable to be interfered by this Hon’ble Court
declaring the same to be arbitrary, illegal, discriminatory and unconstitutional
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being violative of the Fundamental Rightv as enshrined in the Article 14 of the
Constitution of India.

6. DETAILS OF REMEDIES EXHAUSTED: ~

That the applicants declare that they have exhausted all the remedies
available to them and there is no other efficacious and alternative remedy
available to them.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT: ~ -

The applicants further declare that they have not filed previously any
application, writ petition or suit regarding the grievance in respect of which this
application is made before any other court or any other Bench of the Tribunal or
any other authority nor any such application, writ petition or suit is pending
before any of them. |

8. RELIEF SOUGHT FOR: ~

Under the facts and circumstances stated above, the applicants most
respectfully pray that the instant application be admitted, records be called for
and after hearing parties, on the cause or causes that may be shown and on
pei‘usal of records, be grant the following reliefs to the applicants: ~

8.1 To set aside and / or quash impugned Order bearing No. Estt. I/ Order

No. 24 dated 09-06-2006 (Annexure - 7) and the Annexures - I, II, IIf, IV, V

' W whereby the respondents had effected the alleged

separation of the cc;mmon Group ‘C’ and ‘D’ cadres of the office of the

Principal Accountant General (Audit), Assam, Guwahati and the Principal

Accountant General (Audit), Meghalaya, Shillong declaring the whole action

of the respondents as discriminatory, arbitrary, illegal, bad, null and void and

unconstitutional being violative of Article 14 and 21 of the Constitution of
India ; '

Resy
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82 To direct the respondent authorities to call for the Option Form

(Annexure - 2) afresh from all the employees of the common and unseparated
Group “C” and ;’D” cadres serving in the office of the Principal Accountant
General (Audit), Assam, Guwahati and the Principal Accountant General
(Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong as on ﬂ
2006, in strict compliance of the Circular No. Estt. - 1/ Audit/ 10-93/ 4502
dated 06-03-2006 (Annexure - 1) and Clause 7 and Clause 8 of the Option
Form (Annexure - 2) and, thereafter, publish the Lists like Annexures - 1, II,
III, IV, V and VI to Annexure - 7 afresh; *

82. Any other relief / reliefs to which the applicants are entitled to under the
facts and circumstances of the case and deemed fit and proper.

8.3. Cost of the application.

9. INTERIM RELIEF PRAYED FOR:

In the interim pending disposal of this instant application, the applicants pray
for an interim order staying / suspending the operation of the impugned Order
bearing No. Estt. I/ Order No. 24 dated 09-06-2006 (Annexure ~ 7) and the
Annexures - I, IT, III, IV, V and VI to Annexure - 7 and not to pass any further
order or orders in respect of the alleged allocation and/or deputation as declared

in the impugned Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006

(Annexure - 7) and the Annexures - I, II, ITI, IV, V and VI to Annexure - 7 and
/or for passing such other order or orders so as to give adequate interim relief to
the applicants.

10. PARTICULARS OF THELP.O. : ~

1. LP.O. No. : 32@ OL426F6
2.Date - :19-09-2007
3. Payable at : Guwahati, Assam.

12. LIST OF ENCLOSURES: ~

As stated in the Index.

I
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VERIFICATION

1, Shri Deepraj Limbu, Son of Late B.R. Limbu, aged about years, Resident of
Lawsohtun, Shillong, in the State of Meghalaya and presently serving as the Senior
Auditor, O/o. The Principal Accountant General (Audit), Meghalaya, Arunachal
Pradesh and Mizoram, Shillong - 793001, Meghalaya, do hereby affirm and verify
that the statements made in paragraphs 1, 2, 3, 4.1, 4.3, 4.5, 4.6, 4.13, 423, 424,
4.25, 4.28, 5, 6 and 7 are true to my knowledge and those made in paragraphs 4.2,
44,47,48,4.9,410,4.11, 412,414, 4.15, 4.16, 417,4.18,4.19,4.20, 421,422,423,
4.26, 4.27, 4.29, 4.30 and 4.31 are also true to my legal advice and the rest are my
humble submissions before the Hon’ble Tribunal. I am the applicant No. 18 in the
instant application and I have been duly authorized by the applicants Nos. 1 to 17
and 19 to 23 of the instant application and as such, I am fully competent to swear
the affidavit for and on behalf of all the applicants. I have not suppressed any
material facts of the case. '

And I sign this Verification on this the 19t day of September, 2007.

(Shri Deepraj Limbu)
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57 ORFICE 01 TTHE PR ACCOUNTANT GENFERAT (AUDIT), MEGHALAYA, ARUNACHAT:.

/ PRADESTT AND MIZORAM, SHILLONG-793091.

CIROTILAR

Ciretbar Nouiosee-HAadit! 16934502, Dated @ 06703724006,

Sthjeel; Separation of Common Group *Cand *D? cadre hebween Meghalaya

and Assam Qlfices,

A Lk

The separation of the common Gr. C and 1 cadres in the office of the Pr.. Accountant g‘

General (Audiy). Assam, Guwahati and Pro Accountant Cieneral (Audit), Meghalaya, -Arunachal i

Pradesh and Mizoram, Shillong is under aclive consideration, Along with this, the office ol the

Accountant General (Audit), Arunachal Pradesh and Accountant General (Audit), Mizoram wili also

be set up. The offices of the Accountant General (Audit), Arunachal Pradesh and Accountant General

(Audit), Mizoram will however, continue to function from Shillong till such time that office space and
staff quarters are available in lanagar and Aizawl respectively.

As enougli officials might not be available in ail the cadres who will opt for the office
ol P Aveomntant Geneial cAudin, Ansam Chowahati, P Accountant General (Audit), Mcghalaya il
shitions, Pro Accountant General (Audit. Arunachal Pradesh e Shillong/Itanagar and Pr. Accountant
Ceneral (Audity, Mizoram al Shillong/aizawl, cach official m the G C & Gr. D Cadres besides
indiciing an optien i the QFTTON FORM, for ioice of ollice Tor posting will also be requirved to

fndicate an option o go on deputation to the oilices of
~———

1) Pr. Accountant 2) Pr. Accountant ’—3—)> P.I_".m——/'i-li“(;—(_;—t'lvnl‘.ll]l 4y, Pr. Awcountant
general o (Audit), General  (Audit), General (Audit), General (Audit),
Arunachal Pradesh, Mizoram, Assam, Guwahati Meghalaya, Shillong
shillong/ltanagar Shillong/Aizawl

in order of preference. .

Officials who are finally allocated to the office of their choice will not be paid nay
deputation allowance., ) :
' Officials who are linally allocated to onc olfice, but are temporarily allocated to ZTEJ
another office will not be paid deputation allowanee when working in the same station, However, il 48,
the deputation involves a change of station, deputation atlowance will be paid from the date the station

i ebaneed oo per rules,
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Fach officiad i reguired 10 exereise hisfher option in the OPTION PORM 10 e Q\
10-0-4-2000. 1 any official fails 1o exCreise
controfler will allocate such ofticial
Shitlong or Pro AG (Audit) Assan.
or AG (Audit) Mizoran.

¥eod o himdher by the Administration Scction by,
as ndicated above by Mis date, the cadie
poritinenty o citler the olfice ob i A (Andin, Meplinkavi,
or - AGIAudit) Arunachal - Pradesd shptfonp/itnaeir

his/her oprion

, 1 Cruwahiat
Shitlong/ Atzawl,

The Option onee exercised will be bl

Sd/- i
Si. Deputy Accountant General (Admn)

Memo No. Sstt-llAuditll|)-‘)3/2()()S—()()MS()}—J5l I Dated : 06/03/2006

Copy forwarded (or information and neeessary action to:
1. The Dy. Director. Olo. the Director General of Audit, P, SWTC, Branch Audit Office, 33

BBD Gagh, Kolkata-700001. .
Maidamgaon, Beltola, Guwahati-29. With the

2. The Pr. Accountant General (Audil), Assam,
request to kindly obtain the option from a1l the Group *C and ‘D’ officials.

3. The Sr. Deputy Accountant General ( 1-C), Shillong. With the request 1o kindly obtain the
option from all the Group *C” and *1’ olficials including the officials who arc on Qutside
Audit Duty under his control and forward the same 10 the Deputy Accountant General (Adinn.)
ofTiee of Pro Accountant Genersd £andit), Meghadaya. Shillony Tor further necessary action.

1. The S Dopuiy oot Cronerat (C&R/W ) shillony, With the request 1o Kindly obtain the
option from all the Group "L and *1Y oflivials including the officials who are on Outside
St Dy ndar b comtrol and Toovard the same o Mo Denuty Accona General {Adn)
olfice of Pro Accountian General (Audily, wieghataya, Shillong Tor further necessary aclion.

3. The Secretary to the Pr. Accountant General (Audit), Shillong

0. All Branch Officers ’

_#~ All Sections
All Notice Boards o

3.

9. Spare copy- . _ , .
b \_’)J »_

o | Frt

2;1\{(21(1(:0 fficer.

o)

I 7
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8 In case, 1 am nol

Wame (in fullin capital)

Desianaihon

!_‘):mz of bivth ;

Pite of retivomail
e o hieh o work iy m 1\1«‘:4“|\l'|§' ......................................................
Segtion o ‘-.\'1\]"1. CRARIIEN "u\i'.‘.'.'z'. pre (‘i!ll)’ .......................................................
vent of separation of exisling connob cadre Tor group € and 1’ ;msts‘(inuludi-n;;

“In the ¢
of Indien Audit & Accounts

5 Department jocated in Shitong and

SUPCIVISOrs) of the offices
Guwahati, ] SIS, oo oo
Pr. Accountant General (Audit
Beltola, Guwahall  as

e office of the Pr.

working in the O/o., ), Wieghalaya ¢iC., .

General: (Audit), Assam,

on), do hereby opt to b

AG(AG/

] be nal

Maidamgaon,
(dcsigrmli e finally allocated 10 t
nowing fully that (his exercise of option shal

ver it would be changed.
first instance 1o the oft

e

and in no case what 0 €

initially allocated at the jce of my first option
exopein ] abone for W__llll__”_‘_\,\'_\ﬂ_“,\;l may, Hilsuch e b Tl alocated o the smd
ving offices in the order of preference: | ‘

allocated 10 the folloy

office, be
1) Office ol the I O O R R

............................................................

7) Office of the Pr. AGIAG (Audil)

........................-.. ....................................

3) Office of the Pr. AG/AG (Audit)

4) Office of the Pr. AG/AG (Audit)

DG +oreeriibeannn e NI e eneeeesmennrmmereemnsse s e 7
o L : R
SUALTON «ovenemreeemmremese PESIEIAGON . oorremessremereses s T i
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» Civil Audit Assoclation (Category - m}
O/o the Principal Accountant General (Audit),
Meghatayva, Arunaciad Pradesh & Mizoram,
v Shillong ~ 793 001
No. CAA/PEr.AG2005-00/9 » Date: 2. .()3.2006
To
The Pr. Accountant General (Audit),
Meghalaya, Arunachal Pradesh & Mizoram,
Shillong,.
Subject: Separation of Common Group “CTund "D cadie between Meghalaya and
Assam Oftices. '
Sir.
Foam o refer o your deter No. l'§§;1l—l.-"/\u-dil/S-h/E(,)US-(,)(»-"4(»(,)5 dated
| 21.3.2000 on the subject cited above and to réquest you o Kindly pm\;idc_ the Association

with the Tollowing information in connection with the exercise of option.

R o Whether, in the nstant case the mdu \thldllon is being made bclwun-

Assam and M«;glmlaya Offices only or the cadres are also wp.n‘uul lm

Ml'/o N md Arunachal l’mdmh o icus.

2 Whether the statt will be sent on deputation or on tour basis Alnnu with’
ters, conditions and lk“!l_l_ll's.f‘ul “such posiig. |

3. Rate ol deputation allowance, i sent on deputation.

+. Whether stal T quarters will be provided.

5. | Sceurily. education, health and. communication facilitics proposed for the

stall,

T

e

LT
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o _ Lf [ -

State wise sanctioned strenglh and men-in-position of Group C and D

cadres of all lour states,

I addition to above, 1 also request you 1o muake this Association a party |
while selecting the sites for office as well as stalT quarters in Mizoram and Arunachal-

CPradesh,

Yours faithfully

N. Bhattacharjee,
President
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Girivn & AGAUTDIT, srsvpaer uder va Bonwt wr o [

SHLANG asratera, fRError - 793001 (VT
ar ;e Rieior : AL
FAX 1 0304-223494 OFFICE OF THE

Pr. ACCOUNTANT GENERAL (/\l DIT),
; MEGHALAYA, ARUNACHAL PRADESI ANI
A S MIZORAM. SHILLONG -.793 001,

PABX NO 228801

T feares "
No. Estt.l/Audit/5-6/Association/2005-2006/13 Dated : 103/20006.
To

"
lhc Presidend,
Civil Audit Association ((,.llc"(ny-lll)
Office of the Pr. Accountant General (Audit),
Meghalaya, Arunachal Pradesh & Mizoram,
Shillong-793001.

Sub:-. -7 .Separation ol common -+ Group - *C'otand - D cadres . cbetweens Meghalay.
' ‘ and Assam. : - e :

Sil'.
o inviting a reference o your letter No. (,/\/\/l’ AG/2005-06/09 dated 23/()3/()6 on I
: abovu subject, Tam to forwarded herewith the pointwise information as sought 101 :

I~ Sceparation of cadres of Groups *C” and *D™ are bum7 made for all four OHlLLb i C, O/o ‘.l'l__vlc:l’l". A
(/\Udll), Assam/Meghalaya, O/o. the A.G. /\lunddml Pradesh and MlZ.Oldlll S

" The modalities will be decided on ru,upts of opllons cxuusud by Ihc, ofhcmlb Lonc,umd W|lh (
approval by Headquarters Office. L e e RN
3 Refer to two(2) above. I stall is sent.on dupuldlmn all will be cnllllud to dcpulalmn d”()Wdl]LL ¢
Lo per C\lblmb Rules and orders of the Govt. of lndm msuui llom time lo tnm SRR
400 Yes, stalt quarters will be pxovulud to the off 1uals '
5. Sinee, the proposed Shifting of offices will be in the capitals of ALD & Ml/()l..lm no  separal

seeurity for the stadt will be required there. As regards Liducation, lelh and Commumwluu
sutficient infrastructure are available in the aforesaid places.

0. Sunclipncd—slrcnth and men-on-roll for cach office has been caleulated on the basis of Sta.
Proposal and alrcady Turnished o Headquarters Office for their approval. The same will b
intimated as and when approved by them.

However, a copy ol the proposal submitted to Headquarter is enclosed.

Pr. Accountant General has scen this.

Yours faithfully,
Enclo : As above.

¥( \N\' o | |

~ Leputy Actount: mt General {(Admn)
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of the Pr. Accountant General (Audit), Meghalaya, Shillong, Accountant General {Audit), ("Z )/
" Arunachal Pradesh, Itanagar and Accountant General (Audit), Mizoram, Aizwal. ' e

( Excluding Commercial )

/aﬂqgory of posts Proposed Sanctionod strength txislug{g:ozj‘a{;\l;::xoned Me':::lbﬁ?:;iﬂo; as
Megh A.P. Mizo o
Sr. Audit Officer 26 22 18 20 24
Audit Officer 7 6 4 8 4|
Asstt. Audit Officer , 44 40 28 37 30
Section Officer 11 10 7 13 5
Supervisors ' 3 2 2 4 of -
Welfare Assistant o 1 1 1 R
+ '[Sr. Auditor 155
< |Auditor 11
Stenographer.: AR
{a) Sr.P.S Of
(b) P.S 1 1 0
{c) Grade | 2 1 1
(d) Grade Il 1 2 1
{e) Grade Il 1 1
Clerks 9 27 7
Asstt. Care Taker 1 1 1 1 0
Hindi Postsis i BRI S,
(a) Hindi Officer 1 0
{b) Sr. Hindi Translator 1 1 1 1 1
(c) Jr. Hindi Translator 3 0
{d} Hindi Typist 1 1 1 1 0}
{a) $.G. Record Keepers } 4 3 3 1 0
(b) Record Keepers 5 6]
Misellaneous Posts Ty o

(a) Staff Car Driver. 1 . 1
{b) Sr. Gest. Operator.
Group*D%Posts®
(a) Duftries
(b) Jr. Gest. Operator
(c) Peon 10
(d) Sr. Peon ' 1
{e) Watchmen-cum-chowkidar 6
{f) Chowkidar-cum-cook 1
4
1

RS TR

(g) Safaiwala
{h) waterman B
EDPiPosts i
{a) Sr. Data Managar
(b) Data Managar

(c) Data Processors
(d) Sr. Console

T b

AT T TR DT
A T AL TR S R

iojlojojolojo|B=|a|oja|afwlo]lw

s, [(e) Console Operators 3 2 2
"~ «](f) Data Entry 3 2 2
Total :- 329 263 208 378 27

" “roposed Sanctioned Strengths are based on the work' load of lhe three slales.
" s of Sr.Ars. & 5 posts of Ars are kept in abeyance for C.0. & D.E.O. under Existing Sanctioned

-
~re excluding Sr.A.Q/A.0., A.A.0./S.0. of Commercial wing.
CSLa b Mlice, ’
Ziv e AT NG R ghalay,
Atunachal Praddeh” 4, Mizoran
-Shillong. '
\
(’0_\3
(¥
e wY )
A0 ¢
‘ f \2 '
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> Civil Audit Association (Category - m}

O/o the Principal Accountant General (Audit),
Meghalaya, Arunachal Pradesh & Mizoram,
Shillong - 793 001

2 B ~mrast e s e

T A

No. CAA/Pr.AG/2005-006/10 Date: 30.03.2000

To
The Pr. Accountant General (Audit),
Meghalaya, Arunachal Pradesh’& Mizoram,
Shillony,.
Subject: Separation of Common Group “C™and "D" cadre between Meghalaya and
: Assam Offices.
Sir

Fam to llc‘l’cx' to your letter. No. Estt- l//\ud;m O/Asboualmn/” 005- (6/1

dated Nil on thL subJeu cited above and to uquusl you o kmdly plovuk the "socmno_n '

w1th the followmb mfmmatmn n comlectmn w1th the c\ucm, of opllon

1 Sanctioned strength and Man n Pusmon m mspwl ol Cxoup C (,\ D cadxcq-ﬁ“

of the 0/0 the Pr. A.G. (Audxt) Assam thhout wlnch 11 has bwomu:t_"

difficult to take a ducmon on t m sub;u.l ulul above.: In tlns conmctlonf e

the Miiiutes of meeling bcl\-\'cpn' lns -Assocwllon .und lllu thu] Pl‘._v-_f ER

.f\.G.(_Am'l'il) held on 1().()5.2()()2_,fn1;iy please be referred.to.

2. Whether any revised sanctioned strength in respeet off Assam olTice has @ e
also been proposed to the Headqguarters for approval. 1 so, a copy may be -

furnished to the Asseciation.




— LFS \Q§

As a fresh revised proposal Tor sanctioned strength for the concerned -
»>— o
olfices has been sent to the Headquarters oflice for approval the separation of cadres-may .. .-

please be kept in abeyance tull the approval 1s received from them. '

' i 67’(01:

{ p X -
S. 'Choudhurt, .

Addl. General Secretary.

-
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Gram & AGAUDIT, JIRTUNTICT Ul Uel i'lrjh_n T _ :
HHELERS asTeit e, RsdTor - 793 001 AT
NED PR IR R rdibr : : ,ij
FAX © 030:4-223494 OFFICE OF THE ’%‘;’
Pr. ACCOUNTANT GENERAL (AUDIY), 5

PABX NO = 225361 _ .
: MIEGHALAYA, ARUNACHAL PRADESH ANI

MIZORAM. SHILLONG - 793 001,

AT FGIGE
No. Estt.I/Audit/3-6/Association/2003-2006/215 Dated /}/04/2006.
To

The President,

Civil Audit Association (Category-1tl),
Office of chie Pr. Accountant General (Audit),
Meghalaya,Shillong-793001.

Sub - Separation o common Group ‘C” and ‘D’ cadres.
Sir,

In inviting w relerence o the Association letter No. CAA/Pr. AG/2005-00/1
dated 30/03/06, I am directed to forward the pointwise inl’ormation as sought for.

-1, Sanction Strength and Men in POSlUOﬂ in u,spect of Gloup ‘(, & D’ cadms as o,

'01-03-2006.m respect of of ﬁcc oi thc P Accountant Gcnexa' (Audxt) Abbdll

Guwabhati is enclosud

2. Not relevant as the revision sanctxoned stnengh elc. of Assam Ofﬁce is dealt with b

that office.

The separation of cadres can not be kept in abeyance and will proceed as scheduled.

Yours faithfully,

S T

Enclo : As above.

\l“ .

Ig stabhshmzc q) ficer
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ANNEXURE- 11— '
'TSHOWING THE SANCTIONED STRENGTH IN RESPECT OF OFFICE OF THE Pr. ACCOUN FANT
GENERAL (AUDIT), ASSAM, G U\\’AHAIIAS ON 01-03- 2006 o

Sanctioned Strength | Men-in-positive - Vacaney- -

;. sl Officer | Py 47 5
2" |Audit Officer 0 P SN

5. |Asstt. Audit Officer 113 84 S
4. |Section Officer : 17 13 -4
|5, [Supervisors 4 0 - -4
16. |Welfare Assistant 0 0o ‘ 0_
+17._[Sr. Auditor E 253 61
518, |Auditor ol 15 | 460
A Stenographer ' '
219, @) Sr. P.S | l 0
10.{(b) P.S 0 0 0
11. {(c) Grade | : l l 0
12. {(d) Grade 11 2 0 -2
13. |(¢) Grade 111 2 0 -2
14. |Clerks 38 7 -31
15. {Asstt. Care Taker 0 0 0
Hindi Posts
16. |(a) Hindi Officer I 0 -1
V7.1(b) Sr. Hindi Transtator | 0 -1
I8. |(c) Jr. Hindi Translator 3 0 -3
19. |(d) Hindi Typist | 0 -1
20. {(a) S.G. Record Keepers. 2 5 |
21. |(b) Record Keepers { 3 -
Miscllancous Posts :
22. |(a) Carc taker y)
23. |(a) Staff Car Driver. ' 0 l -
24 1(b) Sr. Gest. Operator. : 0 0. - 0
Group 'D' Posts ' S
25. | Duflries » K 4 ' -4
26. Jr. Gest. Operator - 8 I 0 = b
27 . {Pcon 7 14 ] -3
28. |Sr. Peon ' ‘ 0 0 0
29. |Waichmen-cum- chowkidar 4 3 -1
30. {Chowkidar-cum -cook I 0 -1
31. {Safaiwala - 2 2 0
32. | waterman ' 0 0 0
630 455 195

S R~ L - VNN Y AP T S BT
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’f\&&’* OFFICE OF THE

"‘(”é\‘z' PR.ACCOUNTANT GENERAL (AUDIT),

&t ;x'}?a, , MEGHALAYA, ARUNACHAL PRADESH AND
sl iy ' MIZORAM. SHILLONG - 793 001,

No Estt.l/Order No. 24 ' Dated : 9™ June, 2006

Consequent upon the separation of Group *C* and ‘D* Cadres of the office of the
Pr. Accountant General (Audit), Assamy, Guwabati and Pr, Accountunt General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong into the office of the Pr. Accountant
General (Audit), Assam, Guwabati, office of (he Pr. Accountant Generil (Audit),
Mcghalaya, ‘Shillong, office of the Accountant General (Audlt), “Arunacha; Pr .ule, -
Itanagar and office of the Accountant General (Audit), Mizoram, Aizawl, the lollowing
Sr. Hindi Translators/Sr. Auditors/Stenographer  Grade-| &ll/Auditors/Clerks‘Staff Car
Drivers/S.G.RKs/R.Ks/Duliries/Sr, PeonsiPeons/Chowkidars/Waterman/Saluiwalas are bluccd

permanently in the olfices us shown in Anuexures-1, I I and 1V,

Lists showing the names of the oflicials placed on deputation (o the deticit offices

on the basis of seniority/options are shown i Annexures-V & VI,

The placement of the officials permanently or on deputation basis in the separated
offices will be with effect from 09/06/2006. '

' On permanent -allocation to the offices of the Pr., Accountant General. (Audll)
Assam, Guwalmu oihc.c ol the Pr. Acwunlanl (_zuu,ml (/\lell) blnllong,, olhw 01 he _
Accountant Qulual (Audlt) Arunachad l’lddbbh lhum;;dx and olhcu ofthc /\u.ount‘ml (Julua! o .
'_(Audlt), Mmoram Alzawl the officials will sever all lmka w1lh lhu common cddw dnd wxll havc_‘; f o
no connu,uon with o(hu otgcus of thc Pr. Accounhmlb GLDLIdl/ALLOUI]ldHlb (Jbl]b al (Audxt)

lhn,y will be liable (o perform all duties and Iuncllons wnnwlud wnh audit mc,ludm;, assnl,mm.nt

o puxpau,m audit parties of the oflice (o which llu.y have bu,n allocutud Ihcy are also lldblc '

o be translerred 0 Branch/Zonal offices already in C\lslcncc or to be formed in fuwture and

anywhere within the State where they wre pern nmnllv dllouud/placul on deputation.

The officials who are presently on duputauon to other offices will be. posted on

their upalnal;on to the oflices (o0 which they are permanently allocated as per their seniority and

§ option L\LICI§L([ by them. (f no vacaney is available in such office on the date of wpaumlmn the
Jjunior most puson in the concerned cadre in that oftice will be sent on deputation to deficit

olfices. .

' .

Contd, 2/- ‘
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The inter-ne seniority ol pursons in the separated olfice wnll be shown‘""
- led wion list of that office. The seniority of the olhudls who will be on dcpulalxon lo 1h

olfices will be shown by the ollice tor which they hdvc exercised their first Optlon. :

- Sdi

Principal Acu)unl‘mt (,cmml o

Memo No EsltlhxudiUl2-31/2006-07/963-64 . © Dated : 9"Junc 2006 .
Copy. lorwarded for information and necessary action to:-

l. - The Pr. Accountant General (Audit), Assam, - Maidamgaon, Beltola,
Guwahati. He is requested to release the officials who were placed on deputation
to other deficit offices.  Since the office of the Accountant General (Audit),
Arunachal Pradesh, [tanagar and office of the Accountant General (Audit),
Mizoram, Aizawl is still functioning {rom this office, the officials may be asked
to report to this oflice.

2 The Principal Dircctor (Staff), oflice of the Comptroller and Auditor Generai ol
India, 10, Bahadur Shah  Zafar Marg. Indraprastha Head Post  Office,
New Delhi - 110 001.
Sd/-
Principal Accountant General.
Memo No Estt.1/Audit/12-31/2006-07/965-77 Dated : 9" June, 2006
Copy forwarded for information and neeessary action to:-
L ' The Deputy Accountant (Jmual office of the /\u.ountdnl (JLﬂerl (Audit),
DR Mizoram, Aizawl. : :
2. The Dy. Director, Office of lhc Dircctor General of '/\udil l’&'l'»;-;_,S.W.'I‘._C.,I
-+ .- Branch Audit Office, 33 B.B. D. Bagh South, Kolkata-700 001, . ‘
3. -The SLLllely to the Pr. /\u,ounlanl C‘(.nc al (Audit), Shlllong,
4, The P.AO. (Local)
5: The Sr. Audit Officer/Record & Claim
0. The Asstt Audit Officer/Conlidential (,cll
7. The Asstt. Audit Officer/Record
b The Asstt. Audit Officer/Isi-11
9. - Persons concerned through Notice Board
10. BudgevG.L. Group
1. S.B./P.C. Group
12, Posting Group
13. Office Order Book

Deputy Accountant General (Admn.)




 ANNENURE-

OFFICE OFTHE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM, GUWAIAT,

—_—

ALLOCATION OF SENIOR AUDITORS (.\'/\N(‘.'I'H)N\".l) STRENGT : 31d 3 P 75_7_)_ g.'
: B
I

SIShridSmti.

ST AR

Y e AT,
s T

i Dharmeswar Das i
2 subrata Kr. Pan] : \%
kR Anuhul Dhar i
4. Subhas Ch. Sarkaw
5. Jayashree Das
0. Chandanlal Sen
1. Rajani Kanta Barman R
8. Cheni Ram Gogoi
: 9. Indreswar Borah
L 10. Anil Kwmar Barual
il Sudhangshu Ranjun Dhar
12, Uddab Ch. Dutia
13. Pradip Kunmar Suikia
[N Girvindra Nath Deka
15. Prafulla Cliandra Saikia
10. Satya Prasad Borah
117. Sashindra Nath Choudhury
18. Phanindra Chandra Goswami
19. Gokul Chandra Konwar
20. [eramba Prasad Kakoti
21 Khagendra Nath Sarni
2. Deben Rujhongshihi
23, Chapal Kuar TRVARIN
24 Maohini NMuohan Deka '
25 Mahendra Nath Baishya

20. IKamini Kanti Sharma

27. Girish Chandra Dulla
; 28. Sckhar Das

29, Kamini Kumar Sarma
30. Digindra Das
31, Nugendra Chandra Nath
32. Bhogeswar Panging
33. Ghana Kanta Doley
3-h Rarnna Manta Lahakar
35, Subhas Chandra DS
36. Kalap Kanti Das
37. Debopriya Das
38. Bibekananda Sen
39. Haidur Al
40. Subadh Chandra Ghosh
41, Baleidra Basumatar
42. Dadhi Ram Das
43. Saiadhar Mudot
ERR Sarat Chandra Choudhury
3. Fhagendra Nath Kalita
40. Mahendra Nath Deka
47. Jiminajoy Bhattacharjee
A48, Debiasish Das
19, Tiban Chandea Dutta i
0. Sadhan Chandra Rabha :
51, Jagadish Chandra Talukdar i
52, Kumar Sankar Purkayastha
53. Ranatosh Chakrabarty , “
S Bolin Borsaikia F
S5, Saliqui Islam Barbhuiya

5,

N

-
-



50.
57.
58.
59,
60.
01,
02,
03,
(4},
635,
00.
07.
0S.
0Y.
70.
71.
72.
3.
7.
75,
70,
77.
78.
7.
30.
Sl
82.
83.
84,
R
80.
87.
S8,
SY.
. ()U
91,
DRN
DR
Y4,
Y3,
6.
97.
98.
Y.

100.
101,
102,
103.
044,
105,

106.
107.
108.
10Y.
110.
I
112,
13,
110,
115,
Lo,
117,
1S,
1y,

Hatadhar Das ' e

Bipul Chimdra Lahakar “9
Radha Govinda Saha C .
Niranjan Chandra Das

Hridayanda Bora : B
Manab Chandra Baishya . ' R
Narendea Chandra Das S
Ditip Ko Saema (1)
Taizuwddin Alnned

Dinesh Chandra Haloi
Praduiminya Malakaw

Nagendra Chandra Baishya
Mirdhab Chandra Kakot

Bapiun Chindray Kality

Puran Chandra Anichi
Surendra Nuth Saikia

Ditip Koo Sarma (1)

Rohini Mushalari

Rabi Sankar Roy

Jwtindea Mohan Roy

Sushil Sarma

Nani Gopal Saha

Sambudha Dasgupta

Rabin Duarah

Manoranjan 13oruh

Sarbananda Sarania

Tarun Sonowal

Nirmal Kumar Malukar

Hem Kanta Gogoi

Rabin Chandra Baishya
Rabindra Pathak

Harendra Nath Sarma
Bikramjit Mitra

Jogendra Nath Boro

Subhash Chandra Bhattacharjee
Bhupendra Nath Pathak

Kanal Chiandra Dutta
Samarendria Navavan Deb

Pani Ram Deka

Dharmeswar Keot

Mileswar Deka Duoloi

Bibhuti Bhusan-Bhattacharjee
James Minj -

Sidhartha Bhattachirjee

Sajal Kumar Sen

Subodh Paul .

Sanchita Mukherjee

Prafulla Narayan Das

Ananda Chandri Dis

Aruni Chakrabarty

Bhupen Patowiri o :
Arun Chandea Surma ’
Anmalendu Dey

Sujata Chakrabarty
Umakanta Hazarika

Ranjit Hazarika

Gandhiram Pegu

Shibani Chouwdhury

Sushanta Kamar Purkayasthi .
Nomad Chandra Deka i
Salvm Kumar Singh

Paran Chandie Sarkae (ot present on deputation in other office) » Lo
Soumitra Das o
Suchitra Ghosh

I ’

OV RPAT, - S




120. . Bunan Sarkar

121 Pradip Dasgupta (h)
122, Minu Mitra

123. Sital Kumar Roy
124, . Ashish Kumar Gupta
125. Biman Ranjan Das

120. Jaba Dey
127. Ajay Bahuguna

128, Maya Bhattacharjee Dhar
129, Anupama Chakrabarty .
130. Diptangshu Choudhury ’
‘ 131 Subhas Chandra Das
| 132, Mrinal Kimti Sen
k 133, Suwren Chandra Mili
15+ Raj Ko Taye
135, Pratal Klukhkar
130, Mitut Chakrabarty
137, M. Hazarat Ali
138. Bishnupada Bhattacharjee
139, Rupon Doimari
140, Raj Narayan Adhyapak
(RIEN Debashish Scnapati
142, Pramab Kunur Rajbongshi

143, Sunjoy Sarkar
144, L. Haridas Singh
143, Sandip Kumar Das
140. Antitava Mazumdar
147. Swrajit Bhattacharjee
148. Tapan Kumar Dey
‘ v 149. Avun Kumar Dey
150, Ashim Kumar Ghosh
51, Ajil Das
152. Jyoti Rajkhowa Lama
153. Barun Dey
I 54. Madhabi Sen
I35, Mridul Bayan
156, Nina Das
co 1T Amit Das
Lo 1880 Jagadish Deka

1539, Debabrata Kalita
160. Mouooranjan Deka
ol Kanu Deb

162, Bishiu Guaguli

103. Manish Dey :
104 Md. Rafikuddin Alied
165. Sunjiv Kumar
“100. Biswajit Ghosh
167. Arup Kar
168. Jayanta Sarma (1)
169. Subrata Biswas
170. Shilta Bist

171, Sanjay Kumar

172, Debashish Dey

173. Pankaj Kumar (at present on deputation)

174, Muonomohan Deori

175, Biplab Kumar Saha Roy

176. Jagudish Ghosh

177. Sumita Kharmutee

178. Sarbajit Acharjee

179, Sharmistha Bhattacharjee

I80. S. Thangtisumang,

181, Tapajit Dutta . s
182, Bhaktikana Bhattacharjee S

83, Pradip Das Gupta (11)
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Suvajit Deli (at present on deputation)
Gopal Joshi

Indrani Bhattacharjee

Ajanta Ahmed

:
Sunkar Kumar Das : ' . . o fitg\
Swapan Kr. Roy ' ' ES

Manoj Kr. Baishya
Swapin Mondal
Prakash Ch. Das
Kamini Kr. Das

Pinaki Bhattacharjee
Deb Dutal Roy
Arindam Dey

Arijit Sinha
Rangeswari Hazarika Deka
Tajmina Subtana

Sanjay Lana

Swapna Das

Dharmajit Banik
Bharat Chandra Saikia
Surendra Math Sonowal
Phuleswari Koy

Prasanta Basak

Sushil Sutradhar

13ijit Ghosh

Jayanta Ghosh (11)
Ujananda Medok
Gautam Paul

Namita Das(Nath)
Swarkhisar Basumatari
Bidyut Kumar Deb
Phanin Bramha
Subhas Podur
Himangshu Dey
Tapan Chandra Deka
Dayal Singh Basumatary
Kartik Kr.Aich

1, Pranjal Pratim Sarma

222 Ranu PDeka

223, Mahendra Nath Deka
224, Jugal Kishore Tumuly
225, Kushal Goon Y

220. Piyalee Chakrabarty
2727, Bibhas Rn Das

228 Rimesh Kro Singh
229 Ravi Sewi

230. Debojit Dutta Baruah
231, . Mahua Duita Sarkar

232. Manju Sonowal

233, Sudhir Ranjan Paul
234, Soumitra Bhattacharjee
235. Gopa Das

230. Argha Ram Boro

237, Pradip Saba

238. Shyamal Kanti Roy
239, Rupak Mahanta

240, Rupak Mazwnndar

241, Biren Lorah

242, Sayanta Kr. Das

243, Bijoy Chandra Hazarika
244, - Jadab Chande Pathak
245. Jyotish Sarma

240. Ratnajit Choudhury
247, Debashish Nug

TP
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248, Ajay Paul

249, Arup K. Dhar

Kiran Limbu

Arup Kumar Sharma
Khagen Naikiu

Naresh Chetri

Parimat Basak
Subrata Dutta
Rajumoni Baurah
Bijon Sinha . ‘ : .
Taraknath Basu

Rajib Dhar Choudhury

Gauranga Ch. Das

W ' '
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ALLOCATION OF‘AUI')l'l‘()RS (SANCTIONED STRENGTIH : 613 PIP:

S/Shri/Smti.
. Madan Chandra Nath(l) Gt p resent on deputation)
2. SonaborDaoley -
3. Partha Pratim Bhadra
4. Pratk Kumar Nandy (at present on deputation)
5. Duggirake Annapurna vy,

Sujal Chandra Dey
7. Atanu Chakrabarty (Al present oo deputation)
8. K.Shyam Kumar
Y. K. Amar Babu (at present on deputation)
FO. 1. Sridhar Rao
FE Seisat Lhouvum
12, Md. Hamidur Rahaman
13, Md. Islamuddin
B Jahidur Rahaman
o0 B3 Deepika tHaloi
L 16, Mangsatabam Rajeswar Meetei
w170 Rita Mishra (at prcscul ondeputation) -
218, bum)ll Das . o
Y19, Dilip Kumar Mazumdar
20, Sanjiv Kumar Sah -

l /\l LOCATION OF CLERKS/T YI’IS I hi (S/\N(*'l I()NI' l) STRENGTII: 38 ‘; -

S S/Shri/Smiti.-

R 1. Ajit Chanda C
2. Indreswar Dutta ‘
3. ‘Anirban Dutla B
4. Rabindra Prasad § Singh
5. Rashendra Das
6. Gautami Das
7. Srijuni Raha Roy
8. Rabin Ch. Boro

Pip: 08) "

ke SRS

w
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ALLOCATION OF STENOGRAPHER GRADE-T & 1

SIShrifS i
Tapan Kr. Chakraburty, Stenographer Grade-1. A

ALLOCATION OF STAFIF CAR DRIVER

S/Shri/Smti
Anmal Narzary

ALLOCATION OF SRR, lliNl)l TRNSLATOR

- NIL -

ALLOCATION OF S.G.RECORD KEEPER
S/ShrifSmti ‘

Shri Gokul Chandra Basumatari

Shri Ramesh Ch, Das

Chandra Kanta Das

ALLOCATION OF RECORD KIEEPER

S/ShrifSmti
Shri Netra Bahadur X
Shri Nagen Chandra Hazarika
Shri Dinesh Ch. Dehingia

ALLOCATION OF DUFTRIES

S/shrilsimu
Pratap Chandra Kalita
Dilip Kumar Kalita
Shri Amar Nath Roy
Shri Kheti Bhusan Dalu

ALLOCATION OF PEON

S/Shri/Smti
Ghana Kanta Kachart
Gojen Chandra Boro -
Maudanlal Balmiki
Dharanidhur Das
Tarun Kr. Nath ©
Suraj Deo Shah
Dhanesh Barman
Tapan Chandra Kalita
Pani Ram Baswnatary
Durgeswar Dulla
Krishna Prasad Sharma
Bharat Chandra Sarma
Paban Das

ALLOCATION OFF CHOWKIDARS

SIShri/Siuti
Surendra Roy
Golok Chandra Baishya
Sunil Kalita

ALLOCATION OF SAFAIWALAS

S/Shrifsmiti
Shri Mahesh Balmiki
Shri Suresh Baliniki

By e
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ANNEXURE-1]
OFFICE OF THE PRINCIPAL ACCOUNTANT GENEKAL (AUDIT), MEGHALAYA, SHILLONG

ALLOCATION OF SENTOR AUDITORS (SANCTIONED STRENGTH : 7% PRI 602)

SIShri/Snudi.

| “Richard B. Rynjah

2. Iiranimoy Sen

3. Utpalendu Chanda

4. Amriteswar Saikia

5. Shyamal Kr. Bhattacharjee (1)
0. Delhi Grace Nongpluhi

7. Nirendra Kumar Chakrabarty
8. Dayaram Joshi

9. Ashutosh Choudhury

10. Nripendra Kr, Dey

. Nirmalendu Bhattacharjee

12. Marchall Singh Nongsteng

13, Ushunta Kumar Das

14. Mashque Ahimed

13, Hillol Sekhar Gupta

10. Jogendra Ch. Das (1)

17, Ajoy Kr. Das (11)

18 Anup Kumar Gupta Choudhury

19. - Daroell Majaw

: 20, Prabir Chukrabarty
i 21. Sudhir Chandra Das o ' ‘ ‘ e
': 22, Marmaduke Roy Lyngwi ‘
23. Redskitton Nonghynrih .- 7
24, Nlir Kumar Chaki
25, Ranendria Das
20. Phresto Niungli
27. Anitya Kr. Suklabaidya
28. Jagadish Chandra Boral
29, Parimal Chakrabarty -
30. Dhiren Sonowal
31 Jugal Hazarika
32. John Wallong
33. Spomen Thangkhiew
34, Sanjit Kumar Choudhury Sl .
35. Suraijan Choudhury - "0 gy
36. Dipak Kumar Bhattacharjee . 7 77 '
37. * Akon Chandra Saikia
38. Lorendro Lyngkhoi
39. Sushi Mohan Roy
40. Nitya Gopal Karmakar
41, Luis K. Pyngrope
42, Rabindra Nath Biswas
43. Sunjit Purkayastha ~
44. Sugit Kumar Nag
45, Anupam Biswas
40. Plisting Sohtun
47. Ricky Myrien
I8, Bijon Kanti Roy *
49. Kroshek D, Khiewtam SR
30. Debasish Baneerjee S
1. Venetia Dolly Mawcic : '
52, Anthony L. Thawbroi -
53. Ravindra Singh
54. Arlessibon Rmnong -

5S. Abhyjit Das Gupta




56.
57.
38,
59.
60.
6l.

| . 03,

[ B B

ALLOCATION QF CLERKS/TYPISTS (SANCTIONED STRENGTH : 11

62.

04,
035,
00,

Ngurremmawi ' /Xd\

Neclotpal Dutta Choudhury

Sunesh Manik Syiem

Raymond V. Kharkongor

Charles Dickson Syiemlich

Wanaibon Resaw

Yuribell Roy - /‘/l(ﬂ . _
Sandipan Choudhury (at present on deputation as- Wellare Assistuat, opted for
Meghalaya, ' preference for deputation is Arunachal Pradesh) -
Omana Madhusudhanan (Opted for Meghalaya, at prescat on deputation) — > ((‘_; Z\
Ruhikanta Khomdram (at present on deputation, opted for Meghalayn) — (p &, !
Arindom Chatterjee (at present on deputation, opted Jor Meghualaya) (7‘ d();) A Caem gy

ALLOCATION OF AUDITORS (S/S:18 PIP:5)

S/Shri/Smti.
Miriain Sylph Kharbyngngar -
Kliptos Shabony
Lobestar Wankhar
Mehboob Kharkongor
Lalmunhualli Thicte

Rt

x4

s

1o,

[ L )]

9

©
4.

b Ltai R T

S/Shri/Smti
Bikash Kumar Thapa
Ibanylla Rynjah

ALLOCATION OF STENOQOGRAPHER GRADE-1 & 11

SIShrilSmti
Sudip Kr. Das, Stenographer Grade-11

ALLOCATION OF STAFR CAR DRIVER B

Shri Ditip Kumar Khanal

L

R

ALLOCATION OF SR, IHINDI 'I‘RNSI,A'I'()R.'_:

Shiri Lam-Kholun Simte

ALLOCATION OF 8.G.RECORD KEEPER .
- NIL --

ALLOCATION OF RECORD KEEPER
S/IShri/Smi .
Chetman Pradhan
Yogendra Prasad Singh

K - N
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ANNENURE-TT

O1IICE OF THE ACCOUNTANT GENERAL (AUDIT), ARUNACHAL PRADESH, ITANAGAR.

ALLOCATION OF SENIOR AUDITORS (SANCTIONIED STRENGTH : 565 PP _I_Q)

SIShri/Smti.

: I Subraty Sen
o 2. Bhuban Ch. Bania
3. Stowel Manick Nongsiej
4, Ranendra Kumar Bhattacharjee
5. Slad Singh Nongkhiaw
0. Dipendra Kumar Raha
7. Pranesh Ranjun Chunda
8. Dawipesh Ranjan Nandy
4. Prabit Kumar Paal
H0. Pormnesh Chanda
i Amrita Bhattacharjee
. -9
ALLOCATION OF AUDITORS (S/S :14 Priey) :
-- NH. -- s
ALLOCATION OF CLERKS/TYPISTS (SANCTIONED STRENGTH:Y _ PIP:02n
~ NIL --
ALLOCATION. OF STENOGRAPHER GRADE-T & 11
- NIL --
ALLOCATION OF STANE CAR DRIVER
-~ NIL -
§  ALLOCATION OF SR HINDUTRNSLATOR ..
o “ o NI
ALLOCATION OF S.G.RECORD KEEPER L S
-- NIL --
ALLOCATION OF RECORD IKEEPER
- NIL --
ALLOCATION OF DUFTRIES
- NIL --
ALLOCATION OF SENIOR _PEON
-« NI, --
. i
;
e




ALLOCATION OF PIEON
~ NIL -

ALLOCATION OF CIHOWKIDARS
-~ NIL - . .

ALLOCATION OF WATERMAN
= NIL--.

ALLOCATION OF SAFAIWALAS
-- NIL --
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ANNEXURI-TY

OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), MIZORAM, AIZAWL

ALLOCATION OF SENIOR AUDITORS (SANCTIONED STRENGTH : 44 Pt . 30)

S/Shri/Smti,
I RO Thathanga
2. Razia Babi Gatphoh

ALLOCATION OF AUDITORS (S/S: 10 PH*:2) )

S/Shri/Swmti.
l. Hauzel Hauzakhum

ALLOCATION OF CLERKS/TYPISTS (SANCTIONED STRENGTI:T Pieom
-- NIL --

ALLOCATION OF STENOGRAPHER CGRADE-I & 11
-= NIL -

ALLOCATION OF STAFE CAR DRIVER
-- NIL --

ALLOCATION OF SR, HINDI ”I‘RNS!.;AT()R .
= NIL - '

ALLOCATION OF S.G.RECORD KERPER

= NIl -~

ALLOCATION OF RECORD KEEPER
-- NI --
ALLOCATION O DUIMTRIES
~ NIL -
ALLOCATION OF SENIOR PEON
-- NIL --
ALLOCATION OF PEON

- Nll./ -

i
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ALLOCATION OF CHOWRKIDARS
— NI, - ‘

ALLOCATION OF WATERMAN -
-~ NI - 0

. ALLOCATION GIFSAFATLWALAS
. - NIl -
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ANNENURE-Y ' .t

The following otficials are placed on deputation to the office of the Accountant General
(Audit), Arunachal Pradesh, Hananagaron the basis of option exercised by then: ’
SR, AUDITORS:-
SIShri/Smti, —
I Caius D souza Lungdoh (opted for Meghalaya, placed as per 2" preference) 22>
. ladamon Wanswelt (o JOueriiiiinens ) ‘;2_"2/‘25"
3. loophica Raplang (oo GO ) ")v'7/(/f : -
4. Hlelen Dicngdoh (opted for Meghalaya, placed as per 2" prelerence) 7-
5. Pudam Lal Sunar (opted for Meghataya, placed as per 2" prelerence) 2% 7;
0. Dlessina Dicngdoh (opted for Mephalaya, placed as per 2" preference) ‘7/')7 ‘
7. Rabin Kumar Ruchal (opted for Meghalaya, placed as per e J)rcl‘crcncc) 290 -
8. Khmihlynti Mawiong (opted for Meghalaya, placed as per 2" preference) ’)‘/‘}"’?-’ ’
Y. Uttam Thapa (opted for Meghalaya, placed as per 1™ preference) 234 -
10. Krishna Pradhan (opted for Meghalaya, placed as pey 1 preference) 2
1. Sunjay Suklabaidya (opted for Muphalaya, placed as per P preference) 2™ 5
12. Bari Kupar Thangkhicw (opled for Meghalaya, placed as per 2" preference) ZS(_{
13. Manoj Khanduri (opted for Mcghalaya, placed as per ™ preference) ?/Jg(}; '
14, Jenny Dingdoh (opted for Meghalaya, placed as per 2% preference) 2 G
15. Hazell Sawian (opted for Meghalaya, placed as per 1* preference) 2 gl
16.  Sandalync Khongwir (upted for Meghalaya, placed us per 1* prelerence) 2 F 22—
17. Panora Nongsiej (opted for Meghalaya, pluced as per 1M preference) 2278 S
18. Phailin Thangkhiew (opted for Mcghalaya, placed as per P opreference) 27§
19. Bijoy Chetri (opted for Meghalaya, placed as per i preference) 2 i _
20. Ribiwla Kharmawphlang (opted for Meghalaya, placed as per 1 preference) D Fs
21. Kamalesh Chakrabarty (opted for Meghataya, placed as pev 1 preference) -:Z‘,%r‘f .
22 Persara Mary Nongbri(opted for Meghalaya, placed as per 1* preference) o B
23. Virginia Pyngrope (opted for Meghalaya, placed as per 1 preference) 4 ;(‘()
24, (ndividual Talang (opted for Meghalaya, placed as per 1* prelerence) “2;7 >
25. Gordon Mark S. Rynjah (oo ) LD ‘
20. Hunlinmon Ajar Tongper (... do...... ) .Y
27. Aquarus Mathew [ do...... ) 1 55,
28. Cherryline Lyngdoh (oovendon y e )
29. Amita Dingdoh (ceeernne do...... ) Bl
30. Lisamai Syiem (coeeeeee do.....) "z.‘»fb‘
31 Altafani Lyngwa (correeen o ) Uz
32. Naima Kamal Gurung [T do...... ) } 9{:
33. Til Bahadur Chetri Corveneens do...... ) '}'(/5
34, Deepraj Limbu (covreenns do...... y Y ! kl
3s. Minakshi Purkayastha oo do......) Y\ 5
-
AUDITORS:-
S/Shri/Smti.
¥ 1, Shiuli Das(opted for Meghalaya) .- '
; 2. Daphiry Kharbangar (....dv..) '
3. Barindra Lal Bose (opted for Assam)
’) v 4 Bivash Ch. Mandal(opted for Assany)
(‘_(-
CLERKS/TYPINTS:-
SIShri/Smti
1. Malook Singh (opted for Meghalaya)
2. Puspita Deshmukhya (opted for Meghalaya)
STENOGRAPHER GRADE-L& 1Y
SIShri/Smii
'; ¢ 1. Provangshu Dutta Roy (opted for Assau, not covered by option, placed on deputation)
RECORD I RS
1. Govinda Sharma (opted for Meghalaya, placed asper ot preterencey
2. Gore Bahadur Chetri(opted for Assan, placed asper ¥ preference
13
4 -
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ANNEXURE-VI

¥h i

‘The following officialy are placed on deputation (o (he office ol the Accountant General ::;
(Audiy), Mizoram, Aizawl on the basis of option excrcised by them ; S . I{?Q‘;
SR. AUDITORS:- N ;;%g_
S/Shri/Swmti. ' ' e
| Gita Dhar (opted for Meghalaya, pluccd\thcr 34 prefegence) €7 zfék’ ' iha
2. Ranjit Barua (opted for Meghalaya, placed dsper 3" preference) 2" 3 s
3. Medalin Sohtun (opted for Meghalayu, placed asper 3% option) »r B> e o
d. - Namarbahun Marwein (opted for Meghalaya, placed asper 3""|)rcl"crcncc) L[/’?jg? ‘ Y
S, Muoreen Kharmudai G doo ) oo PR e 4]
0. Nilibon Wanshnong (... ... doc ) \
7. leannita Warjri (o, doooo, )
8. Rajesh Kamal Rajput T R )
9. Baiwr Kupar Lyngdoh Thabuh (vonn. do, )
10.  Buphrasie Nongkynrih (............ . do. )
. Khainbor Warjri (opted for Meghalaya but not covered by option/preference’
12. Yurinia Kharumnuid Coenini doo........... '
13 Risholtre Pyrbot (opted for Meghalaya, placed asper 3" preference)
14. Ricky Pyngrope G, do . )
15. Camelia Sahtun GO do........ )
1. Marius Swer (T do.........
17. Haurilal Panthi (not covered by option)
18. Ldmund Kharkongor (opted for Mcghalaya, placed asper 3 preference)
! 19. Eusebio Lyngdoh Coveein do........... )
20. l(yrslmnborlang Rance(.............. do........... )
21, Jesper Khongsdanm (oo do.....,.... )
I 22, Suraj Kumar Thapa (o do )
X 23. Merinda Kharkongor (... do.......... )
24, Stalyneda Kharbuki O do......... )
28, Ranjit Gogoi (opted for Assam, not covered by option)
26. Katna Joardar (opted for Assam, not covered by option).)
27. PV Naaga Poluiah (oo, doc )
28. T John Wilson Copted tor Assam, placed asper 3' preference)
29, Binoy kr, Das (e, doo )
30. Malina Acharjee Codon )
3. Snchashis Roy G do.o
32. Baniaphira Manik Syiem(opled for Meghalaya, placed asper 3% preference)
33. Saban Kumar (Opted for Meghalaya but ot covered by option)
34. AllwinsoneDhar (... B do. )
AUDITORS:-
SIShei/Sudi
l. Scimang Touthang (upted for Mceghataya) Ti
. 3
CLURKS/TYPISTS i .
SIShri/Smti N "
I Sujeet Kumar Das (opted for Mcghalaya) 2
; ..;_
RECORD KERPER : .
SIShri/Smti e
l. ShriJoshua Luke Runce (opted for Meghataya, placed as per 3" preference) o i
2
b .
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No. CAA/PL.AG/2006-07/12

To

Sub:

Sir,

31720006-07/963-77 dated 09 06.2006 on (hu. subject cited

Civil Audit Association (Category — 1)

O/o the Principal Accountant General (Audit)
Meghataya, Arunachal Py -adesh and Mizoram,
Shillong - 793 001 -

Dated: 16" June 2006

The Principal Accountant General (Audiv),
Meghalaya cte. Shillong

Separation of Cadres

Kindly refer 1o your orders No. Lst-1724 issued under letier No. Estt.1/12-

above. 1 am (o request you to kindly

provide us with the following clarifications/information.

I

buildings and staft quarters at Nanagar

rr

The sanctioned strength and PIP provided by HQ's office for each of the four
concerned offices on the basis of which the cadres have been separated,

The basis on which the four deputationinsts, as shown in the Anncxuré, 1]
(Allocation of stalf to the Meghalaya Office at SI. Nos. 63 to 66
to the Office.of the Pr. AG (Audit), Meghal
the cadre of Sr. Auditors.

The criteria followed for allocallon on dupulallon to the conccrned olrccs

The perxod of deputation to olhcr AG ofhccs lt may
that the members who are Insu.d For dc.pu(atlon o olhu AG olf‘u,s would bc

repatriated immediately and poslcd agdmsl lhc vacancy(s) to be causcd duc lo

retirement, death or otherwise puxcly on sunonly basis. - -
The date of lmnsfcl of stafl 1o /\xunachal P
may please be informed well in advancc pnor to thei

AP and Mizoram to avoid any sort ofmconvuucnccs.

In this contc,\l the latest position ugdrdmz, acquisition/construction of office

and Aizawl may also please be intimated,

Yours faithlully

(Prcsidcm)
ok
/\(’jéx .

, are allocated .

aya superceding senior members in

[ VA
e

also please bc cnsuxed L

mdush and Ml/()mm The munbuq

ir _lra_mslcr t_o the offices of '+
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Civil Audit Association (Category — Iii) ;
O/o of the Pr. Accountant General (Audit), Meghalaya etc. i
' Shillong - 793001. K
v . " :
No. CAA/Pr. AG/2006-07/19 Dated : 07.08.06
To
The Pr. Accountant General (Audit). s
Meghalaya etc. Shillong.
‘Sub : Forwarding of resolutions to the C & AG of India.

Sir,
The General Body of this Association, in its meeting held on 31.07.06
during lunch hour, has adopted a resolutions for onward transmission to the C & AG of

India.

I, therefore, request you kindly to forward the same o the C & AG of

India for further necessary action.

Yours Fai:‘hfdﬂy,
Enclo : (i) One resolutions. |

(i) Letter address to

C & AG of India ) ;
| President -
~ Memo No. CAAIPY. A.G/06-07/20-22 .. :Dated:07.08.06 :.

Copy along with copies of resolutions. forwarded for information to:-

1. The President, National Audit Federation.
2. The Secretary General, National Audit Federation.
3. Secretary, D.O.P.T., Government of India New Delhi.

President”
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+ Civil Audit Association (Category — lil)
Ol/o of the Pr. Accountant General (Audit), Meghalaya etc.
‘ Shlliong 793001

No. CAA/Pr. AG/2006-07/23 ) ‘ ' ‘Dated : 07.08.06

To \
The Comptroller & Auditor General of india, .
10, Bahadur Shah, Zafar Marg, . - S
New Delhi - 110002, . L : A

Sub : Forwarding of resolutions to the C & AG of India.

Sir,

The General Body ol this. Association, in its meeting held on 31.07.06

during lunch hour, has adopted a resolutions for onward transmission to the C & AG of -~

India.

Yours Faithfully,

Enclo : One resolutions

President .
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RESOLUTION = No. 3.

The General Body of the Civil Audit Association ( Category-111), in its meeting

held on 31 July. 2006 during lunch hour, being deeply concerned with the burning
issues viz (i) Cadre separation of common groups C & i) calres among  Assam,
Meghalaya, Arunachal Pradesh and Mizoram and (ii) proposed setting up of A.G.(Audit)
Offices in Arunachal Pradesh and Mizoram bring the following points for kind and

favourable decision by the C&AG of India.

I A proposal of sanctioned strength (copy enclosed) of cach cadre was sent
to the Headquarter oftice by the Pr. Accountant General (Audit. Meghalaya ete, Shillong
e NMarch 2000, The enisting sanctiongd strength of st was sanctioned by the
Headguariers office at e thme of restructuring of cadres in 1A & AD with effect from
1.3.1984. Since then during past 22 years the pusitions have changed a lot with the
Administrative reorganizations that came up and the increase in developmental schemes

by the Governments as a resul of which the number of auditable units have increased

many-folds but there was no increase in the sanctioned strength” of staff for those |

increased workload. Since posting within North Eastern Region brings lot o!‘"dil'ﬁcul(iC'
both mental and physical for (he transferred personnel as well as their familics, it 15
requested that the Headquarters office may kindly sanction the staff strength according lo
the proposal so that the stafl are not overstiessed and over burdencd with the official
work. Posting of staff in cach office may be made according to the sanctioned strength
and not according to the men in position and the total vacancics in cach cadre may be

shared proportionally by ull the ol‘ﬁccs concerned.

2. ) The lists of allocation of stuff among the offices of the Accountants

General (Audit) in Assam, Mcghalaya, Arunachal Pradesh and Mizoram indicate that as
against the existing PIP of 155 as on 1.3.06 in the cadre of Sr. Auditors in the combined
office of the Accountant General (Audit), Mcghalaya, Arunachal Pradesh and Mizoram
the total number of Sr. Auditors allocated for these three offices comes (o 144 (Megh. 62,

AP 46 Mz. 30) i.c. reduced t by Il persons whercas or the office of the Accounuml
General (Audit), Assam the same has been increased from existing PIP of 253 (o
allocated PIP of 257. As per Estt. Vorder No. 27 issued on 20.6.06 four Sr. Awditors who

are presently on deputation have been placed as below:-
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I) shri. Sandipan Choudhury - placed on deputation to the Office of the /\ccounlal_u

~ General (Audit) Arunachal Pradesh.

2) Omana Madhusudan, Ruhikanta Khomdram and Arindam Chatterjee - placed on

deputation (o the olfice of the Accountant Genery| (Audit) Mi‘/.oram:

With the above placements the pip in respeet of Arunachal Pradesh &

Mizoram have beep increased by one and threc respectively whereas the PIP in respeet of -

Accountant General‘,(‘Audit) Meghalaya remained same. [ s requested that the PIp of

Accountant Genera| (Audir) Meghalaya may be increased by four by corresponding
reduction from the pp ol Arunachal Pradesh and Mizoram. The fale of the balance 3
PIPs (Il-4(Assam - 4 (dcpul;llionisls) may also please b intimated.  Whije the
Meghalaya office i alrcady running witl shortage of sty further reduction of PIP would

only add o the burden upon the existing staly:

3. The sanctioned strength of Group C & D stall’ in office of (he Accountant
General (A & E) Meghalaya is 230 with PIP of 200 where s the sanctioned strength 6_!'
Group C & D stall in office of the Py Accountant Generl (/\udil),Mcghaluyu isonly 136
with PIP of 89 which is disproportionate. Since, (he vouchers received in A & B office
for compilation are required to be audited by the Audit office both centrally as well as
during local inspection and this has 10 be done against both regularity and financial
propriety, Sanclioning,of disproportionate s(aff in Audit office therefore needs 1o pe
reviewed by the Headquarters Offiee so that adequate number of staff are suﬁclioncd.

A E :
4, The Accountang Gencral (Audiy) Mcghalaya cic.. while issuing the circular

No. 3307 dated 12.7.06, cznl“ng for options for separation of Group C & D cadres from
his stafl had mentioned i tha circular all he terms and conditions, including sanctioned
strength and pPjp against each concerned Audit Offices, The same wags not done when
these exereised was aken up in this office. Sinee the stall members were kept in dark
regarding all these aspect, a fresh options may plCusc be called Ior indicating their in all
the terms ang condition of the cadre separation. The perio ol deputation, bot minimum

and maximum may also please be specilied,

5. At at al neeessary, staff may be transferred 1o Arunachal Pradegh and

Mizoram only after construction of the olfice buildings and Stitable stalf quarters.
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' FAX 0354 777,494 ) E : OFFICE OF THE

PABXNO 2481 Pr. ACCOUNTANT GENERAL (AUDIT),

MEGHALAYA, ARUNACHAL PRADESHAND . =
MIZORAM SHILLONG - 793001, . |

-

B -_,;.\_‘-.‘-_.;..:'-:;l":_._._t See "Q AT

No.Estt-l/Audit/5-2/Part-11/2007-08/1802 Dated: 27 07-2007.°
To . ‘
' The General C,ecretary,

. Civil AudltAssocmtlon (Catego:y-lll) o o -  s AR it
- Shlllong A | S T

E TR e

ERT R

B

Subject: - Supply of statement showm

g the options exer'c.i'sed'by Croup "-Bv’_, ‘@
& D’ Staff, | o o

T e T T
P R o e

W“h feference 0 your letter No. CAA/Mlsc/2007 08/30 datedvtf o SR
- 20- 07- 2007 on the subJect c1ted above I am directed to forward hereW1th the optlons :
LXClClSBd by GlOUp

‘B, ‘C and ‘D’ staffdunng scpaxatlons ofcadxes

The specnal causal leave for 6 days l.e. 26 07- 2007 to 27 07 2007 and'.}; . | o
©30-07- 2007 to 02- 08 7007 of’ Shn Nnmalendu Bhattachauee and Shrl Maxshall S o

Nongsteng has aho been sanctmned by the Pr,

/\ccountant General Thus is ;w1th“._ - o , ?2
reference to your letter No CAA/MISC/2007 08/29 dated 20-07- 2007

Yours faithfully, . Ly

Establieﬁmm%{% ) | K o , | *

'aueﬁop)’ S - e |

» ,:I'-"“’-m' . : S s ' btk
O ~ ' D : o S
. V Advcca'te _ . . . . o : _ s
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Péresh Ch ‘Dafsl .

:

John Dhanwar
. [Tapan Kr Biswas Assam’
Samiran Suklabaidya ‘Assam ;
Sadhan Sarkar Assam :
Jaharlal Saha - - Tripura ,
Kiran Sankar Chakraborty Assam ~ Tripura
. |Thaneswar Dutta .Assam
Ananta Bijoy Purkayastha- Assam .
Rasa Ranjan Dutta Adhikari | Meghalaya » Deputation
). [Ranjit Suklabaidya Assam Meghalaya 2
. |Niranjan Ch. Das Tripura Assam )
Dilip Kr Choudhury (11) Tripura o Deputation
Dilip Kr Saha Meghalaya Assam - AP :
Gopen Ch Sarkar Assam Meghalaya
{Kali Das. Assam
Lankeswar Pegu Assam
Brojén Doley 7 Assam
Bijon Kanti Sikidar Assam
-IMd Fazlul Haque .- Assam Voo .
C.T. Vishwanathan , | Deputation
). {Rabindra Nath Ghosh Tripura .’ Assam
“IMd. Fdizur Rahman Manipur
. |Bishnu Mazumdar Meghalaya
25| SrAO. |Sujan Kumar Das . Meghalaya Assam
26] SrAO. |Tikendra Nath Choudhury Assam Meghalaya
27| ‘SrAQ. |M. Jiteshwar Singh. Manipur | o
28} SrAO. |Jyotirnioy Chakrabarty Meghalaya| Assam
29|  SrAO. |Ghanashyam Dutta Assam
30| SrAO. |Satyanath Patwari . Assam Meghalaya
-31} SrAO. |Kanu Ranjan Dey Tarafdar . Assam
32| SrAO. |Mrinmoy Das - Meghalaya
33{ SrAO |Sekhar Pdul Choudhury Mizoram Meghalaya
34| SrAQ. |Kalyan Ch Dutta Meghalaya Assam
35| SrAQ. |Partha Acharrjee Meghalaya Assam
36| SrAO. [Shibaji Choudhury Meghalaya '
37| SrAO. [ikramul Hussain Assam
38| SrAO. |Jogendra Debnath Tripura
39 SrAO. [Ranjit Kr Dey - AP Tripura,
{40{ SrAO. |Bhabendra Ram Das Assam
411 SrAO. |Sudeb Ch Das" | - Assam Deéputation
42| SrAOQ. |Tushar Kanti Das Tripura, _
.1 43| SrAO. {Prabhakar Nath. Assam Meghalaya
~ 44} SrAQ. |Dwijendra Kr Sinha Assam
45| SrAO. [Santosh Kr Basak Meghalaya  Assam
46; StAQ. [Pranab Kr Dey Meghalaya
47| SrAO. |Pijush Kanti Dasgupta - Tripura
48] SrAO. |RasaRanjan.Dhar Assam Meghalaya
' opy
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rAQ. HJibon Kr Dutta:. Assam | _ o
7 SrAQ. ‘[Satya Prasad Biswas Meghalaya
SrAQ. [Kutubuddin Borbhuyan Assam _ _
SrAO. |Kuria Kose, M.M Assam Nagaland
SrAQ. . iSubhas Ch Chakraborty Assam
SrAQO. |Dhiman Mitra .- Assam - Deputation
‘SrAO. -|Utpal Kr Paul " : Assam )
SrAQ. |Bijitendra Narayan Choudhury | Tripura
SrAO. |Mrinal Kanti Kar ™ - Tripura Assam
SrAO. |Amalendu Chakrabarty Assam.
SrAO. |Manas Bhattacharjee Tripura Assam
SrAO. |Shibadas Bardhan Assam Meghalaya
" SrAO. |Subinoy Paul Tripura Assam
SrAO. {Sajal Kanti Chakraborty Assam Tripura
SrAQ. |Sirajuddin Majorbhuya Nagaland Assam
SrAQ. . |Subrata Dey Assam AP
SrAO. [Rami Janam Prasad AP Meghalaya Assam Mizoram
SrAO. '|Bhabén Basumatary | - Assam 3 ‘
| StAO. [Swapan Kr Dey Assam
SrAQ.. |Kushal Borah - Assam
SrAQ. |Hoshier Singh Sivrain Deputation.
SrAO. [Pijush Kanti Dey Assam o
SrAO. [Anjan Kr Bhattacharjee Assam
SrAO. |Paresh Acharjee Meghalaya
SrAQ. |Dharani Dhar Kakoti Assam -
SrAQ. |Salil Ch Bhattacharjee Assam -Deputation
SrAO. |Subhas Ch Bhowmick " Tripura
SrAO. {Sankar Lal Paul _ Assam
SrAO. |Samaresh Ranjan Das Meghalaya
| SrAO. [Hiten Ch Dutta Assam .
SrAO. |Kamaleswar Borah Assam '
SrAO. |AshutoshDeb . = Assam
SrAO. |Ashish Kumar Acharjee ‘Assam
SrAO. |Dwijesh Ranjan Saha Assam
SrAO. [Tapan Kr Haldar Assam
SrAQ. |Dipan Kr Das - Assam
SrAO. [Nalini Kanta Das Tripura
SrAQ. |{Subhash Kar Tripura
SrAO. |Malay Bhusan Acharjee Tripura
88| SrAOQ. |Ranadhir Singha Assam ,
891 SrAO. jAjit Kr Saha Meghalaya Assam -
90| SrAO. |Tapan KrRoy Assam
91| SrAO. |Sahadeb Ghosh-. Assam
92| SrAO. |BikashRoy = Assam
93] SrAO: |Kalyan Kr Das (11) Assam
94| SrAO. |Subhendu Chakrabarty Assam
95| ‘SrAO. |Sujit Kr Deb _ Assam
96| SrAO. |Rabindra Majumdar Assam
97| SrAO. [Jadab Chandra Das. Tripura
98} SrAO. |Jogen Ch-Norah AP Assam
99| SrAO. |Bimal Kanti Bhowmick Assam Meghalaya
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Ajoy Bose, - Nagaland | Assam
Pranotosh Kr.Deb Meghalaya ’ B
Purnendu Bikash Dutta | Meghalaya |  Assam
Ranjan Paul Choudhury _  Assam B
Gitesh KrRoy. - 0 Assam 3
. |RanjitChDeb ‘ _ Assam Meghalaya
AbhijitDhar- =~ -+ . Tripura ' B
. |Pradip Kr Bhadury. - : Assam . -
. |Subhash Ch Das _ ~ Tripura . Deputation .
yotirmoy Roy . Assam L
Sudhangshu Ranjan Paul (11) - Assam. Meghalaya
. |Shyamal Bhattacharjee Assam AP Mizoram °
L. Ibomcha Singh - | Manipur : o
Shankar Narayan Bhattacharjee | = Assam Meghalaya
Sukarna Choudhury Assam Meghalaya - | =~ AP
Bipul Ci Nath = - - Assam Nagaland | '
Gati Rn Paul ‘ . Tripura . »
|Jagadindu Nandy . Assam Meghalaya AP
|SudhanshuSinha A Mizoram - :
" |Tapash Das Gupta . c ~Assam
. |ManilalDas . -~ - . Meghalaya .- L
'|Ramanuj Bhattacharje¢ - AP Meghalaya Mizoram
_ |Sukhendu Choudhury-  Meghalaya AP ’ g
" |AmarKrishna Dutta . ‘ Tripura- .
. {Rathindra Kr Bhattacharjee - AP . | Mizoram Assam .
v Sankar Sevak Das. = - Tripura B e '
- 28] Sr.P.S {Dipak Kr.-Dey ~ Assam - | Meghalaya




49|AAO. |Madan Ch! Nath

b=
Assam

#SlapiaEo; ok
) B% it 5 : -
r\ AAO.. |Ashit Dey , 1 Assam Nagaland | Tripura .
~5IAAO. [Kunu Choudhury | Assam | Meghalaya ' ‘ ol
3{AAO. Badal Kanti Mahajan. ‘ Assam Deputation - ‘ A
4|AAO. |Narayan Ch Roy | Assam ' - i
“5|AAO. |Dhirendra Ch Paul . Assam | ‘
“6]AAO. |Sumit Kumar Paul ~ Assam e o
—7|AAO. |Ranjit Paul Assam 1
T 8{AAO. |Bipin Ch Pujari | Assam__| ‘ ,
9{AAO. |Jashabanta Choudhury | Assam A
T0[AAO. |Mriganka Deshmukhya Assam '
11]AAO. \Pfadimehak;ab'any . Assam A 2
| 12{AAO. | Tapash Chandra Majumdar | Tripura | , o
PﬂAAO. {Bhabananda Pathak T Assam | Meghalaya AP . ‘
14]AAO. |Kiransashi Das Assam AP B =
. |Subhash Ch.Dutta Assam ' :
). |Bhupal Ch Bhiowmick AP
_[Nirode Chakraborty | Assam
\O. |Satyajyoti Paul Choudhury |  Assam
\0. |K.Ibochouba Singh 1 Manipur
0. |Ardhendu Kumar Das | Meghalaya
. |Nirode Ranjan Biswas - Assam Deputation
, _ |Subhash Ch. Paul Assam -
23|AAO. |Brajalal Mazumdar _ ~Assam Deputation :
_|Mridul Kanti Hore, Assam
. |Diptendu Chakraborty Assam
_[Bhaben Ch. Kalita Assam
0. |Joy Prakash Kurar Assam
- {Kalyan Kumar Das (1) - Tripura
_INabendu Deb Meghalaya Subsequently
opted for
. _ : © Mirozam
. {Haresh Chandra Borgohain Meghalaya AP Assam ‘
. |Surya Kumar Bhagawati Assam
32|AAQ. \Deb_ashish» Chakraborty - " Assam , :
331AAO. \Ajit Kumar Deb Meghalaya Assam ‘ Sub;e‘quent\y
: : : : opted for AP
34|AAO. |Khagen Gogoi - ~ Assam
35{AAO. {Kirit Kumar.Dutta o Tripura
36{AAO. |Binode Kumar Hazarika Assam
[ 37|AAO. |Santosh Deb Nath 1 Tripura
38|AAO. |Animesh Mazumdar ~ | Tripura 2t
39]AAO. Govinda Deka ™ Assam |
40|AAO. |Anil Baran Datta ~ Tripura 1 :
411AAO. |Debotosh Choudhury Meghalaya Subsequently
' : ‘ opted for,
. L - ‘Mirozam:
- 421AAO. Nazrul Islam Laskar - Assam . '
43[AAO. |Jayanta Sankar Paul Assam
44]1AAQ. Pradip Dey Tripura
451AAQ. Nurul Islam Pramzmik Assam
46|AAO. L. Ibocha Singh - Manipur
47|AAO. |Ashim Jyoli Dutta Assam
48|AAO. {Tapan Kumar Sarkar. Assam



D. [Parimal Dutta Choudhury Tripura R
AO. |AjoyinduDeb | Tripura B R
AAQ. |Tapash Kr.Dey -~ . Meghalaya | = AP Assam :
s L33 AAO. |Dipal Bhattacharjee. - Meghalaya Assam -
: 54|AAO. |Arunendu Bikash Roy | ~ Tripura
55|AAO. |Rupraj Chakraborty - | Meghalaya
56|AAO. [Motilal Das. S| Assam
“57[AAO. |LalitGogoi ~ .~ |~ Assam
58[AAO. |Sultan Md. Salehuddin Assam
~ |Ahmed C v
59|AAO. |Debasish Bhattacharjee Assam
60{AAO. |Binod Bhujel . o Meghalaya . - iy
G1IAAO. |Phani Bhusan Mitra -~ | Tripura | , " ]
62|AAO. {BidhanRoy = Meghalaya '
63]AAOQ. |Mukul Baruah » - Assam
64{AAO. |Kamala Kanta Khatiwada Meghalaya AP Assam a - |Subsequently|
' : ‘ i : opted for AP
65|AAO. |Nibaran Ch Gogoi " Assam '
66|AAO. |Shampa Naha . Meghalaya
67|AAO. {Subimath Mazumdar ‘Assam
68|AAO. |[K.M. Kabui . | Nagaland
69]AAO. [R.K. Bhattacharyya © Tripura |
70|AAO. |Haridas Acharyya Assam Deputation |
“71}AAO. {Pradip Goswami Assam -
72|AAO. |Ramesh Chandra Pegu Nagaland
73|AAO. |Nausad AliAhmed Assam
“74|AAO. [Subhash Deb o | Assam
75|AAO. |NakulDas - | Tripura :
76/|AAO. [Samson Jojowar Meghalaya AP
77|AAO. {Dwijen Kumar Sutradhar Tripura
78|AAO. |Prativa Rani Das . Assam
79lAAOQ. {Subikash Dutta : Assam
80{AAO. {Aitabolin Myrthong "Meghalaya
81{AAO. |Alok Acharyya _ Assam |
82|AAO. [Nihar Kanti Bhattacharjee Meghalaya Assam
83]AAO. | Phukan Chandra Barman Assam- Meghalaya AP
84|AAO. |Arun Ch. Nath - " Tripura ‘
85{AAD. |Broja Kishor Singh Manipur : _J
86|AAO. |Karunamoy Nath | Tripura | | B
87|AAO. [Manindra Chakraborty | Meghalaya | Assam | | |
88|AAO, |Bidhu Bhusan Das | Assam | | |
89]AAO. |A. Iboton Sirigh | Manipur__| |
90[AAO. |H. Tolen Singh -~ Manipur ‘
"91[AAO. | Pradip Kumar Kuri Assam
92[AAQ. |Shymal Kanti Kar Assam J
93|AAO. |Ubedur Rahaman . Assam ‘l
94|AAO. [L. Mawia Manipur ‘
95{AAO. |Ratul Ch. Borah : Assam
“96|AAO. |Saradindu Paul - Assam
97|AAO. |Arup Kumar Paul Assam
98|AAO. |Pradip Kumar Dutta Assam | |-
991AAQ. | A. Rita Devi : Manipur
100{AAO. |Debabrata Saha | Assam
101{AAO. |Pradip Ghakraborty [ Assam _ : a
102{AAO. [Anima Senapati - | Assam’ | |
| 103]AAO. |Jaydip Ghosh | Tripura | |
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AO. |Sanchali- Roy ~ Tripura
AAQ. |DipuBorah.- - Assam
AAO. |Pratap Ch Barmah | -Assam
AAOQ. {Sarit Kumar Choudhury ~ Tripura
108]AAQ. |Parakesh Seal - - Assam
1091AAO. |Bijoy Bhasun Deb - Assam
110|AAQ. |Balai Kr Chanda™ = Assam
I11|AAQ. [Rupen Kr Kakati - Assam
112]AAQ. |Kalyan Bhattacharjee’ "~ Assam
113{AAO. |K.A. Augustine - Assam
114|AAOQ. |Hitesh Kakati 1 Assam
115]AAO: |Sibotosh Bhattacharjee Assam
116|AAQ.- |Lakshmi Buragohain Assam
117{AAQ. |L.Jibonchandra Singh - ~ Manipur
118|AAQ. |Pradip Kumar Moitra - Assam
119]AAO. |Atul Ch. Dutta _ Assam
120{AAO. |Subhash Ch. Bhattacharjee Assam
"1211AAO. |Biprajit Purkayastha Assam
122]AAOQ. |Partha Sarathi Gupta Assam _
123]AAOQ. [Faizur Rahaman Choudhury|  Assam Meghalaya
124|AAO. |S. Shallynecy D. Syiem Meghalaya
125{AA0Q. |Sanghamitra Das Gupta Assam
126{]AAO. JArindamNath =~ Assam
. 127|AAO. |Biswadeep Chakrabarty Assam
128{AAQ. |Sarat Chandra Das . Assam
129]AAQ. {Guna-Ram Kalita Assam |
130JAAQ. |L. Birendra Singh . 4 Manipur -
131}AAQ. |Birinchi Kumar Sarmah © Assam
132|AAO. {Biren Boragohain Assam
133]AAO. |Gopal Deb Assam Meghalaya
134|AAQ. {Gayatri Chetri ~ | Meghalaya B
135]AAQ. [Snehangshu Nath Assam K
136]AAQ. |Kaushal Bhattacharjec Assam Meghalaya - Deputation
137(AAQ. |Subhash Kumar. Assam o ‘
138(AAO. |Animesh Paul’ .~ . Assam
1391AAO. |{Debabrata Bhattacharjee Tripura
140|AAQ. |Sreekanta Lal . - Assam
1411AAO. |Duggirala Shantishree Assam
142|AAQ. |Sudipta Narayan Biswas Assam
143]AAO. |Dipankar Dey . Tripura
144]AAO. |Nani Gopal Paul Assam
145|AAOQ. |Babul Chandra Das Assarn
146/ AAO. |Swapan Kumar Bose ~ Assam
147|AAO. |Naba Kumar Bhattacharjee Assam
148|AAQ. |Binoy Kumar Das Assam
1491AAQ. |Samiran Chakraborty Assam
'150]AAO. |Manasij Chakma - Tripura
151JAAO. [Sudipta Das Gupta Assam
| 152]AAO. {Jayanta Baran Roy Tripura
] - |Choudhury o
153|AAQ. |Jayanta Ghosh Assam
154|AAOQ. |T. Gopal Singh Meghalaya
155|AAO. [Om Prakash Upadhyay - Assam
156]AAO. {A. Bijoy Singh ' Manipur
1571AAOQ. |Jishu Bhattacharjee. | Assam , e
158/ AAO. |Bhubanéswar Sinha Mizoram | Meghalaya Assam
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\ Ballyda Sawkmie - Meghalaya
AAO. |Biswajit Choudhury - | Assam
AAO. |Sebabrata Majumdar = |  Assam
AAO. |Ranajoy Bhattacharjee | ~ Assam
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1} S.O0. {Phanidhar Haloi - Assam
2| S.0. |Nirmal Deori ' Assam
31 S.0. |Dilip Kumar Dhar Assam
4| S.0. itesh Chandra Das Assam
S| S.0. |Debapriya Purkayastha Assam
6| S.0. |Padma Kumar Das R. Assam
71 S.0. |T.RoziKr. Singh Manipur
8| S.O. |Pranjit Saikia Assam
9! S.0. |Subrata Sutradhar Assam
10] S.O. [Nepal Chandra Sarkar Assam
11{ S.0. |Mani Kandan C: Nagaland Assam
12} S.0. [Sanjoy Sen Gupta Tripura
13| S.0. |Partha Sarathi Chakraborty Tripura
147 S.O. |Santanu Bhattacharjee. Assam
15| S.0. [Ritul Changmai Assam
16 S.0. |Bikash Rn Das Assam
17) S.0. {Chibemo Shitirie Nagaland
18| S.0. |M. Ganesh , Assam
19| S.0. {Joy Dev Bhowmick Assam
20{. S.0. |Shaphaba Thokchom Manipur
21} S.0. {Kanak Ch. Das(I}) Assam .
22| S.O0. Tk Haridasan .. ' Deputation
23| S.0. [P. A Suresh Babu Nagaland
24| S.0. |Dipendra Kr. Das Assam
25{ S.0. |H. Ajeto Wosta Nagaland
26§ S.0. |Mrinal Kumar Assam
27| S.0. |Hem Bahadur Dorjee Assam
28{ S.O. - |Bendanganen Aier Nagaland
29] S.0. |Kezhaletuo Augami Nagaland
30] S.0. |Swapan Nandi_ Tripura
31| S.0. |Sajal Kr. Biswas Assam
32| S.0. |Parbha Roy Ryngkhlem Meghalaya
(Prob) o .' .
33| S.0. |G.L. Romuan Paite Manipur Meghalaya
- | (Prob) e
34| S.0. | Zodingliani - Mizoram Meghalaya
(Prob) . '
35| S.0. |John Mal Khanthang Paite Manipur
36| S.0. [Mangkhotinthang S. Hoakip Manipur
37| S.O0. |Holjangam Baite Manipur
.| (Prob) -
38 S.0. IL. Thongsei Haokip Manipur
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SR. AUDITOR
Si.| Post Name Date of OPTION _ PREFERENCES Present
No.| Heid S/Shri/Smti Birth , First |- Second Third |Office -
1 | Sr.Ar. |Subrata Sen 01-Oct-46. AP . |Meghalaya - |Shillong
2 | Sr.Ar. [Richard B Rynjah 05-Oct-48 {Meghalaya] Assam AP Mizoram_|Shillong .
3 | Sr.Ar. {Dharmeswar Das‘. 01-Feb-47 | ‘Assam: Assam | . Assam .Assam - {Guwahati ]
4 | Sr.Ar. |Subrata Kr Paul ~ 101-Oct-47] Assam -| Assam | Assam' |* Assam - |Guwahati
5 | Sr.Ar. |Hiranmoy Sen . . 01-Jan-48 {Meghalaya| Meghalaya | Meghalaya | Meghalaya |Shillong i
6 | Sr.Ar. |Anukul Ch Dhar 01-Oct-48 | 'Assam - |Meghalaya : : . [Guwahati 3
7 | Sr.Ar. j{Utpalendu Chanda 28-Jul-47 {Meghalaya] AP . Assam | Mizoram {Shillong
8 | Sr.Ar. |Bhuban Ch Bania ‘ 01-Apr-48 AP Meghalaya] Assam | Mizoram {Shillong
19 [ Sr.Ar. [Stowell Manick Nongsiej 27-Mar-47] ~ AP |Meghalaya| Mizoram | Assam [Shillong 1
110 { Sr.Ar. |Subhas Ch Sarkar 15-Aug-46] Assam .| Assam Assam Assam  |Guwahati
11| Sr.Ar. |Jayashree Das - 3i-Dec-48| Assam _Assam Assam Assam |Guwahati ..
12 | Sr.Ar. {Amriteswar Saikia 01-Oct-47 {Meghalaya| Assam . AP Shillong
13 | Sr.Ar. [Shyamal Kr Bhattacharjee (11) |02-Mar-50 |Meghalaya] Assam ____{Shillong
14 | Sr.Ar. |Chandanlal Sen . 03-Jan-48 | Assam Assam Assam Assam__{Guwahati »
15| Sr.Ar. [Rajani Kanti Barman 07-Mar-47| Assam Assam | Assam Assam  |Guwabhati ° @,
16 | Sr.Ar. {Cheni Ram Gogoi 01-jan-49 | Assam |- Assam “Assam Assam : |Guwahati "{
17 { Sr.Ar. |indreswar Borah 01-Oct-49 |  Assam Assam "Assam Assam- _|Guwahati
18 { Sr.Ar. |Rariendra Kr Bhattacharjee 01-Sep-47|. AP |Meghalaya] Assam [ Mizoram |Shillong "
19 | Sr.Ar. |Delhi Grace Nongpluh - 01-Mar-48 [Meghalaya AP Assam | Mizoram .{Shillong 1
20 | Sr.Ar. [Slad Singh Nongkhlaw 01-Nov-47 AP {Meghalayaj Assam [ Mizoram |Shillong .
21| Sr.Ar. |Nirendra Kr Chakraborty 01-Dec-47 [Meghalaya| Assam_ ' Shillong i
22 | Sr.Ar. |Anil Kumar Baruah 01-Jan-47 | Assam |Meghalaya ] Guwahati -
23 | Sr.Ar. {Dayaram Joshi 01-Nov-46 | Meghalaya AP Assam | Mizoram {Shillong
24 | Sr.Ar. |Ashutosh Choudhury 01-Feb-47 | Meghalaya ' Shillong -
25 { Sr.Ar. [Nripendra Kr Dey - 01-Apr-47 |Meghalaya AP Mizoram | "Assam _|Shillong
26 | Sr.Ar. [Sudhangshu Ranjan Dhar 31-Dec-46| Assam Assam Assam | ' Assam [Guwahati
271 Si.Ar. |Nirmalendu Bhattacharjee 01-Mar-52 | Meghalayal AP Assam | Mizoram |Shillong -
28 | Sr.Ar. |Uddab Ch Dutta 01-Jul-49 | Assam Assam | Assam Assam |Guwahati
29 | Sr.Ar. |Pradip Kumar Saikia 14-Mar-49| Assam Assam Assam “Assam  |Guwahati
30 | Sr.Ar. |Girindra Nath Deka 01-Aug-49| Assam Assam Assam | ‘‘Assam - |Guwahati
31| Sr.Ar. |Prafulla Chandra Saikia 06-Sep-48 [ Assam [. Assam Assam .| “Assam. |Guwahati
32| Sr.Ar. {Marshall Singh Nongsteng 01-Jan-49 {Meghalaya| Assam AP Mizoram {Shillong ,
33 | Sr.Ar. |Dipendra Kumar Raha 20-Mar-47| - AP |Meghalaya| Assam | Mizoram [Shillong
34 | Sr.Ar. |Satya Prasad Borah |01-Apr-49 |- Assam | -Assam | Assam |3 Assam :-|Guwahati - -
35.] Sr.Ar. |Sashindra Nath Choudhury = [ 01-Sep-49 | ~ Assaimy ‘Assam | Agsum T Assam . [Guwahati v
36 | Sr.Ar. |Phanindra Chandra Goswami 01-Apr-49 | Assam ‘Assam .| Assam [:-Assam |Guwahati ;'
37 | Sr.Ar. |Gokul Ch Konwar 10-Mar-50} Assam Assam .| Assam . |: Assam . |Guwahati
38 | Sr.Ar. |Heramba Prasad Kakati 01-Mar-49| Assam Assam Assam | Assam |Guwahati
39 | Sr.Ar.. {Khagendra Nath Sarma 01-Feb-48 1 Assam Assam .| Assam || Assam [Guwahati.
40 | Sr.Ar. [Deben Rajbongshi 01-Jan-48 | Assam Assam | Assam [+ Assam |Guwahati.
- {41 ] Sr.Ar. |Chapal Kumar.Hazarika 28-Feb-50{ Assam .| Assam Assam | ‘Assam |Guwahati
42 | Sr.Ar. [Mohini Mohan Deka 01-Mar-47| Assam | Assam Assam- |: Assam [Guwahati’® ,
43 | Sr.Ar. {Mahendra Nath Baishya 01-Oct-46 | Assam Assam Assam . |i° Assam  |Guwahatit I
44 | Sr.Ar. [Kamini Kanta Sarma 03-Dec-49| Assam | Assam | ‘Assam |~ Assam _|Guwahati ™ ‘
45 | Sr.Ar. {Ushanta Kumar Das 20-Jun-49 |Meghalayal  Assam | AP | Mizoram_[Shilionp*5%:
|46 | Sr.Ar. [Mashque Ahmed 31-Dec-47|Meghalaya| ~Assam | -l - " IShillong &
47| Sr.Ar. |Girish Chandra Dutta | 21-Apr-49| Assam Assam | . Assam | - Assam |Guwahati
48 | Sr.Ar. |Sekhar Das = - 19-May-51] _Assam__|Meghalaya » - |Guwahati ,
49| Sr.Ar. |Hillol'Sekhar Gupta 05-Jun-46 {Meghalaya|. Assam. | ‘AP | Mizoram |Shillong W 1
50 | Sr.Ar. |Jogendra Chandra Das (l1) 01-Dec-47 | Meghalaya ‘AP ~ Assam | Mizoram {Shillong: - -
511 Sr.Ar. [Kamini Kumar Sarma 01-Aug-48| Assam .|..Assam | Assam 3f.“Agsam:~|Guwahati - t
52 | Sr.Ar. |Ajoy Kumar Das (11) 12-Jan-50 |Meghalaya] Assam, | . AP | Mizoram |Shillong L
53| Sr.Ar. |Pranesh Ranjan Chanda 01-Oct-47 [i2AP % 7| Méghdlaya|,-Mizoram*{ Assam " [Shillorig . » f
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. |DigindraDas . _ 20-Mar-47| Assam' | Assam , : Guwahati
55 |-Sr.Ar. [Nagendra Chandra Nath ~ 01-Mar-48 | - Assam | - Assam Assam | Assam |Guwahati
56 | Sr.Ar. [Anup Kumar Gupta Choudhury [ 24-Jul-50 Meghalaya| AP Assam | . [Shillon _
57| Sr.Ar. Bhogeswar Panging _|01-Mar-48]  Assam _ Assam Assam - | Assam Guwabhati
|58 Sr.Ar. |Ghana Kanta Doley 01-Sep-49.1  Assam Assam Assam |- Assam - [Guwahati - -
59 | Sr.Ar. [Damell Majaw , 01-Mar-51 Meghalaya| Assam .| AP | Mizoram [Shillon
60 | Sr.Ar. [Karuna Kanta Lahakar 01-Oct-47 | Assam | - Assam Assam | “Assam Guwahati -
61 Sr.Ar. PrabirChakréborty' 28-Oct-49 |Meghalaya| AP__ | Mizoram:| Assam Shillong
62 | Sr.Ar. Subhash Chandra Dey 18-Jan-49 | Assam - |  Assam Assaim Assamm |Guwahati
63 | Sr.Ar. |Sudhir Chandra Das 16-Jan-50 Meghalaya AP Mizoram . ’ Shillong
64 | Sr.Ar. [Kalap Kanti Das _18-Jun-50 | Assam Meghalaya _ ! , _|Guwabhati -
65 | Sr.Ar, Debopriya Das _ Of-Jan-51 | Assam Assam | Assam Assam . [Guwahati
66 | Sr.Ar. [Bibekananda Sen 08-Feb-48 | Assam Assam . | Assam . _Assam  |Guwahati _
67 | Sr.Ar. {Haidar Ali 04-Jan-47 |  Assam Assam Assam Assam  |Guwahati
68| Sr.Ar, Subodh Chandra Ghosh™ 01-Jan-50 | Assam Assam ‘| Assam 1 _Assam |Guwahati
69 | Sr.Ar. |Balendra Basumiatari | Ol-Feb-48| Assam Meghalaya| - AP | Mizoram. Guwabhati
70 | Sr.Ar. [Marmaduke Roy Lyngwa 01-Jan-48 [Meghalaya] AP Assam | Mizoram [Shillon
71| Sr.Ar. [Dadhi Ram Das 01-May-49] - Assam Assam ‘ | __.|Guwahati
72 | Sr.Ar. |Redskilton Nongkynrih 22-May-49 |Meghalaya| Assam AP | Mizoram~{Shillong
731 Sr.Ar. [Mihir Kumar Chaki | 02-Jan-52 {Meghalaya| Assam AP Mizoram [Shillong.
74 | Sr.Ar. ISailadhar Mudoj \ 0l-Feb-47| Assam Assam Assam | ~ Assam |Guwahati
751 Sr.Ar, [Sarat Chandra Choudhury 01-Oct-46 | Assam Assam "Assam | Assam Guwahati
76 | Sr.Ar. Khagendra Nath Kalita 01-Mar-49| "Assam Assam [ Assam ‘Assam - [Guwahati
77 Sr.Ar. [Mahendra Mohan Deka 01-May-50| Assam Assam Assam | Assam |Guwahati
. 78 | Sr.Ar. Janmejoy Bhattacharjee {29-Dec-49( Assam Assam |  Assam |- Assam  |Guwahati
791 Sr.Ar. |Debasish Das ' ’ 02-Jan-50 | Assam Assam Assam “Assam _|Guwahati
180 | Sr.Ar. |Jiban Chandra Dutta 26-Nov-46| Assam Assam Assam |.. Assam Guwabhati
| 81 | Sr.Ar. |Sadhan Chandra Rabha 01-Mar-49| Assam Assam | Assam |. Assam |Guwabhati
82| Sr.Ar. Jagadish Chandra Talukdar 26-Aug-50|  Assam Assam | Assam | Assam Guwahati
83 [ Sr.Ar. R.K.Thathanga - 01-Mar-50| Mizoram Meghalaya| Assam. - AP IShillong
84 | Sr.Ar. |Ranendra Dag- - 06-Jun-55 Meghalaya AP Mizoram Assam Shillong
85.1 Sr.Ar. |[Kumar Sankar Purkayastha 20-May-52! Assam Assam Assam Assam  |Guwahati
86 | Sr.Ar. |Ranotosh Chakraborty O1-Feb-54 | Assam | Assam ‘Assam Assam - |Guwahati
87| Sr.Ar. [Bolin Borsaikia [ 01-Mar-53 Assam Assam Assam | Assam Guwahati.
88 | Sr.Ar. |Phresto Niangti , 09-Oct-54 Meghalaya Assam | AP - Mizoram Shillong
89 | Sr.Ar. [Anitya Kumar Suklabaidya 01-Oct-55 [Meghalaya Assam | .- AP Mizoram |Shillong
90 | Sr.Ar. [Safiqul Islam Barbhuya 01-Jun-57. Assam Assam | Assam -Assam  {Guwahati
91 | Sr.Ar. Jagadish Chandra Boral 01-Mar-51 Meghalaya| ‘Assam . AP | Mizoram Shillong
92 | Sr.Ar, [Haladhar Das . 01-Feb-51| - Assam" | - Assam Assam- | Assam {Guwahat]
93] Sr.Ar. Bipul Chandra Lahakar 01-Jun-56 [ Assam Assam Assam- | - Assam |Guwahati
94 | Sr.Ar. [Radha G'avir_lda,Saha 01-Nov-54 Assain Assam Assam |, Assam |Guwahati
95 | Sr.Ar. |Parimal Chak:a_bony - 25-Sep-50 Meghalaya| " Assam _ L 1Guwahati
96 | Sr.Ar. |Dwipesh Ranjan Nandy 01-Nov-46 AP Meghalaya| Assam _Mizoram Shi_llong. ,
97/ Sr.Ar. Niranjan Chandra Das. 0l-Jan-53 | Assam Assam Assam_ |- Assam - |Guwahati o
98 | St.Ar. |Hridayananda Bora 27-Dec-58]  Assam Assam Assam Assam - |Guwahati
99 | Sr.Ar. |Dhiren Sonowal 01-Apr-49 |Meghalaya| Assam AP Mizoram |Shillong
_{100] Sr.Ar. {Manab Chandra Baishya - - 01-Jan-55 | Assaim Assam Assam | - Assam- [Guwahati
-(r01] Sr.Ar. Narendra Chandra Das ) 07-Feb-54 |  Assam Assam _Assam |. Assam JGuwahati
P1102] Sr.Ar. [Jugal Hazarika 01-Mar-50 Meghalaya AP Assam | Mizoram. Shillon
= 1103] Sr.Ar. John Wallang 01-Mar-50 Meghalaya| Assam AP Mizoram_[Shillong.
"[104]. Sr.Ar. |Spomen Thangkhiew 24-Mar-54 | Meghalaya Assam AP Mizoram |Shillong
1105} Sr.Ar. Dilip Kumar Sarma (1) 01-Sep-58 | Assam. Assam Assam | Assam. -|Guwahati
|106] Sr.Ar..|Taizuddin Alimed . , 0l1-Jun-54 |- Assam Assam | Assam | Assam Guwahali .
107} Sr.Ar. [Sanjit Kumar Choudhury _| 02-Jan-54 |Meghalaya| Assam . AP Mizoram_|Shillong
108| Sr.Ar. |Suranjan Choudhury 07-May-50, Meghalaya| Assam | Mizoram AP IGuwabhati
109} Sr.Ar.-|Dinesh Chandra Haloj - 01-Mar-57|  Assam Assam Assam | Assam |Guwahati
110} Sr.Ar. [Dipak Kumai'.Bhéltacharjee | 01-Feb-51 Meghalaya| Assam AP :Mizoram_ [Shillong
111] Sr.Ar. {Pradyumna Malakar ’ O1-Jan-55 | Assam Assam Assam | Assam |Guwahati
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. [Na endra Chandra Balshya 22-Jun-52 1 Assam Assam Assam Assam  |Guwahati
._{Madhab Chandra Kakot; 19-Apr-51|  Assam Assam Assam | Assam ' |Guwahati
. {Bapan Chandra Kalita 01-Mar-56 Assam | Assam Assam’ Assam  |Guwahati
115] Sr.Ar. |Puran Chandra Amchi 01-Sep-57[ Assam Assam Assam | Assam |Guwahati
116] Sr.Ar. SurendraNa(hvSai_kia 01-Jul-51 | Assam __Assam Assam ‘| Assam Guwabhati
117] Sr.Ar. |Dilip Kumar Sarmah (1) 02-May-58| Assam Assam -Assam Assam  {Guwahati -
118] Sr.Ar. |Rohini Mushahari 01-Dec-54| Assam Assam | Assam_ __Assam - |Guwahati -
t19] Sr.Ar.- [Rabi Sankar Roy - 27-May-57!  Assam, Assam Assam Assam'. ‘|Guwahati
120} Sr.Ar. Jatindra Mohan'Roy 01-Nov-47 Assain Assam Assam | Assam Guwahati
121] Sr.Ar. Sushil Sarmah 01-Dec-55| Assam Assam Assam . Assam - |Guwabhati
122} Sr.Ar. |Nani Gopal Saha 23-Jul-59 | . Assam Assam Assam Assam _ |Guwahati
123] Sr.Ar. |Sambudha Dasgupta - 12-Jul-58 | Assam Assam Assam | ‘Assam |Guwahati
124 Sr.Ar. {Rabin Duarah 01-Dec-56] Assam ~Assam Assam " " Assam Guwahati
125} Sr.Ar. Manoranjan Borah 01-Feb-56 [ Assam - . Assam Assamn - { Assam |Guwahati
126/ Sr.Ar. [Sarbananda Sarania Ol-Jan-52 | Assam | Assam | Assam . | ‘Assam |Guwahati
127{ Sr.Ar. |Tarun Sonowal _101-Aug-55| Assam Assam’ Assam | - Assam .|Guwahat
128] Sr.Ar. [Nirmal Kumar Malakar _|28-Nov-54| Assam Assam Assam | Assam |Guwahati
129] Sr.Ar. [Hem Kanta. Gogoi i L 01-Jun-50 | Assam Assam Assam : |  Assam  |Guwahati
130{. Sr.Ar. [Rabin Chandra Baishya - - 01-Jul-51"|  Assam . Assam ~Assam _Assam .. |Guwahati
[31] Sr.Ar. |Akon Chandra Saikia 20-Oct-51 Meg,halaya AP | Assam Mizoram {Shillong
132{ Sr.Ar. . Rabindra Pathak , 1 01-Feb-60| Assam Assam - Assam Assam.” [Guwahati
133] Sr.Ar. |Harendra Nath Sarma . 0f-Jan-59 | Assam | Assam “Assam |  Assam Guwahati
134] Sr.Ar. Bikramjit Mitra o 13-Nov-57|  Assam Assam - | * Assam | -Assam . Guwahati
135] Sr.Ar. |Jogendra Nath Boro 01-Feb-53 | Assam _Assam | Assam Assam__ [Guwahati
136 Sr.Ar. {Subhash Chandra Bhattacharjee 27-Dec-51| Assam Assam Assam | -Assam _|Guwahati |
137] Sr.Ar. Bhupendra Nath Pathak 20-Jan-59 | Assam Assam |  Assam Assam  |[Guwahati
138 Sr.Ar. |[Kamal Chandra Dutta 4 11-Oct-49 {  Assam Assam Assam . | Assam Guwabhati .
139]-Sr.Ar. {Lorendro Lyngkhoi-, =~ 23-Sep-53 |Meghalaya| Assam | AP .| Mizoram [Shillon
140 Sr.Ar: Samaréendra Narayan Deb 22-Jul-49 | Assam Assam | Assam | Assam Guivahati
141] Sr.Ar. |Sashi Mohan Roy - O1-Nov-51 |Meghalaya| Assam - AP Mizoram [Shillong
142} Sr.Ar. Nitya Gopal Karmakar 09-Dec-50 Meghalaya| Assam | . AP Mizoram Shillong
143| Sr.At: [Pani Ram Deka { O1-Jun-50{ _Assam Assam - Assam | Assam |Guwahat
144} Sr.Ar. [Dharmeswar Keot 09-Jan-53 |  Assam. Assam- Assam | ‘Assam. |Guwahat
145{ Sr.Ar. [Mileswar Deka Doloi . 01-Dec-47| Assam Assam | Assam .| Assam _ {Guwahati
146 Sr.Ar. {Bibhuti Bhusan Bhartachar_;ee 1 19:Apr-56 |  Assam Assam | Assam .| Assam Guwahatj -
147] Sr.Ar. [James Minj .. 01-Mar-60| Assam Assam | Assam | Assam |Guwahat
148| Sr.Ar: |Siddhartha Bhattacharjee 01-Mar-58] Assam | Assam Assam | Assam [Guwahati
-1149] Sr.Ar. Sajal Kumar Sen 31-Aug-56| -Assam Assam Assam | Assam - Guwahati
150] Sr.Ar. [Luis K. Pyngrope 18-Dec-50-| Meghalaya | Assam AP Mizoram |Shillong
151 Sr.Ar. Subodh Paul . 02-Dec-50| Assam Assam Assam Assam  I1Guwahati
152 Sr.Ar.-[Rabindra Nath Biswas 17-Feb-55 {Meghalaya| Assam AP '} -{Shillong
153} Sr.Ar. [Sanchita Mukharjee = 123-Jan-551 Assam .| Assam Assam | Assam Guwahati
154] Sr.Ar. [Prafulla Narayan Das 01-Jan-58 | Assam Assam - ' . |Guwahati
155] Sr.Ar. {Sanjit Purkayastha 01-Jan-56 [Meghalaya AP - Assam | Mizoram Shillong
1561 Sr.Ar. [Sujit Kumar Nag 01-Jul-53 | Meghalaya AP Assam | Mizoram Shillong
1157 Sr.Ar. Anupam Biswas - - 18-Nov-57 Meghalaya Assam’ AP | ___|Shillong
158)Sr.Ar. |Prabir Kumar Paul . 24-Apr-52| - AP |- Assam__ | Meghalaya| Mizoram- Shillong
159] Sr.Ar. {Ananda Chandra Das 01-Jan-53 | "Assam Assam--'| Assam | . Assam " |Guwahati
160 Sr.Ar. [Aruna Chiakraborty 16-Dec-57| Assam Assam Assam | Assam Guwahati
161] Sr.Ar, Bhupen Patowari 20-Jan-59 | Assam Assam “Assam Assam_ |Guwahati-
: |162] Sr.Ar. [Plistina Sohtun - [ 27-Feb-58 Meghalaya| Assam AP Mizoram. Shillong
{163} Sr.Ar, Ricky Myrten - 07-Feb-63 |Meghalaya| Assam ‘AP . | Mizoram |Shillon
164 Sr.Ar. [Arun Chandra Sarma- 01-Jan-60 | Assami Assam Assam | Assam |Guwabhati
165] Sr.Ar. {Bijon Kanti Roy | 30-Dec-58 Meghalaya| Assam AP ‘Mizoram -{Shillon
166[ Sr.Ar. |Kroshek D. Khlewtam . 09-Sep-64 Meghalaya| Assam - AP | Mizoram Shillong -
167{ Sr.Ar. |Amalendu Dey 15-Feb-63 | Assam “Assam Assam Assam - |Guwahati
168 Sr.Ar. |Sujata Chakraborty 17-Oct-54 |  Assam _ Assam Assam | Assam |Guwahati -
169} Sr.Ar. |Umakanta Hazarika 01-Jul-56 | Assam Assam Assam Assam  [Guwahati
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. |Ranjit Hazarika - 01-Dec-55| Assam ‘Assam Assam- Assam  [Guwahati -
171]. Sr.Ar. |Gandhiram Pegu - 01-May-53| Assam Assam Assam Assam  |Guwahati
172{ Sr.Ar. |Shibani Choudhury _101-Dec-49| ' Assam Assam Assam Assam |Guwahati_
173} Sr.Ar. |Sushanta Kumar Purkayastha 12-Jan-62 | Assam Assam Assam__ Assam {Guwahati
174] Sr.Ar. |Debasish Banerjee 01-Jan-52 | Meghalaya AP Assam ' Shillong
175] Sr.Ar. |Venetia Dolly Mawrie 16-Aug-62 | Meghalaya AP Assam ~ : Shillong” -
176} Sr.Ar. |Anthony L. Thawbroi 16-Aug-62 | Meghalaya|: Assam AP Mizoram |Shillong
177} St.Ar. {Ravindra Singh 08-Apr-67 | Meghalaya AP Assam | Mizoram |Shillong
178| Sr.Ar..|Nomal Chandra Deka 01-Aug-48| Assam Assam Assam Assam. . [Guwahati
179} Sr.Ar. |Salam Kumar Singh 01-Feb-651 Assam Assam Assam- Assam "~ -{Guwahati -
180] Sr.Ar. [Arlessibon Rurnnong 04-Oct-62 | Meghalaya| Assam ~ AP | Mizoram |Shillong
1811 Sr.Ar. |Paran Chandra Sarkar 27-Mar-62| Assam Assam Assam Assam _ {Deputation
182 Sr.Ar. |Abhijit Das Gupta 01-May-54{Meghalaya| Assam AP Mizoram_ [Shillong
183] Sr.Ar. |Ngurremmawi- - 01-Mar-57 | Meghalayaj Assam AP | Mizoram {Shillong
184| Sr.Ar. |Soumitra Das - : 30-Jun-62 |  Assam Assam | Assam ‘Assam |Guwahati
185] Sr.Ar. |Neelotpal Dutta Choudhury. 29-Mai-65 | Meghalaya AP Assam_ | Mizoram |Shillong
186/ Sr.Ar. {Suchitra Ghosh 29-Mar-60| Assam Assam “Assam " | Assam {Guwabati
187| Sr.Ar. {Biman Sarkar 23-Nov-59] Assam Assam | Assam -Assam * |Guwahati
188} Sr.Ar. |Sunesh Manik Syiem _ 10-Jul-68 |Meghalayal Assam AP | Mizoram {Shillong
, 189 Sr.Ar. |Raymond V. Kharkongor 28-Jun-67 |Meghalaya| Assam " AP, Mizoram [Shillong
- {190] Sr.Ar. iCharles Dickson Syiemlieh 03-Sep-65 | Meghalaya| Assam "AP | Mizoram |Shillong
191} Sr.Ar. [Wanaibon Risaw 18-Dec-65 | Meghalaya AP Assam | Mizoram |[Shillong
192{ Sr.Ar. |Pradip Das Gupta () 18-Feb-64 | Assam | Assam Assam Assam’ . {Guwahati
193| Sr.Ar. [Yuribell Roy 02-Mar-62 | Meghalaya| Assam AP Mizoram |[Shillong
194 Sr.Ar. |Caius D'souza Lyngdoh 22-Apr-68 |Meghalaya|. Assam AP Mizoram _[Shillong
195] Sr.Ar. |Mintu Mitra 12-Nov-60| Assam Assam | ‘Assam |~ Assam - {Guwabhati
196| Sr.Ar. |Sital Kumar Roy 01-Aug-65| Assam Assam Assam | Assam |Guwahati -
197] Sr.Ar. {ladamon Wanswett 28-Feb-66 | Meghalayaj Assam |- AP Mizoram {Shillong
198 Sr.Ar. |loophica Raplang 04-Mar-61 [ Meghalaya| Assam AP Mizoram_ {Shillong
199| Sr.Ar. |Helen Diengdoh 16-Dec-59 {Meghalaya| Assam AP | Mizoram_|Shillong
200} Sr.Ar. |Ashish Kumar Gupta 01-Apr-59| Assam Assam Assam Assam  [Guwahati
201| Sr.Ar. |Padam Lal Sunar 01-Jan-64 {Mecghalaya| Assam AP Mizoram |Shillong -
202| Sr.Ar. |Dlessina Diengdoh 24-Mar-56 | Meghalaya| Assam AP | Mizoram {Shillong
203{ Sr.Ar. |Biman Ranjan Das 01-Jan-63 | Assam Assam Assam Assam |Guwahali
204! Sr.Ar. {Jaba Dey ) 22-Sep-65| Assam . | - Assam Assam . | ‘Assam Guwahatj -
205} Sr.Ar. [Robin Kumar Ruchal 01-May-63|Meghalaya| AP Assam | " . {Shillong
206} St.Ar. |[Khmihiynti Mawiong 05-Feb-70 | Meghalaya| Assam AP | Mizoram_[Shillong
207/ Sr.Ar. |Uttam Thapa 01-Feb-68 |Meghalaya| AP Assam Mizoram |[Shillong
208| Sr.Ar. |Krishna Pradhan _ 02-Mar-71 |Meghalaya AP |. Assam | Mizoram |Shillong
209| Sr.Ar. jAjay Bahuguna _ 14-Feb-67 | Assam Assam Assam Assam  [Guwahati
1210} Sr.Ar. IMayg Bhattacharjee Dhar 05-Mar-64| Assam |Meghalaya] AP Mizoram |Shillong
" [211] Sr.Ar. |Anupama Chakrabarty 01-Aug-54] -Assam Assam Assam | - Assam  {Guwabhati
212} Sr.Ar. |Diptangshu Choudhury 31-Jul-67 | Assam Assam Assam ‘Assam - [Guwabhati
213{ Sr.Ar. {Sanjoy Suklabaidya 03-Apr-61 | Meghalaya AP Assam | Mizoram ‘{Shillong
214 Sr.Ar. {Subhas Chandra Das 26-Nov-61| Assam |Meghalayaj . AP | Mizoram |Shillong
215{ Sr.Ar. |Mrinal Kanti Sen 01-Apr-61 | Assam Assam Assam Assam ~ |Guwahati -
216 Sr.Ar. |Suren Chandra Mili 01-Sep-62| Assam | Assam | Assam .| Assam' |Guwahati .
217§ Sr.Ar. |Raj Kumar Taye 01-Dec-66| Assam Assam | Assam . | - Assam |Guwabhati
2181 Sr.Ar. {Pratul Khakhlari 01-Feb-64 | Assam Assam |. Assam | Assam . |Guwahati
219] Sr.Ar.' [Mitul Chakraborty 17-Feb-66| Assam Assam Assam |- Assam |Guwahati
220| Sr.Ar. {Md. Hazarat Ali - 01-Sep-60 | Assam Assam | Assam " | Assam' |Guwahati
221} Sr.Ar. |Bishnupada Bhattacharjee 20-Nov-65] Assam Assam Assam Assam - |Guwahati
222| Sr.Ar. |Bari Kupar Thangkhicw 27-Sep-66 | Meghalayaj =~ Assam AP Mizoram |Shillong
223| Sr.Ar. |Rupon Daimari 30-Apr-63 | Assam |  Assam Assam | Assam |Guwabhati
224| Sr.Ar. {Manoj Khanduri 26-Jan-66 |Meghalaya] AP Assam Mizoram |Shillong
225] Sr.Ar. jJenny Lyngdoh _ 29-Aug-67|Meghalayaj Assam . AP | Mizoram |Shillong
226| Sr.Ar. |Raj Narayan Adhyapak 01-Mar-581 Assam ‘Assam | Assam | Assam__{Guwahati
227| Sr.Ar. jHazell Sawian 13-Dec-72 | Meghalaya AP Assam - IShillong




—
{228} Sr.Ar. [Debashish Senapati - , 01-Dec-64| Assam ~ |Meghalaya AP Mizoram |[Shillong -
229| Sr.Ar. |Pranab Kumar Rajbangshi 101-Apr-65] Assam | Assam ‘Assam | Assam ° |Guwahati
1230} Sr.Ar. |Sanjoy Sarkar- 06-Jan-61 | Assam - Assam Assam Assam |Guwahati -
231| Sr.Ar. |L. Haridas Singh 08-Apr-63| Assam | Assam Assam Assam Gu'wéhati :
232} Sr.Ar. |Sandip Kumar Das 17-Feb-65| Assam |Meghalaya AP Mizoram {Shillong
233] Sr.Ar. |Amitava Mazumdar © 20-May-68! Assain Assam ‘Assam | - Assam |Guwahati -
234| Sr.Ar. |Surajit Bhattacharjee 23-Dec-67 | Assam Assam [ = Assam Assam |Guwahati
235[ Sr.Ar. |Tapan Kumar Dey =~ 12-Dec-56| Assam | -Assam -~ - |Guwahati
236] Sr.Ar. jArun Kumar Dey = 15-Dec-59| Assam Assam |. Assam Assam |Guwahati
237{ Sr.Ar. |Sandipan Choudhury 28-Sep-67 |[Meghalaya| AP Assam | Mizoram |Shillong
' . ‘ : ) , .. |(Deputation) -
238| Sr.Ar. |Ashim Kumar Ghiosh 01-Jan-64.| Assam Assam Assam | - Assam {Guwahati |
239[ Sr.Ar. |Ajit Das : 07-May-68| Assam | Assam Assam Assam  |Guwahati
240| Sr.Ar. |Sandalyne Khongwir . . i |.15-Feb-69 {Meghalaya] ., AP |  Assam. | Mizoram |Shillong -/
241} Sr.Ar. {Panora Ndngsi¢j . . - ..+ - |23-Sep-66 |Meghalaya| AP Assam- 4 . |Shillong._. *
242| Sr.Ar. {Jyoti Rajkhowa Lama - |21-Mar-69| Assam |Meghalayaj AP Mizoram |Shillong
2431 Sr.Ar. |Phailin Thang&ew i 119-Jun-69. {Meghalayal: = AP .1 Assam | Mizoram_|Shillorg .
244| Sr.Ar.. bltaimﬁa“r" 447 Rf e 120-Nov-48 [Meghalaya|  Assam.::[+ “AP__ | Mizoram |Shillong’ -
245| Sr.Ar. |Barun Dey 14-Jun-70 | Assam Meghalaya' _ . . . {Shillong
246{ Sr.Ar. {Madhabi Sen , 121-Oct-67| Assam | Assam Assam | . Assam - [Guwahati -
247( Sr.Ar. [Bijoy Chetri .~ . . - 107-Mar-69 [Meghalaya AP Assam | Mizoram {Shillong
248 Sr.Ar. |Ribiwla Kharmawphla% . |07-Mar-60 {Meghalaya| AP |. Assam | MiZoram_|Shillong
249 Sr.Ar.: Rzrwt Bariia” 1.5, peshinee1-24:Ja0-70 | Meghataya| Assam -} AP __ | Mizoram [Shillong.. . .
12501 St.Ar. {Kamalésh Chakraborty‘ - [08-Nov:65|Meghalaya| = AP. | _ Assam..| Mizoram.|Shillong....
2511 Sr.Ar. {Medalin:Sohtun . 101-Mar-61 {Meghalaya| Assam ‘AP © | Mizoram |Shillong ..
252} Sr.Ar. [Persara Mary Nongbrl 106-Apr-71 [Meghalayal. AP - | Assam -{ Mizoram {Shillong °
253| Sr.Ar.. [Mridul Bayan 01-Mar-70| Assam | Assam Assam Assam’ |Guwabhati
254! Sr.Ar. |Nina Das | 08-Feb-49 | Assam Assam .| Assam- | Assam - |Guwahati
{255] StiAr. {Namarbahun Marwein _|13-May-66|Meghalaya | Assam...f,...AP .. | Mizoram iShillong’
256] St:Ar. AMo,reen Kharmiidaj - 10-Nov-70[|Meghalaya}] Assani - AP MiZoram [Shillong .
257] Sr.Ar. |Amit Das N ] 02-Jul-68 | Assam |Meghalaya|- ‘ Shillong
258].SriAr. |Virginia Pyngrope . " |31-Mar-63 | Meghalayal = AP Assam [ ' |Shillong
259{ Sr.Ar. |Jagadish Deka. - 01-Feb-67| -Assam Assam "Assam Assam’ [Guwahati
JAr. {Individual Talang © 1 12-Jul-69 |Meghalayal - :AP- | Assam - | Mizoram -{Shillong : .
r.1Gotdon Mark S: Ryhjah_~ .1 27-Oct-71 |Meghalaya] AP “Assam | -Mizoram |Shillong = |
- |Hunlinmon Ajar Tongper .| 04-Dec-67 {Meghalaya| AP Assam__| Mizoram |Shillong
. |Debabrata Kalita . 101-Oct-72 | Assam Assam Assam Assam |Guwahati
. |Nalibon Wanshriong - i~ [27-May-65|Meghalaya| Assam . AP " | Mizoram -|Shillong '
. |Monoranjan Deka . "] 13-Feb-69| Assam Assam Assam Assam {Guwahati
. {Kanu Deb _ 06-Jan-64 | Assam _{Meghalaya AP Mizoram |Shillong
r. |Bishnu Ganguly 28-Jan-65 | Assam Assam | Assam Assam . |Guwahati® |
- YJednnita Warjei? - 02-Oct-66 | Meghalaya| . Assam APZgsaMizoramy|Shillong |
. |Manish Dey . L 109-Aug-69| Assam Assam Assam Assam  |Guwahati
Ar.|REjésh'Kamal Rajput i 122-Aug:66 | Meghalaya| -Assam CAP Mizoram: [Shillong .. -
. |Md. Rafikuddin Ahmed 01-Jan-69 | Assam Assam Assam | Assam |Guwabhati
. {Sanjiv Kumar I1-Jan-69 | Assam Assam Assam | Assam |Guwahati
. |Biswajit Ghosh - 01-Apr-72| Assam Assam | Assam | Assam |Guwahati
. |Aquarius Mathew . .1 26-Jan-73 | Meghalaya AP Assam Mizoram |[Shillong - -
. [Cherrylyne Lyngdoh 01-Feb-72 |Meghalaya| AP Assam | Mizoram {Shillong
. |Arup Kar |01-Aug-64| Assam Assam . Assam Assam |Guwabhati
. |Jayanta Sarma (ll) 01-Sep-68 | Assam _Assam . Assam Assam |Guwahati
. {Subrata Biswas 13-Apr-70 [ Assam Assam - Assam |~ Assam |Guwahati-
._|Amita Diengdoh 11-Sep-68 | Meghalaya AP Assam | Mizoram |Shillorig
. [Shilla Bist 23-Nov-68| . Assam | ~Assam Assam Assam |Guwahati
. {Sanjay Kumar-- . 16-Aug-711 Assam Assam Assam “Assam |Guwahati
. |Debashish Dey - 15-Mar-67] Assam Assam Assam. Assam |Guwahati
. |Pankaj Kumar. 10-May-69| Assam |Meghalaya{ Assam Assam _|Deputation
. |Moriomohan Deori 0i-Apr-65] Assam Assam Assam Assam__|Guwahati
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[Ar._|Biplab Kumar Saha Roy 05-May-73{ Assam Assam Assam | Assam |Guwahati
286] Sr.Ar. [Jagadish Ghosh 01-Dec-63| Assam Assam Assam :| Assam |Guwahati
287| Sr.Ar. |Sumita Kharmutee 05-Nov-73| Assam |Meghalaya| - AP Mizoram |Shillong
288( Sr.Ar. {Sarbajit Acharjee 25-Sep-72 | Assam Assam Assam | Assam . |Guwahati
289|°Sr.Ar. .{Biiar Kupar Lyngdoh Thabah 01-Mar-67 | Méghalaya| Assam AP - -| Mizotam |[Shillong -

. 1290 _|Sharmista Bhatiacharjee |BB-Feb-74 ] Assam Assam Assam - | Assam  |Guwahati
291 -_|S. Thangtinmang 30-Jul-62 | Assam | Assam Assam “Assam - |Guwabhati
292| Sr.Ar. [Tapajit Dutta , 09-Aug-69( Assam Assam Assam : | Assam . {Guwahati
293 - [Bhaktikana Bhattacharjee 01-Nov-49| Assam [Meghalaya ‘ . |Shiilong -
294 . |Pradip Das Gupta (1) 31-Oct-61| Assam Assam Assam | Assam  |Guwahati
295 . |Suvajit Deb ' 01-Dec-72| Assam |Meghalaya| AP Mizoram [Deputation
296 . |Gopal Joshi 4 15-May-68] Assam Assam Assam Assam  |Guwabhati
297 ._{Indrani Bhattacharyya 19-Nov-71] Assam - | Assam '| Assam | Assam |Guwahati
298| Sr.Ar. |Euphrasie Nongkynrih’ | 23-Jul-65 [Meghalaya| Assam _AP" | Mizoram [Shillong
1299 . |Ajanta Ahmed 07-Jan-67 | Assam | -Assam | Assam ‘| Assam |Guwahati
300 . |Shankar Kr Das 23-Feb-67| Assam Assam Assam .| Assam  [Guwahati
301 i. [Swapan Kr Roy 01-Mar-62| Assam Assam Assam | Assam ° [Guwahati
302 . |Manoj Kr Baishya - 01-Mar-67| Assam Assam Assam Assam  |Guwabhati
303 . {Swapan Mandal 25-Feb-65| Assam’ Assam Assam Assam__ [Guwahati
304 . {Prakash Ch. Das 09-Feb-69 | Assam Assam Assam Assam {Guwabhati
305 . {Kamini Kr Das - 28-Feb-59| Assam | - Assam Assam Assam  [Guwahati .
306} ._|Pinaki Bhattacharjee 29-Feb-68 | Assam Assam Assam | --Assam . {Guwahati
307 Sr.Ar. |Deb Dulal Roy 02-Jan-62 | Assam _Assam Assam _| Assam |Guwahati
308 SEAR{KhlaihbsF Warjri . 30-Mar-67 |Meghalaya| Assam S _|Shillong
309] Sr.Ar. [Razia Babi Gatphoh 19-Dec-63 | . ) Shillong
310)"StAr. |Ydrinia Kharumniid 04-May-66|Meghalaya| Assam:”} AP 2] Mizotam {Shillong
3 ._|Arindam Dey ’ 17-Apr-71| Assam | Assam Assam Assam’ {Guwahati

312 . |Lisamai Syiem 31-Dec-67 | Meghalaya AP Assam - | Mizoram |Shillong
313 . |Arijit Sinha 30-Nov-70| Assam Assam Assam - | Assam |Guwahati
314 \r. |Altafani Lyngwa 0i-Apr-73 |Meghalaya| ~ AP __Assam . |Shillong
315| Sr.Ar. |Rangeswari Hazarika Deka 03-Feb-58 | Assam Assam Assam | Assam |Guwahati
316| Sr.Ar. {Tajmina Sultana 06-Nov-71| Assam Assam Assam - | Assam |Guwabhati
317| Sr.Ar, [Sanjay Lama . . 12-Apr-72| Assam Meghalaya AP | Mizoram Shillong ,
3181:St.Ar; |RishottrePyrbot ; .~ _|21:Mar-73 [Meghalaya | Assam | . AP © | Mizoram, |Shillong - )
(319 SriAt, Ricky:Pyngrope | 26-Dec-69 [Meghalaya [§¥A%sdme- & AP | | Mizoram Shillorig: ~ |
320| Sr.Ar. {Swapna Das 01-Aug-52| Assam Assam Assam ‘.| Assam |Guwahati
_1321] St.Ar. |Dharmajit Banik 27-Jan-66 | Assam Assam Assam Assam - |Guwahati

- 1322] Sr.Ar. [Bharat Chandra Saikia 01-Mar-61| Assam Assam Assam | Assam - |Guwahati
323) Sr.Ar..|Naina Kamal Gurung 20-Jan-70 | Meghalaya AP Assam | Mizoram {Shillong
324| Sr.Ar. {Surendra Nath Sonowal 01-May-48| Assam Assam | Assam Assam [Guwahati
325| Sr.Ar. |Phuleswati Roy 19-Dec-67| Assam Assam |- Assam ' { Assam. |Guwahati
326! Sr.Ar. |Prasanta Basak 03-Jan-70 | Assam Assam Assam - | Assam |Guwahati
327] Sr.Ar. |Sushil Sutradhar . - 29-Jun-67 { Assam Assam Assam Assam  |Guwabhati
328| Sr.Ar. [Bijit Ghosh - 02-Mar-71| Assam Assam Assam . | Assam .|Guwahati
329 Sr.Ar. {Jayanta Ghosh (II) | 15-May-68| Assam |Meghalaya| Mizoram AP~ |Guwahati
330| Sr.Ar. {Ujananda Medok; 24-May-68| Assam | Assam Assam .| Assam |Guwahati

© [331] Sr.Ar. |Gautam Paul . 09-Jul-70 | Assam . | Assam Assam Assam |Guwabhati
332} Sr.Ar. [Namita Das (Nath) 01-Mar-71| Assam Assam Assam Assam |Guwahati
333} Sr.Ar. |Omana Madhusoodhanan _|22-May-69|Meghalaya| Assam | Mizoram ‘AP {Deputation
334] Sr.Ar. |Swarkhisar Basumatary 25-Nov-72| Assam Assam Assam Assam . |Guwahati
335 Sr.Ar. [Buidyut Kumar Dcb 11-0et-70 | Assam Assam Assam -Assam  [Guwahati
336/ Sr.Ar. |Phanin Brahma 10-Feb-67 | - Assam Assam Assam ' |  Assam |Guwahati
337{ Sr.Ar. |Camelia Sohtun - 14-Nov-68 | Meghulaya| Assam AP Mizoram |Shillong
338] Sr.Ar. {Subhash Podar 01-Aug-71| Assam Assam Assam . | Assam- |Guwahati

- 1339] Sr.Ar. Himangshu Dey 01-Mar-66{ Assam | Assam | Assam Assam - [Guwahati
340 Sr.Ar. |Tapan Ch Deka 15-Apr-74 [ Assam | Assam Assam Assam _ |{Guwahati
341|:Sr.Ar. |Maritis Swer- 1 -5 14-Nov-68 |Meghalaya| : Assam | - AP - | | Mizoram Shillong
342| Sr.Ar. |Dayal Singh Basumatary - 01-Mar-67| * Assam Assam Assam ' | Assam |Guwahati




K

St.Ar. |Harilal Panthi

1343 01-Mar-52 [Meghalaya| Assam , " |Shillong
344 Sr.Ar. |Kartik Kr. Aich | 23-Jan-57 | Assam Assam Assam | - Assam’ |Guwabhati
345} Sr.Ar. [Paranajal Pratim Sarma’ 28-Aug-75] Assam Assam | Assam | Assam {Guwahati
" 13461 Sr.Ar..|Ranu Deka = 28-Feb-68 | Assam Assam Assam | - Assam |Guwahati
347| Sr.Ar. [Mahendra Nath Deka 01-Sep-60 | Assam Assam Assam | Assam |Guwahati
348| Sr.Ar. |Jugal Kishore Tamuly 28-Jan-76 | Assam Assam Assam | Assam |Guwabhati
3491 Sr.Ar. [Kushal Goon _ 23-Mar-71| Assam Assam Assam | = Assam |Guwahati
350| Sr:Ar. [Piyalee Chakraborty 23-Feb-76 | Assam Assam Assam ' | Assam |Guwabhati
3511 Sr.Ar. |Bibhas Rn Das. 01-Dec-68| Assam Assam Assam | -Assam {Guwahati
352{ Sr.Ar. {Poramesh Chanda 03-May-52| = AP Meghalaya| Assam -|. -~ . |Shillong .
3531 Sr.Ar. [Ramesh Kr..Singh 25-Dec-68| Assam Assam | Assam | Assam [Guwahati
354| Sr.Ar. |RaviSewa = 01-Jun-73 1 Assam Assam Assam {. Assam -{Guwahati-
355 Sr.Ar. [Debojit Dutta Baruah 01-Apr-73| Assam Assam Assam Assam [Guwahati
356| Sr.Ar. |Mahua-Dutta Sarkar 01-Sep-75| Assam Assam Assam |- Assam . |Guwahati
357{ Sr.Ar. [Majnu Sonowal 01-Jan-72 | Assam Assam Assam | Assam |Guwahati
358] Sr.Ar. [Sudhir Ranjan Paul = 01-Apr-68| Assam Assam Assam |- Assam |Guwahati
1359] Sr.Ar. |Soumitra Bhattachrijee 02-Sep-70 | .Assam | . Assam Assam Assam - |Guwahati
360| Sr.Ar. |GopaDas 01-Mar-71| Assam Assam Assam "‘Assam  |Guwahati
361] Sr.Ar. |Til Bahadur Chetri 19-Jan-55.{Meghalaya AP “Assam__|- Mizoram _|Shillong
362| Sr.Ar. |Argha Ram Boro 01-Sep-72| Assam | Assam Assam Assam [Guwahati
363]| Sr.Ar. |Pradip Saha " 10-Apr-71 | Assam Assam Assam Assam . |Guwabhati
364| Sr.Ar. |Shyamal Kanti Roy 15-Mar-72|  Assam Assam Assam Assam |Guwahati
365| Sr.Ar. |Rupak Mahanta - 05-Feb-721 Assam Assam Assam Assam |Guwahati -
366{ Sr.Ar. [Amrita Bhattacharjee - 12-Jun-77 AP . Assam |Meghalaya , Shillong
367| Sr.Ar. |Ruhikanta Khomdram 09-Feb-79 |Meghalaya| Assam | Mizoram | AP |Deputation
368| Sr.Ar.,|[Edmund-Kharkongor,, ... .| 26-Jul-76 |Meghalaya| Assam - AP | Mizoram |Shillong
3691sSr. At |EUsebid’Lyfpdoh - dr-pegesan 5[0 1sMat76:{Meghaldyal  Assam AP | Mizoram |Shillong .
370| Sr.Ar. |[Kyrshanborlang Rane& ™" " |26-Jun:74 |Meghalaya| Assam. | . AP... | Mizoram_[Shillong
371} Sr.Ar. |Jesper Khongsdain 07-Aug-69 {Meghalaya| ‘Assam: |- -AP_ -{: Mizotam - |Shillong
372| Sr.Ar. |Rupak Mazumdar 25-Apr-67| Assam Assam Assam Assam 1Guwabhati
373| Sr.Ar. |Biren Borah - 01-Dec-62| Assam Assam | Assam Assam  {Guwahati
* |374] Sr.Ar. |Jayanta Kr. Das 01-Sep-62! Assam Assam Assam Assam = |Guwahati
375{ Sr.Ar. {Bijoy Chandra Hazarika 28-Dec:55| Assam | - Assam - | Assam | Assam |Guwahati
376| Sr.Ar. |Jadav Chandra Pathak 01-Jan-64 | Assam Assam Assam Assam |Guwahati
377] Sr.Ar. [}yotish Sharma - 01-Jan-71 | Assam Assam Assam Assam |Guwabhati
378| Sr.Ar. {Ratnajit Choudhury 20-Mar-70{ Assam Assam Assam Assam _|Guwahati
379{ Sr.Ar. |Suraj Kumar Thapa 25-Nov-76 |Meghalaya{ Assam AP | Mizoram {Shillong
380 Sr.Ar. [Deepraj Limbu . 31-Jan-77 [Meghalaya AP Assam | Mizoram |Shillong
381} Sr.Ar. |Minakshi Purkayastha 01-Aug-48 |Meghalaya AP Assam ' | Mizoram |Shillong °
382| Sr.Ar. |Debasish Nag 120-Aug-721 Assam Assam - Assam ‘Assam  |Guwabhati
383| Sr.Ar. |Ajoy Raul 14-Feb-68 | Assam AP Meghalaya| Mizoram |Shillong
384} Sr.Ar. |Arup Kumar Dhar ) 03-Aug-68| Assam Assam Assam' .| Assam |Guwahati
385! Sr.Ar. {Merinda Kharkongor -1 05-Apr-68 [Meghalaya] ~Assam AP Mizoram |Shillong
386] Sr.Ar. |Kiran Limbu ' 28-Apr-74| Assam AP Meghalaya| Mizoram |Shillong
|387{ Sr.Ar. |Arup Kumar Sharma-_ 16-Jul-74 | Assam Assam Assam Assam |Guwahati
388 Sr.Ar. [Stalyneda Kharbuki. 12:Mar-69 | Meghalaya| Assam . AP Mizoram jShillong -
389 Sr.Ar. |Khagen Saikia 03-Jan-73 | Assam Assam ' | Assam .| Assam |Guwahati
- [3901 Sr.Ar. [Naresh Chetri 04-Nov-74| Assam Assam Assam . | Assam :|Guwahati
391]| Sr.Ar.. |Parimdl Basak 07-Nov-68| Assam Assam Assam ~ | Assam |Guwahati
392| Sr.Ar. |Subrata Dutta 21-Nov-71| Assam Assam Assam Assam |Guwahati
393| Sr.Ar. |Rajumoni Baruah 01-Feb-57{ -Assam Assam Assam ‘| Assam |Guwahati
394| Sr.Ar. iBijon Sinha 10-Dec-78| Assam | = Assam Assam Assam {Guwahati
395} Sr.Ar. |Taraknath Basu - 18-Dec-72] Assam AP Meghalaya] Mizoram {Shillong
396| Sr.Ar. {Rajib Dhar Chourhury 07-Mar-76| Assam AP [Meghalaya| Mizoram |Shillong
397| Sr.Ar. |Gauranga Ch Das {01-Mar-62| Assam | Assam Assam Assam |Guwahati
398|. Sr.Ar. jRanjit Gogoi 01-Mar-71]| Assam- |- Assam | Assam- | .Assam - [Guwahati .
399| Sr.Ar. |Arindom Chatterjee 01-Nov-73 |Meghalaya AP Assam .| Mizoram |Deputation.
400]- Sr.Ar. :|Ratna Joardar’ 14-Oct-71 | Assam | Assam Assam ‘| Assam |Guwahati
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'STENOGRAPHER

Post.

.| Held '

- Name

. SIShri/Smti

Date of |
Birth

“OPTION

_PREFERENCES

 First

‘ Sle'_vcond‘ :

 Third |

B

Steno

Tap,aj,n;‘ Kr. ‘ChAa_kraborty

02-Dec-59

Assam

Megh'alaya :

Shillong

-Steno.’

Provangshu Dat‘ta Roy

23-Sep-63

Assam

Assam

Assam,-

- Assam |

Guwahati

: Ste‘no

Sudip Kr. Das

02-Feb-66

:Meghaiaya

Assam

. Mizoram

. Shill_ong

o STAEF CAR DRIVER

| SL.

{No.

Post |

Held

_ : 'Name
~S/Shri/Smti.

Date of
Birth

OPTION

- PREFERENCES -

-+ First

‘S'eco_nd .

“Third

.:| Driver

Dilip Kurar Khanal

29-Feb-64

Meghalaya

Mizoram

(AP

Assam

Shillong

Driver.

Amal Natzary =

20-Nov-71

Assam |’

Assam

-Assam

"Assam

Guwahati

SR. HINDI TRANSLATOR

| SL Y}
No.

Post
" Held

. 7 Name
_ S/Shri/Smi

Date of

1 . Birth

OPTION.

PREFERENCES-

First

-Second

Sr. HT:

Lam Kholun-simte

| 01 May-69

Meghalaya |’

Third.

‘Shillong
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"AUDITOR
W
Sl.| Post Name Date of PREFER, T
No.| Held | ~S/Shri/Smti . pirth | OPTION| ENCES | -
‘ . L ' __First Second | Third
" 1. | Auditor|Madan Chandra Nath (1) 01-Jul-56 |~ Assam Assam | Assam | Assam ° [Deputation
2. {Auditor{Sonabar Doley 22-Feb-62 | Assam Assam Assam .| Assam- | Guwabhati
3. |Auditor|Partha Pratim Bhadra 01-Jan-71 [ Assam Assam | . Assam . [ Assam | Guwahati
4. | Auditor |Pratik. Kumar Nandy 02-Feb-72| Assam .| Assam Assam -Assam | Deputation
5. | Auditor |Duggirala Annapurna 1 .10-Jul-50 |- Assam AP [Meghalaya| Mizoram | Shillong
6. | Auditor |Miriam Sylph Kharby ﬂgar 01-Nov-77 [Meghalaya AP Assam 1 Mizoram | Shillong
7. |Auditor [Sajal Ch. Dey 08-Feb-68 | Assam | Assam Assam Assam | Guwabhati
8. |Auditor |Atanu Chakraborty 08-Oct-72 | Assam Assam Assam |. Assam |{Deputation}
9. {Auditor|Kliptos Shabong 12-Jul-68 [Meghalaya| Assam AP | Mizoram | Shillong }
10. { Auditor |K: Shyam Kumar 12-Aug-77{ Assam ‘Assam Assam | Assam | Guwahati
V1.1 Auditor|K. Aniar Babu 06-May-71 o ' Deputation
; 12..{ Auditor |P. Shridhar Rao 20-Oct-72 [ Assam Assam Assam Assam | Guwabhati
i 13.| Auditor{Lobestar Wankhar 10-Jul-76 |Meghalaya AP Assam | Mizoram | -Shillong
5 14. ] AuditorSeisat Lhouvum | 01-Mar-74| Assam | Assam Assam .| Assam | Guwahati
15. | Auditof{Md: Hamidur Rahman 01-Feb-74 | . Assam | Assam Assam “Assam . Guwahati
16. 1 Auditor]Md. Islamuddin 17-Nov-77| Assam Assam Assam | Assam | Guwabhati
17. | Auditor [Mehboob Kharkongor 20-Sep-75 |Meghalaya| -Assam AP Mizoram | Shillong "
18. | Auditor {Lalmunhualli Thiete 3-Mar-93 |Meghalaya| Assam | Mizoram ' .| Shillong
19. | Auditor |Seimang Touthang . 10-Feb-78 {Meghalaya| Assam. | Mizoram | - AP Shillong
20. { Auditor [Shiuli Das - 13-Jul-55 |Meghalaya| Assam AP | Mizoram | Shillong
21. | Auditor|{Jahidur Rahman- 01-03-69 | Assam Assam Assam ‘Assam - ".{ Guwabhati
22. | Auditor{Deepika Haloi 14-06-83 | Assam Assam Assam | Assam | Guwabhati
23. [ Auditor |Hauzel Hauzakhum 25-Feb-79 | Mizoram {Meghalaya| Assam AP | Shillong |
24. | Auditor | Daphira Kharbangar 23-Nov-76 | Meghalaya| Assam AP Mizoram | Shillong
* |25. | Auditor |Mangsatabam Rajeshwar Meetel 01-02-73 | Assam Assam Assam Assam | Guwahati
26.| Auditor|Rita Mishra =~ 10-05-69 | Assam {Meghalaya| Assam Assam  |Deputation
27. [Auditor|Surajit Das = - 04-01-72 | Assam - | Assam Assam ‘Assam - | Guwahati
28. | Auditor|Dilip Kumar Mazumdar 21-Mar-75| Assam Assam Assam | Assam | Guwabhati
29. { Auditor {Sanjiv Kumar Sah 05-Jan-78 | Assam Assam "Assam Assam - | Guwahati
30.{Auditor|Barindra Lal Bose 24-Jan-77 ) Assam AP . |Meghalaya}| ‘Mizoram | Shillong
|31 JAuditor |Bivash CH. Mandal 15-Aug-76] Assam Assam Assam | Assam | Guwahati




CLERK/TYPIST
Date of . PREFERENCES .-
o Name Birth | OF MWON ™ First_ | Second | Third
. Ajit Chanda 13-Dec-74 Assam | Meghalaya AP Mizoram | Shillong
2. “{Indreshar Dutta. . . 19-Jul-55 Assam Assam. Assam |  Assam. | Guwahati
3. * |Bikash Kr, Thapa 02-Aug-80 | Meghalaya | Assam AP .| Mizoram | Shillong
4, Ibanylla-Rynjah 19-jan-70 | Meghalaya | Assam - AP " Mizoram | Shillong |
5. Anirban Dutta 04-Mar-76 Assam Assam Assam Assam | Guwahati
6. - '|Rabindra Prasad Singh 21-Nov-76 | Assam Assam Assam ~ Assam | Guwabhati .
- 7.1 Clerk . [Rashendra Das 11-Jul-72 | Assam | Assam | - Assam Assam' | Guwahati
8.| Clerk [Malook Singh 01-Jul-62 |Meghalaya|- - AP | ‘Assam | = Shillong
9./ Clerk - |Gautami Das 02-Jan-81 | Assam | Assam | Assami - | . Assam__|Guwahati
10.{ Clerk. |Puspita Deshimukhya - | 10-Sep-62 | Meghalaya | Assam AP Mizoram | Shillong
11.[ Clerk-{Sujeet Kumar Das 19-Jun-74 | Meghalaya AP Assam o Shillong
12.] Clerk . |Srijoni Raha Roy 23-Jan-85 ‘Assam Assam |~ Assam |- Assam | Guwahati
13.] Clerk [Rabin Ch. Baro 01-Jun-81 | "Assam | Assam ~ Assam Assam - | Guwahati




5.G. RECORD KEEPER

SL| Post Name Dateof | PREFERENCES . '
No| Hetd | sShriSmti girth | OPTION First | Sccond | Third |
1. [S.G.R.K.[Gokul Ch. Basumatari 31-Aug-49 . . Guwihati

2. |S.G.R.K.|Ramesh Ch. Das 1.31-0ct-47 |  Assam Assam Assam Assam | Guwahati

3. 1S.G.R K.|Chandra Kanta Das 01-Apr-53 | ; Assam | Assam ~Assam Assam | Guwahati

b 2

SL| Post Name Date of "OPTION PREFERENCES

No.| Held | S/Shri/Smti. Birth | First _Sccond Third

.| RK. [Chetman Pradhan — | 14-Mar-55_{Meghalaya CAssam | AP Mizoram |Shillong

2.1 RK. |Yogendra Prasad Singh - 19-Mar-54 {Mcghalaya| Assam AP Mizoram {Shillong

3.| RK. |Govinda Sarha 21-Dec-56 |Meghalaya] AP Assam ‘ Shillong

4. ] R.K. [Netra Bahadur 12-Jun-58 | Assam .~ AP |Meghalaya Mizoram {Shillong |-
5.| RK. |Nagen Chandra Hazarika 01-Jan-59 | Assam Assam Assam Assam__|Guwahati

6.| R.K. IDinesh Chandra Dehingia_ 28-May-59 | Assam Assam |  Assam Assam  |Guwahati

7.1 RK. [Gore Bahadur Chetri 20-Dec-57 | _Assam AP Meghalaya Shillong~ |
8.1 RK. |RunuBhattacharjee 01-Apr-60 | , Guwahati

9.1 R.K. [loshua Luke Ranee 19-Aug-67:{Meghalaya AP Assam | Mizoram |s

DUFTRY

{SL| Post Name Date of - g

No| Held | S/shrusmti alenl |opTiON|  PREFERENCES

1. | Duftry |Philisita Kharkongor - 01-Mar-54 |Meghalaya] Assarn AP Mizoram [Shillong +
2. | Duftry |Pratap Chandra Kalita 0'3-Aggﬁ Assam Assam Assam | Assam Guwabhati
3. | Duftry |Bhagwanlal Roy | 26-Sep-66 |Meghalaya] Assam AP Mizoram {Shillong |
4. | Duftry |Dilip Kumar Kalita 01-Mar-62 | Assamm | Assam 'Assam Assam  |Guwahati

5. | Duftry {Man Kordor Nongbri [ 18-Oct62 |Meghalaya| Assam | AP Mizoram_|Shillong | ¢
6. | Duftry {Kedar Nath Joshi 01-Sep-63 |Meghalaya] Assam - AP | Mizoram Shillong =
7. { Duftry |Amar Nath Roy 11-Mar-67 | Assam Assam Assam | - Assam _|Guwahati

8. ! Duftry |Kheti Bhusan Dalu 28-Aup-67 Assam Assam | Assam |- Assam |Guwahati

9. | Duftry |Netra Bahadur Thapa 02-Mar-67 Meghalaya] ‘Assam, AP Mizoram [Shillong |+
10.] Duftry |Ledoris Marbaniang 31-Dec- ;3 |Mephalaya ‘Assam AP Mizoram |Shillong  + 1.
11.{ Duftry {Srin Myrthong 25-May-54 {Meghalaya| Assam | AP “Mizoram |[Shillong__ !

. SR. PEON
. SL| Post Name Date of OI’TION‘ PREFERENCES

No.]| Held S/Shri/Smti . Birth s " First - | Sccond -Third
: Sr. Peon [Living Jewei Diengdoh 01-Dec-59 ' ' o

e e e {i..;-_. AT

Shillong A {0
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%ri Sandalyne Khongwir & 0Ors.

G oy e Applicants.

Guwihat Bench Union of India & Ors.

..... Raspondents.

The written statement filed on behalf

of the respondaents above named.

WRITTEN STATEMENT QOF THE RESPONDENTS

1. That with regards to the statement made in para-

graph 1 of the instant application the respondents have

no comments.

2. That with regards to the statement made in para-

graph 2 & 3 of the instant application the respondents

have no comment.

3. That with regards to the statement made in para-

graph 4.1 & 4. 2 of the instant application the respond-
ents beg to state that these are matter of records and
the respondents do not admit any thing which are not

borne out of records.
4, That with regards to the statement made in the

paragraph 4.3 of the instant application the respondent

beg to state that the this are false and incorrect and

Contd....p/
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hence respondents denied.However it is dsnAied the re-
spondents have violated any fundamental or any other

legal rightg of the applicants.

5. That with regard to the statement made in para-

graph 4.4 of the instant application the respondents

have no comments.

6. - That with regard to the statement made 1in para-
graph 4.5 the respondents beg to state that these are
false, untrue and concocted hence denied the same.
Further respondents begs to state that expect that Group
& D’ cadres in both the offices remained common and
cadre control rested with Pr.a.G. (Audit), Meghalaya,

etc, Shillong.

7. Thaﬁ with regard to the statement made 1in para-
agraph 4.6 the respondents beg to-state‘ that these are
false, untrue and concocted hence denied the same. The
transfer of the official Group “C’cadre from the office
éf the Pr. Accountant General (Audit), Meghalaya, etc to
the newly created office of the Pr. Accountant General
(ARudit), assam was made on the basis of willingness
obtained from the officials. There was no decision to
the effect that their tenure and ssrvice would be treat-
ed as on deputation. The cadre of Group C° & ’D° re-

mained one combined cadre for both the officss.

8. That with regard to the statement made 1in para-
graph 4.7, 4.8, 4.9, 4.1, 4.11, 4.12, 4.13, 4.14, 4.15,
4,16, 4.17, 4.18, 4.19, 4.20, 4.21, & 4.22, the respond-

@ntgvb@g to state that these are matter of records and

contd....p/

Br),\;j~ Mo L.aw



y e
e e
N VR LEy ' ] !

. A:..ﬂpmfsmanq»;m !
0 N i ’

Ciral &
C Ldl(mmhmhaﬂhirlbu {
a dads

. z
- : I VALY B
oot

A?Zj'[noLan

i\Ter"’"r gy
A R T

—— ] onen
[3] T ——

the respondent do not admit any thing which are not

borne out of records.

9. That with regard to the statement made in para-
graph 4.23 & 4.24, the respondents bag to state that
criteria followed for permanent/placement on deputation
to the concerned offices were on the basis of seniority-
cum-option and also on the basis of proportionate psrson
in position. A policy decision was taken to man the four
offiqes of the Pr. Aécountant Ganeral. (Audit), Assam,
Guwahati Pr, Accodntamt General (Audit), Meghalaya,
shillong, Accountant General (Audit), Arunachal Prade$h,
Itanagar and Accountant General (Audit), Mizoram, Aizwal
by the existing manpower availablé in the offices of the
Pr. fAccountant General (Audit), Assam Guwahati and Pr.
Accountant General (Audit), Meghalaya, Shilling. The
éanctionad strength has no relevance to the issue in
view of the bar order issued by the Government of India
on  recruitment. Therefore, the men-in-position was

treated as relevant factor.

Thus, the policy decision has not violated any

rules and orders in existence.

10, That with regard to the statement made in para-
graph 4.25 the respondents beg to state that modalities
to be adopted to separaté the common Group 'c’ & D’
cadres of the offices . of the Pr. Accountant General
(Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong and the Pr. Accountant General {(Audit), Assam,
Guwahati has been circulated to staff vide Circular

No.Esstt-I/Audit/10-93/4502 dated 6/3/2006 through which

Contd. .. .p/
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options were called for. Thus it is incorrect to state

that the respondents had not divulged the modalities of
N

cadre operation and order dated 9/6/2006 is not at all

illegal arbitrary and discriminatory.

11. That with regard to the statement made in para-
graph 4.26 the respondents beg to state that maximum
period of deputation was fixed for 4 (four) years from
the date of resumption of duties vide the <Comptroller
and Auditor General of India office’s D.0. letter dated
28/3/07. Efforts are on to arrange accommodation for the

staff to be transferred to Itanagar.

12. That with regard to the statement made in para-
graph 4.27 & 4.28 the respondents bsg to state that in
the circular dated 06/03/2006, it was mentioned that the
offices of the Accountant General (Audit), Arunachal
Pradesh and Mizoram would continue to function from
Shillong till such time that office space and staff
Quarters were availlable in Itanagar and Alzawl respec-
tively. Accordingly, .after the cadre separation on
9/6/2006 vide office order No. Esstt-I/Order-24 dated
9/6/200&, Mizoram and Arunachal Pradesh offices - were
continued to function from Shillong. Only after the
joining of Accountant General in Mizoram and availabili-
ty of office space in_ﬁizwal, it was decided to transfer
the staftf to Alzwal in July So7. Mowaver, in case of
Arunachal Pradesh, the office is still functioning from
shillong. As regard accommodation of staff, the depart-
ment has made earnest effort to acquire land. But ac-
quiring of land requires State Governments’ help. Since

the process to acquire the land would take some time, it

Contd....p/
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was decided to hire bulldings for accdmmodation of

staff. Thus, thers was no turnaround of  what was men-

tioned in Circular dated 6/3/2006.

It is totally incorrect and misleading to state
diffevet . . cqq s
thatlyardstlckﬁhave»been adopted with regard to filling
in-and submission of the Option Form for the staff of
the two office of the Pr. Accountant General (Audit),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong and

the Pr. Accountant General (Audit), Assam, Guwahati.

A careful study of table I and 2 of the applica-
tion reveals that following officials who opted for Pr.
Accountant General (Audit), Assam have been allocated
straightaway on the basis of their seniority and option.
Thus, Col. 8 of Option Form was not applicable for them

as it was mentioned in Col.8 itself.

1. Shri Debabrata Kalita Annexure-10 SL.263
2. Shri Monaranjan Deka annexure-10 SL.265
3. Shri Bishnu Ganguly | _ annexure-19 SL.267
4. Shri Manish Day Amnegure~1@ SL.269
5. Shri Rafikuddin Aahmed Annexure-10 SL.271
&. Shri Sanjiv Kumar Annexure-10 SL.272
7. Shri Biswajit Ghosh Annexure-10 SL.273
Contd....p/
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8. Shri Arup Kar annexure-10 SL.276
9. Shri Jayanta Sarma annexure-10 SL.277
10. Shri Subrata Biswas Annexure-10 SL.278

Had the officials at Table -1 of the application
opted for Assam, they also would have been allocated to
Assam on the basis of. their seniority without taking
into consideration of the option at Col.8 of Option
Form. Since they have opted for Meghalaya and on the
basis of seniority they could not be allocated straight-
away to Meghalava, optionLCol.S came into effect which

was clearly mentioned in the Option Form.

Thus, there was no preferential treatment on the
part of the respondents and the allegation is totally
false, baseless and malicious. This has been done to
gain time an&?sﬁall the due process of establishment of

the office in Arunachal Pradesh, as per declared policy.

13, That with regard tb the statement made in para-
graph 4.29 of the ingtamt applicant the respondents beg

to state that the sanctioned strength of Sr. Auditor of
.office of the Pr. Accountant General (Audit), Meghalaya
was shown as 175 which included sanctioned strength of
Arunachal Pradesh and Mizoram. This sanctioned strength

was trifurcated as shown below

Meghalaya : 75
Arunachal Pradesh : 56
Mizoram 39

175

Contd....p/
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Similarly, men-in-position as on 1/3/2006 was 155 which

was also trifurcated as given below
il

Meghalaya 66
Arunachal Pradesh : 50
Mizoram r 39

185

The existence of.cleér vacancies has nothing to do
with the present separation. The decision to open two
new offices in the State of Arunachal Pradesh and Mizor-
am was taken in the best interest of the people of the
two States. The policy decision to men  all tha four
States aAssam, Meghalaya, @Arunachal Pradesh and Mizoram
on the basis of. apportioned person in position of the
Pr. aAccountant General (Audit), Assam, Guwahati, Pr.
Accountant General (Audit), Meghalaya, etc., Shillong,
was a decision of the Comptroller and auditor General of
India without any malice. Public policy always takes
precaedence over personal interest. The Respondent have
balanced the public interest and personal interest of the
employees. In offices where required number of optees
are not available, Options have been obtainedf?;@nding
staff on députation(and such person would be allocated
to the office of his choice on occurrence of vacancies
in that office. The pélicy framed is banign' and trans-

parent.

Contd....p/
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14. That with regard to the statement made 1in para-
graph 4.30 of the instant gpplicant the respondents beg
to state that the lists in Annexure - I, Ir, 111, IV, V¥
& VI were prepared showing permanent allocation and
deputation of the officials to the respective offices
are correct. The officials who opted for Meghalaya

be
office but could notLaccammodated and placed on deputa-

tion either in Arunachal Pradesh or Mizoram offices have

their names in the Gradation List as on 1/3/07 keeping
their seniority intact. Thus the allegation is totally

false and misleading.

15. That with regard to the stat@meﬂtt made in  para-
graph 4.31 of the instant applicant the respondents heg
to state that according to the policy decision communi-
cated by Head Quarters letter dated 14/12/06, no option
for deputation was required. Placement of officials on
deputation was required as per the policy of separation
of cadres to smoothly run the deficit offices and there-
fore, normal rules o& deputation are not applicable.
However, in the instant case, the officials have already
exercised their preference of office in the event that
they could not be allocated permanently to their office
of choice. It is, therefore totally incorrect to state
that the applicants were placed on deputation without
their consent. incidentally, it is mentioned that the
order dated 06/07/2007 is hot.applicabla to the applic-

ant at all.

16. That with regard to the statement made 1in  para-

graph 5.1 of the instant applicant the respondents beg

to state that the humble respondents beg Lo state that

ﬂ)j‘ Mo L&“l .
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the office order dated 09/06/2006 is in order and con-
form to the manner and method provided in the Circular
dated 06/03/2006 and to state that the application may

be dismissed with cost as there is no merit in it.

17. That with regard to the statement made in para-

graph 5.2 of the irnstant applicant the respondents beg
to state that the applicants were placed on deputation
to the office of the Accountant General (Audit), Arun=-
achal Pradesh, Itanagar on the basis of their senliority
cum option with all fairness and as such there 1s no

merit in application which deserve to be dismissed.

18. That with regard to the statement made in para-
graph 5.3 of the instant applicant the respondents beg
to state that the as the officials could not be allocat-
ad in their place of choice, optees being 'in excess,
they were placed on deputation as per policy decision so
as to meet the requirement of manning the newly set up
offices on the one hand and minimize the inconveniences
of staff on the other. Clause 8 of the option is wvery

clear that if they are not initially allocated at the

“first instance to office of their first option gxercised

for want of vacancy, they may be allocated of the office

in order of preference givﬁgé,ih the option.

19. That wifh regard to the statement made in para-
graph 5.4 of the instant appliéant the respondents beg
to state that as already stated in the proceeding para-
graphs permanent allocation/placement on deputation were
made on the basis of Seniority cum option and also on

the basis of apportioned person in position. Thus, the

Contd....p/
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existence of vacancies on the basis of sanctioned
strength has nothing Lo do with the permanent

allocation/deputation of staff.

20. That with regard to the %tatement made in para-
graph 5.5 of the instant applicant the respondents beg
to state that the position has already been explained in
detail against the reply to paragraph-12. The allegation
of applicants regarding posting of staff on pick and
choose bases is totally false, malicious and derogatory.

The impugned order dated 09/06/2006 is perfectly valid.

21. That with regard to the statement made in para-
graph 5.6 of the instant applicant the- respondents beg
to state that as already stated, maximum period of
tenure of deputation is four years and efforts are on
for proving accommodation to the staff to be transferred
to Ttanagar. The action of the Respondents is  not
illegal as alleged but in the best interest of public

service.

22. That with regard to the statement made in para-
graph 5.7 of the instant applicant the respondents beg
to state that as already stated, policy decision was
circulated in €@6/03/2006. Thus, it is totally incorrect
that the applicants were given no opportunity. The order
dated 09/06/2006 is in accordance with the principles of

natural Jjustice.

23. That with regard to the statement made in pafa“
graph 5.8 of the instant applicant the respondents  beg

to state that as mentioned earlier, seniority-cum-option

Contd....p/
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ié the only basis of allocation of the officials to

their office of choice.

24. That with regard to the statemsnt made in  paragraph
5.9 of the instant applicant the respondents beg to
state that from the points explained in the preceding
paragraph it»i$ evident that action was taken in the
best interest of the public service especially for the
paeople of the State of aArunachal Pradesh and there 1s no
question of violating the proviéion of Adrticle 14 and 21
of the Constitution and the principles of natural Jus-
tice because transfer is an exigency of service and in
this case it has been resorted to following in intelli-
gible criteria of seniority-cum-option and the Respond-
ents beg to state that there is no merit in the applica-

tion.

25. That with regard to the statement made in
paragraph 5.10 of the instant applicant the respondents

beg to state that the point has been explained in the

preceding paragraph. Tha’employeag aof both the offices

viz. Pr. Accountant General (ﬁudit), Assam  and  Pr.
Accountant General (Audit), Meghalava were treated with
same vardstick and the application has no merit and is

liable to be dismissed with cost.

26, That with regard to the statement made in para-
graph 5.11 of the instant applicant the respondents beg
to state that as mentioned in para~9, men-in-position
can be the only criteria to apportion the staff between
the offices depending on their respective work load and

therefore it is s rel@vémt factor for psrmanent alloca-

Contd....p/
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tion/placement on deputation to the concerned office.

27. That with regard to the statement - made 1in para-
graph 5.12 of the instant applicant the respondents beg
to state that the boint has been explained in paragraph-

22.

28. That with regard to the statement made in para-
graph 5.13 of the instant applicant the respondents beg
to state that the statement is misleading as the conten-
tion is not based on facts. The options and preferences
of th&.applicants were clearly indicated in the Annex-
ure-v. The praver -of the applicants is,  therefore,
barred by limitation and the application is liable to be

summarily dismissed.

29. That with regard to the statement made 1in -para-
graph 5.14 of the instant applicant the respondents beg
to state that it is totally misleading to state that the
manner and method adopted by the Respondent is to vic-
timize the applicants leaving the employees of the
office of the Pr. Accountant General {(Audit), Assam,
Guwahati and other emplovees unaffected. The humble
Regpondents’beg to state that the decision to open
offices in Mizoram and Arunachal Pradesh is in the best
interest of public saervice éspecially for the people of
the States of Mizoram and Arunachal Pradesh and there is
no question of violating of the Principles of natural
justice. The entire process of the separation of cadres
was carried by the Respondents by giving due attention
to the option and-preferences exercised by the applic-

ants.

Contd....p/




[13] -
30. That with regard to the statement .made in para-
graph 5.15 of the instant applicant the respondents beg
to state that the contents of this para is misconceived.
as’ already explained, the Raspondents have framed the
policy in just, fair and reasonable hanner and imple-
mented it in totally impartial manner following the
vardstick of seniority-cum-option. It is well settled in
law, judicial review of policy decision is permissible
only if such policy is arbitrary, capricious, malafide
and against Rule of law. The order dated 09/ 06/2006 i
strictly in accordance with the policy and as such. the
0A may be dismissed with cost. Further the respondents
beg to state that ground$'setforth by the applicants in
the instaht application are not good grounds and also
not tenable in the eye of law and as such the instant

application is liable to be dismissed.

X1. That regards to the statement made in paragraph
6,7 and 8 of the instant application the respondents

have no comment.

32. That with regards to the statement made in para-
graph 9 of the instant application the respondent beg to
state that the claim of the applicant is illegal and ill
founded and therefore she is not entitled to get any

interim relief.

33. That the respondents beg to submit that the in-
stant application has no merit and as such is liable to

be dismissed.

Contc....p/
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statement made in_this reply of contempt petition in
para 1l Fawd 3 ta%\ .are true in my knowledge, these made
in Y- ¥ oF - SRR, B e e being matter of records
are true to my information and bélieve and I have not

suppressed any material fact.

and I sign this verification on this ....4?.4?. day
of . Novewsbey .., 2003.
'/325\lﬂoﬁah
t DgPONENT
BRIJ MOHAN

7 Dyy. Accountant Genera! (¢ DR
Ofo Pr: Accountant Ceneral (Cludiy)
ﬁlzy/fdiz_//ﬂ AL & Mizoram
SHILLONG-793-001
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

O.A.No. 258/2007

IN THE MATTER OF: ~
" 0.A.NO.258/2007
Smti. Sandalyna Khongwir and 22 others,

........... Applicants
-AND-
The Union of India and others
e Respondents
-AND-
IN THE MATTER OF: ~

A rejoinder filed for and on behalf of the
applicants in the above-noted O.A. No.
258/2007.

:\ 'T-

A REJOINDER FILED FOR AND ON BEHALF OF THE APPLICANTS.

1. Thata copy of the Written Statement filed by the respondents has been served
upon my counsel by the respondents in the above-noted case. I have carefully
gone through the copy of the Written Statement filed by the respondents and
understood the contents thereof. Having understood the contents thereof, the
app]icants beg to file the instant rejoinder.

2. That save and except what are matters of records and what are specifically
admitted hereinafter, all other averments and statements made in the Written
Statement are to be deemed to have been denied.

3. That with regard to the statements made in paragraphs 1, 2 and 3 of the
Written Statement, the applicants have no comments to offer.



2 —— g -

F. s fa s
Central Acm st ase b wubal

110EC ™

qITETE #.79 713
l Guweihctt Burich

-

That with regard to the statements made in paragraph 4 of the Written

Statement, the applicants beg to reiterate and reaffirm the statements made |

paragraph 4.3 of the application.

Statement, the applicants have no comments to offer.

. That with regard to the statements made in paragraph 6 of the Written

Statement, the applicants beg to reiterate and reaffirm the statements made in
paragraph 4.2 of the application. The applicants like to state that on being
bifurcated in the year 1997, the office of the Principal Accountant General
(Audit), Assam, Guwahati became an independent and separate office under
the Comptroller and Auditor General (CAG) of India. From 1997 onwards, the
office of the Principal Accountant General (Audit), Assam, Guwahati was no
longer under the direct superintendence of the office of the Principal
Accountant General (Audit) office at Shillong. However because of non-
separation of the common Group ‘C’ and ‘D’ cadre, the office of the Principal
Accountant General (Audit) office at Shillong had remained the cadre
controlling authority as the respondent authorities took the decision to man
the said office of the Principal Accountant General (Audit), Assam at
Guwahati with the employees of the Principal Accountant General (Audit)
office at Shillong, as stated in paragraph 4.6 of the application.

. That with regard to the statements made in paragraph 7 of the Written

Statement, the applicants beg to reiterate and reaffirm the statements made in
paragraph 4.6 of the application. The respondents are put to the strict proof
thereof. The averments of the applicants that the Group ‘C’ and ‘D’ cadre of
the office of the Principal Accountant General (Audit), Assam, Guwahati and
the office of the Principal Accountant General (Audit) office, Meghalaya,
Shillong had remained a common cadre stood vindicated.

. That with regard to the statements made in paragraph 5 of the Written
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8. That with regard to the statements made in paragraph 8 of the Written -

Statement, the applicants while reiterating and reaffirming the statements
made in paragraphs 4.7 to 4.22 of the original application, beg to state that
pursuant to the decision of the Comptroller and Auditor General of India to
separate the Common Group ‘C’ and ‘D’ cadres of the office of the Principal
Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong and the Principal Accountant General (Audit), Assam, Guwahati into
offices of the Principal Accountant General (Audit), Meghalaya, Shillong, the
Principal Accountant General (Audit), Assam, Guwahati, the Accountant
General (Audit), Arunachal Pradesh, Itanagar and the Accountant General
(Audit), Mizoram, Aizawl, options were called from the Group ‘C’ and ‘D’
cadres of the said two offices. It is stated that despite representations from the
Civil Audit Association (Category - 1), O/o the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh & Mizoram, to intimate the
modalities to be adopted to separate the common Group ‘C’ and ‘D’ cadres of
the offices of the Principal Accountant General (Audit), Meghalaya, Shillong
and the Principal Accountant General (Audit), Assam, Guwahati, the
respondent authorities had refrained from the divulging the actual facts as
will be apparent from the subsequent paragraphs of the instant rejoinder. It is
reiterated that the impugned Order bearing No. Estt. I/ Order No. 24 dated
09-06-2006 (Annexure - 7) and the alleged cadre separation sought to be
effected by the Annexures - I, II, III, IV, V and VI to Annexure - 7 is illegal,
arbitrary and discriminatory.

. That with regard to the statements made in paragraph 9 of the Written
Statement, it is stated that while issuing the Circular dated 06-03-2006
(Annexure - 1), the respondents had not mentioned that only men-in-position
in the offices of the Principal Accountant General (Audit), Meghalaya,
Shillong and the Principal Accountant General (Audit), Assam, Guwahati
would be taken into consideration. The respondents were absolutely silent
that the sanctioned strength would not be taken into consideration while
effecting the cadre separation. When the applicants through their Association
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policy for manning the staff in the proposed offices before finalizing the same
and divulge about the modalities to de adopted for separating the common
cadre, the respondenté had totally avoided the issue by stating that due to
paucity of time the Association’s view could not be taken in advance before
issue of the Circular calling options. The said stand of the respondents is
crystal clear from the letter bearing No. Estt. I/ Audit/ 5-6/ Association/
2005-2006/ 13 dated 28-03-2007 (Annexure - 4) wherein it is stated that “the
modalities will be decided on receipts of options exercised by the officials
concerned with the approval by the Head Quarters Office”. It is stated that
when a policy decision is being implemented, the same must be done fairly
and should not give the impression that it is acting by any other criteria or
arbitrarily. A policy is not only to be made, but it should also to be made
known to everyone else who are going to effected by its implementation. But
in the instant case, the policy is not made known to the concerned persons like
the applicants who are going to be affected by its implementation. As such,
the impugned Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006
(Annexure - 7) and the alleged cadre separation sought to be effected by the
Annexures ~ I, I, I, IV, V and VI to Annexure - 7 is illegal, arbitraryand
discriminatory. In the instant case, the respondents in clear terms in their
written statement has stated that criteria followed for permanent/placement
on deputation to the concerned office were on the basis of ‘seniority-cum-
option’ and also on the basis of proportionate person in position. But in
reality, the respondents had placed the employees only on the basis of option
and option only

That with regard to the statements made in paragraph 10 of the Written
Statement, it is stated that the statement “modalities to be adopted to separate
the common Group ‘C’ and ‘D’ cadres of the offices of the Pr. Accountant

- General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and the Pr.

Accountant General (Audit), Assam, Guwahati has been circulated to staff
vide Circular No. Esstt-1/ Audit/ 10-93/ 4502 dated 06-03-2006 through which

&
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had asked the respondents authorities to discuss with them regarding the .
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options were called for” is absolutely incorrect and misleading as is apparent

from the respondents’ own letter bearing No. Estt. I/ Audit/ 56/
Association/ 2005-2006/ 13 dated 28-03-2007 (Annexure - 4) wherein it is
stated that “the modalities will be decided on receipts of options exercised by
the officials concerned with the approval by the Head Quarters Office”.

That with fegard to the statements made in paragraph 11 of the Written
Statement, it is stated that for fixing the maximum tenure of deputation of 4
(four) years, the respondents have resorted to the Comptroller and Auditor
General of India office’s D.O. letter dated 28-03-2007. It is respectfully stated
that since the decision to create new offices in Arunachal Pradesh and
Mizoram w.ef. 01-04-2006 taken on 27-02-2006 till the issuance of the
impugned Order dated 09-06-2006 (Annexure ~ 7), the respondents authorities
have deliberately refrained from informing the maximum period of
deputation to the applicants who belong to Group ‘C’ and ‘D’ cadre. The
respondents have deliberately concealed the same for reasons other than
bonafide. To the knowledge of the applicants, the respondent authorities have
issued a D.O. letter dated 28-05-2007 wherein it was stated that the maximum
period of deputation of Section Officer / Assistant Audit Officer / Audit
Officer / Senior Audit Officer to a deficit office under the policy of separation
of common cadres in NE States shall be four years. As such, the said D.O.
letter is not applicable to the applicants as the applicants belong to the Group
C’ and ‘D’ cadres which, inter-alia, include the Senior Auditors, Auditors,
Clerk / Typist and Record Keeper. It is stated that the period of deputation
shall be subject to a maximum of three years in all cases except for those
where a longer period of tenure is prescribed in the recruitment rules. It is
stated that the maximum age-limit for appointment by deputation should not
exceed 56 years but in the instant case, the respondents did not adhere to the
same. Further, in simple words, “deputation” means service outside the cadre
or outside the parent department. Deputation is deputing or transferring an
employee to a post outside his cadre, that is to say, to another department on a
temporary basis. It is settled principle of law that there can be no deputation

F) H‘/OLA-Q-
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without the consent of the person so deputed and he would, therefore, know

his rights and privileges in the deputation post. But in the instant case, the
respondents had compelled the applicants to go on deputation by
misrepresenting facts and by keeping them in dark from knowing their rights
and limitations. Until the filing of the Written Statement, the applicants were

r-‘ftea.b,u._
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not aware of the period they would have to serve on so-called compelled
deputation. The consent does not take within its fold a consent taken in the
manner by the respondents in the instant case. It is stated that the respondents
have resiled from their earlier stand that staff quarters would be provided to
all the employees who would be sent on deputation.

12. That with regard to the statements made in paragraph 12 of the Written
Statement, the applicants beg to refer to and rely upon the statements made in
the original application. The specific stand of the respondents at the time of
issuing the Circular dated 06-03-2006 and calling for options from the
applicants was that the offices of the Accountant General (Audit), Arunachal
Pradesh and the Accountant General (Audit), Mizoram would continue to
function from Shillong till such time that office space and staff quarters are
available in Itanagar and Aizawl respectively. The applicants on the basis of
the said assurance of the respondents without even being informed of the
modalities to be followed in cadre separation, had been compelled to exercise
their options. Now the respondents have resiled from their own stand and
have stated that since the process to acquire land would take some time, it was
decided to hire buildings for accommodation of staff. Now the respondents
are conspicuously silent about providing staff-quarters. The respondents are
estopped from making a complete turnaround from their earlier stand. The

joining of Accountant General in Mizoram does not have any bearing on the
earlier stand of the respondents that staff quarters would be provided to the
employees who would be sent on deputation. As such, the statements of the
respondents that there was no turnaround from what was mentioned in the

Circular dated 06-03-2006, is absolutely incorrect and not based on facts.
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The statement to the effect “had the officials at Table - 1 of the application
opted for Assam, they also would have been allocated to Assam on the basis
of their seniority without taking into consideration of the option at Col. 8 of
Option Form’ does not lie in the mouth of the respondents for the sole reason
that the respondents had never mentioned at any point of time earlier that the
cadre separation would be effected on the basis of men-in-position in the two
offices at Shillong & Guwahati and not on the basis of sanctioned strengths of
the said two offices. Had the respondents mentioned that the cadre separation
would be effected on the basis of seniority as well as men-in-position, the
applicants would have exercised their options in a totally different manner. By
not divulging the modalities of cadre separation and by effecting the cadre
separation in a hush-hush manner, the respondents have implemented the
entire cadre separation in a most illegal and arbitrary manner. The
discrimination meted out to the applicants is palpable. The applicants state
that a policy is not only to be made, but it should also to be made known to
everyone else who are going to effected by its implementation. But in the
instant case, the policy is not made known to the concerned persons like the
applicants who are going tobe affected by its implementation.

As reiterated in the paragraph 4.27 and 4.28 of the original application, it is
stated that the employees who were working in the office of the Principal
Accountant General (Audit), Assam, Guwahati at the time of calling for
option, have been given preferential treatment by allowing most of them to
submit the option forms in total disregard to the Circular dated 06-03-2006.

That with regard to the statements made in paragraph 13 of the Written
Statement, it is stated that the applicants have come to know about the
modalities of the respondents only after receipt of the Written Statement that
they had implemented the policy decision of cadre separation only on the
basis of men-in-position as on 01-03-2006 completely disregarding the
sanctioned strength. There was absolutely no reason available to the
respondents as to why modalities could not have been disclosed earlier at the

L= Guwahati Buuuﬁ_
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time issuance of the Circular dated 06-03-2006 (Annexure - 1) and calling for
options. The respondents have refused to inform the applicants the modalities
that they intended to follow in separating the common cadre though those
modalities were very much known to them. Where a mode is prescribed for
doing an act and there is no impediment in following that procedure,
performance of the act otherwise and in a manner which does not disclose any
discernible principle which is reasonable, attracts the vice of arbitrariness.
Every state action must be informed by reason and an act uninformed by
reason, is arbitrary. The actions of the State are to be just, fair and reasonable.
The authorities cannot adhere to unfair procedure and fair procedure is the

essence. The legitimate expectation of a citizen cannot be whittled down by

- adopting an unfair procedure. The aforesaid actions of the respondent

authorities are violative of the fundamental rights guaranteed under Article
14, 19 and 21 of the Constitution of India and other legal rights. Now the stand
of the respondents that the existence of clear vacancies has nothing to do with
the present separation does not have any leg to stand. The policy which was

- not made known to the concerned persons who were going to effected by its

implementation, cannot by any stretch of imagination could be termed as
benign and transparent.

14. That with regard to the statements made in paragraph 14 of the Written

15.

16.

Statement, the applicants respectfully beg to reiterate and reaffirm the
statements made in paragraph 4.30 of the application.

That with regard to the statements made in paragraph 15 of the Written
Statement, the applicants respectfully reiterate and reaffirm the statements
made in paragraph 4.31 of the original application and paragraph 11 of the

instant rejoinder.

That categorically denying the statements of the respondents made in
paragraphs 16 and 17 of the Written Statement, the applicants state that there
is merit in the application and the application is required to be allowed for the
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ends of justice. For that, the applicants refer to and rely upon the averments

made in the original application and the instant rejoinder.

That with regard to the statements made in paragraphs 18 and 19 of the
Written Statement, it is stated that statements made therein is contrary to and
inconsistent with the Option Form (Annexure - 2). In the Option Form, it was
clearly stated that in Clause 8 that a person would have to be sent on
deputation to an office if the person could not initially be allocated at the first
instance to the office of his office for “want of vacancy”. From a reading of the
paragraph 13 of the Written Statement, it is crystal clear that there are at

present clear 9 (nine) vacancies in the Meghalaya office as the sanctioned
strength of the Meghalaya office is 75 (seventy five) and the men-in-position is
66 (sixty six) at present. By making the applicants to believe that cadre
separation would be effected on the basis of sanctioned strength, the
applicants have been compelled to submit the option forms against their
wishes. Further, stating the proposed strength of the Meghalaya office for the
Senior Auditors at 142 (one hundred forty two), Auditors at 35 (thirty five),
Clerks at 14 (fourteen) and Record Keeper at 4 (four) vide Annexure 4 on the
basis of work load, the respondents have made the applicants to believe that
they would be allocated at the Meghalaya office. It was never mentioned that
there was a ban on recruitment and the cadre separation would be effected on

the basis of men-in-posiﬁon as on 01-03-2006.

That by categorically denying the statements made in paragraph 20 of the
Written Statement, the applicants respectfully reiterate and reaffirm the
statements and averments made in the original application and the instant

rejoinder.

That with regard to the statements made in paragraph 21 of the Written
Statement, it is stated that the applicants are also well aware of the public
interest and are aware of their duties and responsibilities. The applicants
respect the policy decision of opening new. offices and cadre separation.

m""ﬂ’ Advoeals
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However, the applicants are aggrieved by the manner of implementation of
the policy decision which is arbitrary, non-transparent and without any
justified reasons which is not in public interest. As such, the manner of
implementation of the policy decision is liable to be interfered with. As
regards the period of deputation and providing accommodation, the
applicants, for the sake of brevity, refer to énd rely upon the statements made
in the original application and the instant rejoinder.

. That with regard to the statements made in paragraph 22 of the Written
Statement, it is admitted by the applicants that the policy decision in respect of
opening of new offices at Itanagar and Aizawl was circulated vide Circular
dated 06-03-2006. But the modalities to be adopted for cadre separation was
never circulated. That the cadre separation would be done on the basis of
men-in-position along with seniority-cum-option was never intimated to
applicants and the applicants have been kept in dark in the receipt of the
Written Statement. The Order dated 09-06-2006 is in total violation of the
principle of natural justice. The scheme of cadre separation is never made
available and made known to the applicants which have caused immense
prejudice to the applicants.

. That with regard to the statements made in paragraphs 23, 24 and 25 of the
Written Statement, the applicants, for the sake of brevity, respectfully reiterate
and reaffirm the statements and averments made in the original application
and the instant rejoinder. It is stated that the m‘en-in~position as on 01-03-2006,
not seniority-cum-option, is the only criteria followed for the cadre separation
followed by the respondents.

22. That the statement made in paragraph 26 of the Written Statement to the effect

“men-in-position can be the only criteria to apportion the staff between the
offices depending on their respective work load and therefore it is a relevant
factor for permanent allocation of deputation to the concerned office” is a
wholly new contention of the respondents which was never disclosed by the
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respondents to the applicants at any earlier point of time. From the said
statement, it is crystal clear that the men-in-position as on 01-03-2006, not
seniority-cum-option, is the only criteria followed for the cadre separation
followed by the respondents which is not tenable and sustainable in any
manner whatsoever since it was not made known the applicants until it was
disclosed through the Written Statement.

23. That while categorically denying the statements made in paragraphs 27 and 28
of the Written Statement, the applicants reaffirm the statements made in
paragraph 5.13 of the original application and it is further stated that the
respondents have made known the different manners of submission of the
option by the employees of the two offices at Shillong and Meghalaya only on
27-07-2007 to the applicants, as mentioned in paragraph 4.27 of the original
application. The cause of action for the applicants have arisen when they came
to know about the arbitrary, illegal and discriminatory manner of cadre
separation through the respondents’ letter dated 27-07-2007 and, as such, the
instant application is within time.

24. That the statements made in paragraphs 29 and 30 of the Written Statement
are categorically denied by the applicants. The applicants reiterate and
reaffirm the statements made in the original application and the instant
rejoinder, for the sake of brevity.

25. That with regard to the statements made in paragraph 31 of the Written
Statement, the applicants have no comments to offer.

26. That with regard to the statements made in paragraphs 32 and 33 of the
Written Statement, the applicants reaffirm the statements made in the original
application and in the instant rejoinder. The applicants are entitled to be
granted the relief as prayed for.

27. That this rejoinder is being filed bonafide and in the interest of justice.
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28. That in the premises aforesaid it is therefore, prayed that Your Lotdships

may be pleased to set aside and / or quash impugned Order bearing No. Est.
1/ Order No. 24 dated 09-06-2006 (Annexure ~ 7) and the Annexures - I, I, III,
IV, V and VI to Annexure - 7 declaring the whole action of the respondents as
discriminatory, arbitrary, illegal, bad, null and void and unconstitutional and
further be pleased to direct the respondent authorities to call for the Option
Form (Annexure - 2) afresh from all the employeés of the common and
unseparated Group “C” and “D” cadres serving in the office of the Principal
Accountant General (Audit), Assam, Guwahati and the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong as on
06-03-2006, in strict compliance of the Circular No. Estt. - 1/ Audit/ 10-93/
4502 dated 06-03-2006 (Annexure - 1) and Clause 7 and Clause 8 of the Option
Form (Annexure - 2) and, thereafter, publish the Lists like Annexures - I, TI,
I, IV, V and VI to Annexure - 7 afresh. Further Your Lordships may be
pleased to pass such other order or orders as this Hon’ble Court may deem fit

and proper and in accordance with law.
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VERIFICATIO B

I, Shri Deepraj Limbu, Son of Late B.R. Limbu, aged about 20 years, Resident of
Lawsohtun, Shillong, in the State of Meghalaya and presently serving as the
Senior Auditor, O/o. The Principal Accountant General (Audit), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong - 793001, Meghalaya, do hereby affirm
and verify that the statements made in paragraphs 1,2, 3, 4, 5, 6, 7, 11, 12, 17, 19,
- 20 and 21 are true to my knowledge and those made in paragraphs 8, 9, 10, 13, 14,
15, 16, 18, 22, 23, 24, 25, 26 are also true to my legal advice and the rest are my
humble submissions before the Hon’ble Tribunal. I am the applicant No. 18 in the
instant application and I have been duly authorized by the applicants Nos. 1 to 17
and 19 to 23 of the instant application and as such, I am fully competent to swear
the affidavit for and on behalf of all the applicants. I have not suppressed any
material facts of the case.

And I'sign this Verification on this the 15% day of December, 2007.

(Shri Deepraj Limbu)

Jiocd



R T, AT - . T

T

: . o e
o — S File in Courton"@%B Q.2
T AR L UTARLE S LA :
' ; Cential Acugwisutive Tribunal (\Gv' | \
é o - Court Officer.
S o Co "
- 3
' =
narer suTETS 2 g
g S, ¥ ~ @ :
l oW Lt Bancn ,.P g
o N
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL Q
GUWAHATI BENCH AT GUWAHMATI QL.‘
t ) -
Q0.A. NO, 258 OF 72007
IN_THE MATTER_OF.:
_Smt Sandalyana Khongwir & 27 others
co.ARplicants
‘ “Versus-
\
Union of India & Ors.

. ‘ . ....Respondents
~AND -

IN THE MATTER OF:

. A reply to the rejoinder filed _for

and on behalf of the Respondents-

REPLY.TQ THE REJOINDER FILED BY THE RESPONDENTS

MOST RESPECTFULLY SHEWETH:

I, That a copy of the rejoinder filed by the
/  applicants above named has been serveq.upon the counsel
and I have gone through the copy and understood the
content thereof{ The statement which are not specitical-

ly admitted are deemed to be denied.

7. That with regards to the statements made in
~ paragraphs 1,72 and 3 the respondents beg to offer no

comments.

3. That with regards to the statements made in

péragraph 4 of the reijoinder the respondents beg to

Contd...p/-
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their written statement and denied the statements as
untrue, false and lncorrect.
4, » | That with regards to the statements made in

paragrabh 5 of the rejoinder the - respondents beg to

~

offer no comment.
5. That with regards to the statements made in

paragraph 6 of the rejoinder the respondents beg to

state that the same are false, untrue and the respondent

denied the same. It is'pehtinent to mention that Group C

~
N\

and D cadres in both the offices remained common and

) - . v
cadre control remained with Principal AG (Audit) Megha-

laya étc. Shillong.

6. That with regards to the statements made in

paragraph 8 of the rejoinder the humble respéndents beg

to reiterrate the position as'explained in’'para 8 of the
written statement. Héwgver,fthe humble respondents beg
£o state that the modalities to be adopted to separate
the common Group C and Q'oadre of the offices of the Pr,

Accbuntant General (Audit), Meghalaya, Arunachalrpradesh
and Mizofam,,Shilloﬁg and the Pr. Accountant General
(Audit), Assam, Guwahati had been circulated to staff
vide circular No. Estt-1/Audit/10-93/4502 dated 6.3.06v
through which options . were called for. Thus, it 1is-
incorrect to state that the resﬁondent had not kdivulged
the ﬁoQaIities of cadre separation and order beafing No.

Estt-1/0rder No.24 dated 9.6.2006 is not at all illegal,

AYR

arbitrary and discriminatory.

Contd. .. P/""
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.o That with regard§ to the statements ‘made in

)}

paragraph 9 of the rejoinder the humble respondents peg

' BRIJMOHAN

WeRry .

General (Audit)

eareradl (€
P & Mizoram

Sr. Dy. Acconntant G

to re;terate the pos%tidn as explained in para g of the.

written statement.‘Howéver; the humble resbondents beg
to state that  the date of letter bearing No. E£stt-
1/Audit/5~6/Assooiation/2095~06/13 (Annexure-4 of the
wkiften statement) should have been 28.3.2006 and not
28.3.2007.- The oriferia foliowéd for permanent alloéaf

tion/placement on deputation was seniority ocum option

’

and not by option only.

8. That with>reg§rds to the statements made in
paragraph 10 of the_réjoinder the huﬁble'respondents beg
to reiterate the positioh as explained in paira A0 of the

written statement as .the same islmere repetition ot the

rl
- -

dkLginal application.
9, - That with regards to the statements made in
paragraph 11 of the rejoinder while reiterate the posi—

tion as explained in para 11 of the written statement

"~ the humble respondeﬁts beg to staieAthat in the instant

case the samevis not applicable as this is not: appoint-

N

ment to the post by transfer on deputation. This is &

case of deployment of excess statf to deficit otfices on

deputation basis conseqguent upon sebaration of cadre.

‘
:

G-793-001
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10. . That with regards to the statements made 18

paragraph 12 of the rejoinder the humble respondents beg

to reiterate'the position as explained in para 12 of the

written statement. It was clearly mentioned in the

wfitﬁen statement that had the offioials at table 1 of

the application opted for Assam, they also would have

been allocated to Assam on the basis of their

- without taking into consideratioq of the option at
8 of option form. Thus there was no preferential

ment on the part of the respondent and  allegation

seniority

Col.

treat-

is

totally- false baseless and malicious. This has been done

to gain time and stall the due process of

establishment

of the offices in Arunachal Pradesh as per declared

policy.

11. : That with regards to the statements

made in

parégraﬁh 13 of the rejoindeir the humble respondents beg

to reiterate the position as explained in para 13 of the

written . statement.

However,

~ .

the humble respondents

beg

to state that sanctioned strength andrMen~in~position as

on 1.3.2006 of office of the. Pr.

Accountant

General

(Audit),'AAssam has been furnished to the Assoclation

{Annexure - 6 of original application). Thus, allegation

made , in the rejoinder are totally false and wmalicious

and there is no question of violat%ng of the principles

of natural justioe.

Contdo s . p/""



L -

B - GRSl .

written statement..

s i 6 . e SRS - N - R et

oL L,
PRIl X381 ype oo -,

%EA sietes wfgae |
Centrai Acthiiistyative Tridunal

N . =R UANTRE 3
. R » ov
< Guwahati Bench .
. - . .%
A
h N.
12. . fhat with regards to the statements made 1in

paragraph 14 of the rejoinder the humble respondents beg

to‘reiteraté the position as exnlained in baré 14 of‘the

13. That with regards to the statements made in
paragraph 15 of the rejoinder the humble respbndents bheg
/ .

to reiterate the position as explained in para 15 of the

written statement and paragraph 11 of the, reﬁly to;

rejoinder. o

/ 

14. That with regards to the statements made in
paragraph 16 of the rejoinder the humble respondents beg

to reiterate the position as explained in para 16 & 17

of the written statement.

15. That with regards to the statements made in

paragraph 17 of the rejoinder while reiterating the

position as explained in.paras 18 & 19 of the written

statement that existence of vacancies on the basis of
sanctioned strength has noﬁhing}to do with the permanent

allocation/deputation vof staff.

16. ] That with-régards to the statements made in
paragraph 18 of .the rejoinder the humble respondents beg
to ‘reiterate the position as explained in para 20 of the

written statement.

Contd.. .P/~
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"BRIJ MOHAN
Sr. Dy. Accountant General (CIVOR,
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" Ofo Pr: Accountant General (Audiy)
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17. That with regards to the statements made 1in

paragraph 19 Tof the rejoinder while reitefating the

-.bosition as explalned in para 21 of the written state-

ment the humble respondents beg to state that the posi-

tion has been explained in detail in;wrltten statement

at ‘paras 11 and 12Z. | , . T ,

18.\ That with»regards to the stétements méde in
paragrabh 20 of the‘rejoinder théahumblé reépondents beg
to reitefate the ‘position as ekplaihed in para 22 of the
written stateﬁent. o

19, ) That w1th regards to the statements made in

paragraph 21 of the r9301nder the humble respondents beg .

to reiterate the p051i10n as explained in paras 23,24 &

5 of the written statement. As already stated in para

19 of the written statement seniority cum option and

apportioned person in position was followed for ‘cadre

~
-

separation.

20, ' That with regards to thé statements made ins

paragraph 22 of the rejoinder the humble respondents beg

'

to reiterate the position as explained in para 26 of the

written statement and paragraph 21 of, reply to rejoinder
21~ ‘That with regards to the statements made in

paragraph 23 of the rejoinder thé humblé respondents beg

-

_to reiterate the position as explained in’paras 27 & 128

of the written statement. The applicants were aware of

5

)
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vide .

the

prayer of the applicant is hence time barred-.and appli-

cation is liable to be summarily dismissed.

~22. That with regards to the statements made 1in

paragraph 24 of the rejoinder the ﬁumble respondents

bheg

to reiterate the position as explained in paras 29 & 30

of the written statement. N
23. | That with regards to the statements made 1in
paragraph 25 6f the rejoindér the humble respondents beg
" to offer no comment. |
'24. That'with regards to the statéments made in
par%graph 26  of the rejoinder, while reiteréting the

position as explained in para 32 of the written state-

ment,. the humble respondents beg to state that the ¢

laim

of the applicants is illegal and ill founded and there-

fore are not entitled to get any interim relief.

25. , That ‘the humble respondents beg to submit

that the action was taken in the best interest of

the

public service especially for the state of Arunachal

Pradesh. The respondents further bég to submit that

if

any further relief is granted to the applicants, it will

. cause irreparable loss to the respondents and would
" detrimental to public interest. In the 1light of
submission made above, the Hén”ble Tribunal may

pleased to dismiss the OA with cost.

be

the

be

¥

MOHAN

(CIHBRA)
i

Sr. Dyy. Acconnrant Cenerial

dit)

(A

O/o Pr: Accountant Genera
Meghalaya A.P. & Mizoram
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VERIFICATION
— o\ N *
I, BRET oM L S]0 Sk Le e, Navass, .
aged about years, R/o‘.é,”.Wk:“f. ‘3.-’.’1?‘.*;46.4%*144).“:4.4’4:2//.%/

District &:%HMil, m-szééy and.competent ofticer’ of the

answering respondents, do hereby verify ' that the state-

ment made in paras A To“ l{{ ’ are true

. i
to my knowledge and those made in paras

being matters of record are true to my information

derived therefrom - which I believe-to be true and the

rests are my humble submission before this Hon ble

Tribunalmzﬂ 9 hame ~mEY SuP,omes—se,oQ ory mncferiad J’ﬂ-t/\*

4

of M_W.la,] 2008 at Guwahati.

Brgi” potas

g BRIJ MOHAN
S Dy. Acconntant Generaf (€1 VoRr4)
Ofo Pr. Accountant Generaf, (Audit)
/I'Iz_'yiﬂ/ﬂ_y/l/l.l:‘ & Mizorany
SHILLONG-793-001

and I sign this verification on this 7[th day



